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REPORT OF COMMITTEE IN THE MATTER OF ORIGINAL 

APPLICATION NO. 19/2020 (WZ) IN COMPLIANCE WITH ORDER OF 

HON’BLE NGT, SPECIAL BENCH, NEW DELHI, DATED 20.12.2021 

RELATED TO BLAST AT M/S ANK PHARMA PVT LTD MIDC 

TARAPUR RESULTING INTO DEATHS OF EIGHT PERSONS & 

INJURIES TO SEVEN 

 
01. BACKGROUND: 

On 11th January 2020 evening, a blast took place at M/s. Ank Pharma Pvt. Ltd., Plot No. M-

2, MIDC Tarapur Industrial Area, Boisar (W), Dist Palghar, resulting in the death of eight 

workers and injuries to seven workers.  

 

The Government of Maharashtra formed a committee vide order dated 15.01.2020 as per 

Section-90 of The Factories Act, 1948, under the Chairmanship of Divisional 

Commissioner, Konkan Division, Navi Mumbai to find the cause of this explosion and 

suggest remedial measures to avoid such type of accidents in future. The Enquiry 

Committee consisted of Divisional Commissioner-Konkan Division, Member Secretary, 

Directorate of Industrial Safety and Health (DISH) and Chief Fire Officer, Maharashtra 

Industrial Development Corporation (MIDC). The committee submitted its report to the 

Government of Maharashtra on 17.03.2020. 

 

The Original Application (OA) was filed on 13.03.2020 and vide National Green Tribunal 

(NGT) order dated 02.07.2020 the Tribunal issued notice and appointed a fact-finding 

Committee comprising of Collector, Palghar and Maharashtra Pollution Control Board 

(MPCB). The committee submitted its report before the Hon’ble NGT on 09.11.2020. 

Further, the matter was considered on 13.08.2021 in which the Tribunal noted that that 

adequate compensation had not been provided to the family members of the deceased 

and environmental and safety norms were not complied with. 
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In a subsequent development, Hon’ble NGT passed an order dated 20.12.2021 

(Annexure-I) constituting an eight-member fact-finding Committee comprising MoEF&CC; 

CPCB; State PCB; District Magistrate, Palghar; Director, Department of Industrial Safety 

and Health; State Disaster Management Authority, SEIAA, Maharashtra and IIT Bombay, 

to ascertain “The factual aspects about sequence of events, cause of failure to prevent the 

accident, extent of damage to life/environment, amount of compensation required to be 

paid and other remedial measures needed have to be determined by this Tribunal for 

exercising its jurisdiction under Section 15 read with Section 20 of NGT Act.”  

 

The MoEFCC and the CPCB were appointed as the nodal agencies for coordination of the 

functioning of the committee and subsequent submission of a report addressing the 

directive from NGT. The Tribunal also directed all authorities of the State of Maharashtra 

to facilitate the Committee. 

02. THE COMMITTEE 

In compliance to the aforesaid order, an eight-member committee was constituted as 

below: 

 

TABLE 1 NAME & INSTITUTE/ DEPARTMENT OF COMMITTEE MEMBERS 

Name  Name of Institute/Department  

  

Prof. Sandip Roy, 

Professor,  

Department of Chemical Engineering 

Indian Institute of Technology (IIT) Bombay,   

Shri. Pankaj Joshi 

Member, SEIAA 

State Environment Impact Assessment Authority 

(SEIAA), Maharashtra  

Dr. Kiran Mahajan  

Additional District Magistrate and 

Resident Deputy Collector 

Representatives from Collector Office, Palghar 

Shri Dhanaji Torasakar 

Sub-Divisional Magistrate, Palghar 

Shri. Amol Bait  

Deputy Director, DISH  

Directorate of Industrial Safety and Health (DISH), 

Palghar 

293



3 
 

Shri. Santosh Warick  

Chief Fire Officer and Fire Advisor, 

Maharashtra Industrial Development 

Corporation (MIDC) 

Representative from State Disaster Management 

Authority (SDMA), Maharashtra  

Shri. Ravi Andhale 

Regional Officer 

Maharashtra Pollution Control Board (MPCB), 

Thane 

 

E. THIRUNAVUKKARASU 

Scientist ‘E’, Integrated Regional Office  

Ministry of Environment, Forest & Climate 

Change, Nagpur (MoEF &CC), Nagpur 

 (Nodal Agency) 

Shri Pratik Bharne  

Scientist ‘E’, 

 

Central Pollution Control Board (CPCB) 

Regional Directorate, Pune 

(Nodal Agency) 

 

03. SCOPE OF COMMITTEE: 

As per aforesaid order dated 20.12.2021, the scope of the committee was to ascertain - 

 factual aspects about sequence of events 

 cause of failure. 

 extent of damage to life/environment 

 amount of compensation required to be paid and other remedial measures 

 

04. APPROACH  

Based on the direction of the Hon’ble NGT in the order, the Committee adopted the 

following approach: 

 First meeting of the committee members was conducted through VC on 

08.02.2022 followed by a site visit and physical meeting on 22.02.2022 at MIDC 

Tarapur. During the visit, industry representative Shri Ankit N. Patel and Shri 

Salil Jadhav were present.   

 Meeting among the members through VC on 29.03.2022 and 20.04.2022.  

 Collection / compilation / interpretation of information / reports / documents 

from concerned departments (Collector Office, DISH, MPCB, Industry etc) and 

inputs / comments from members   
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 Preparation of draft report, deliberation of members and finalization of 

Committee Report. 

 

05. ABOUT INDUSTRY- M/S. ANK PHARMA PVT. LTD. 

M/s. Ank Pharma Pvt. Ltd. is located at Plot No. M-2, MIDC, Tarapur, Ta-Boisar (W) Dist 

Palghar and intended to manufacture bulk drugs / bulk drug intermediates. Shri 

Natwarbhai Vithhaldas Patel and Shri Ankit Narvarlal Patel are the directors of the said 

Industry.  

 

The industry is located in designated industrial area developed by Maharashtra Industrial 

Development Corporation (MIDC) at Tarapur which is one of Critically Polluted Area (CPA) 

in Maharashtra.  

 

 The location of the Industry is given in Image-1 & 2 provided as below-   

.  

Image-1 MIDC Tarapur and location of M/s. Ank Pharma, Dist-Palghar 
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Image-2 Location image of M/s. Ank Pharma, MIDC Tarapur, Dist-Palghar 

 

Total area of the plot is 4000 square meter. The entrance to the factory is provided at the 

road side (North). Security cabin is constructed at the entrance near main gate. There is a 

three storied RCC building (Building 1) having ground and three floor construction at the 

left side of the entrance. Total construction area of that building is approximately 977.46 

square meters. Two reactors were installed on the RCC platforms. Another RCC building 

(Building 2) is constructed at back side of the production building. This building is used for 

storage of raw materials and equipment. That RCC building is having ground plus two 

floors. Total area of construction of that building is 1799.33 square meter. It is at about 

60-70-meter distance from Building 1. The blast occurred at Building 1.  

 

A RCC building – 1 was having ground plus three floors. One office was provided at 

mezzanine floor and two rooms were provided beside the office where two families of 

employees were residing. One reactor (cap-10 KL) was provided at first floor resting on 

RCC platform whereas another reactor was provided at second floor and it was still not 

taken in use. Baby Boiler (steam generator) with all its accessories was located at back 

side of the building near office at ground floor.  
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The industry has obtained Consent to Establish (CTE) in 2003 from Maharashtra Pollution 

Control Board (MPCB) for the manufacture of following products- 

TABLE-2 LIST OF PRODUCTS WITH QUANTITY AS PER CTE (MPCB) 

Sr. No.   Product Max. Qty 

1 Poridone-Iodine 2.0 MT/M 

2 Piroxicalm 0.7 MT/M 

3 Phenyl Propanol Amine-HCL 0.5 MT/M 

4 Nalidixin Acid 0.3 MT/M 

 

The Industry has obtained Environment Clearance (EC) from State Environmental Impact 

Assessment Authority (SEIAA) vide letter No. SEAC/2010/CR 654/TC.2 dated 07.06.2011 

for new bulk drug unit (of total capacity 4.3 MT/month) and the same was re-validated 

vide letter dated 20.12.2018 for a period up to 05.06.2023. 

 

The Industry has been issued part Consent to Operate (CTO) dated 02.01.2020 from 

MPCB for the manufacturing of the following products-  

TABLE-3 LIST OF PRODUCTS WITH QUANTITY AS PER CTO (MPCB) 

Sr. No. Product Max. Qty 

1 Poridone-Iodine 2.0 MT/M 

2 Piroxicalm 0.7 MT/M 

3 Phenyl Propanol Amine-HCL 0.5 MT/M 

4 Nalidixin Acid 0.3 MT/M 

5 Cholorosoxazone 0.7 MT/M 

6 Phenyl Ephrine HCL 0.1 MT/M 

 

The copies of Consent to Establish (CTE), Environment Clearance (EC) and Consent to 

Operate (CTO) are provided at Annexure-II, Annexure-III and Annexure-IV respectively.  
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This industry was not registered under Factories Act, 1948 and did not obtain Factory 

License from Directorate of Industrial Safety & Health (DISH).  

 

The committee made site visit on 22.02.2022 and the photographs taken during the visit 

and after the incident (obtained from other reports) are provided at Annexure-V.  

 

06. SEQUENCE OF EVENTS   

The sequence of the events are as follows-  

11.01.2020  Reaction of Ortho-Chlorotolune (OCT) (99.5%) and Nitric Acid (HNO3) 

(58%) was going on 11/01/2020. The batch was charged in SS Reactor by 

Operator Shri. Mohan Ingale  

16:00 Hrs  Stirring and heating was started 

19:00 Hrs  Explosion occurred in the SS Rector 

Mutual Aid Response Group members (MARG) reached the spot few 
minutes later.  
Operation of removing debris from the site started with the help of 
Earthmovers / JCB etc. under the guidance of Collector, Palghar.  
 

 
21:00 Hrs  Information about incident received by Police Department Officials. 
 
 
22:00 Hrs   Directorate of Industrial Safety & Health (DISH) officials arrived at the 

spot. 
   

Till midnight about 07 persons injured were shifted to Thunga Hopsital, 
Boisar and 06 dead bodies were recovered from the debris. 

 
12.01.2020  
 
00.30 Hrs  NDRF team reached the accident spot and started the search operation. 
 
07.00 Hrs  NDRF again started the search operation. 
  
11:00 Hrs  Two dead bodies were recovered from the debris. 
 
12.30 Hrs   Search and rescue operation was completed  
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Various departments (Collector Office, DISH, MPCB, Police etc) visited the incident site, 

nearby area and prepared reports. The reports of DISH dated 24.01.2020 and MPCB 

dated 12.01.2020 are provided at Annexure-VI and Annexure-VII.  

 

The Government of Maharashtra formed a committee vide letter No. 

FAC2020/07/Labour-4, Mantralaya, Mumbai  dated 15.01.2020 as per Section 90 of The 

Factories Act,1948 under the Chairmanship of Divisional Commissioner, Konkan Division, 

Navi Mumbai to find the cause of this explosion and suggest remedial measures to avoid 

such type of accidents in future. The Enquiry Committee consisted of Divisional 

Commissioner-Konkan Division, Member Secretary, Directorate of Industrial Safety and 

Health (DISH) and Chief Fire Officer, Maharashtra Industrial Development Corporation 

(MIDC). The committee submitted its report to the Government of Maharashtra on 

17.03.2020. The copy of the report is attached as Annexure-VIII. 

 

Hon’ble NGT in this matter vide order dated 02.07.2020 appointed a fact-finding 

Committee comprising of Collector, Palghar and Maharashtra Pollution Control Board 

(MPCB). The committee (Collector & MPCB) submitted its report before the Hon’ble NGT 

on 09.11.2020 which is given at Annexure-IX. 

 

This committee has taken in to consideration all the above reports/documents, visited 

the site, also sought additional information from Collector Office, DISH, MPCB, Industry, 

as per the task/mandate given for the preparation of the report of the committee to be 

submitted as per order dated 20.12.2022.  

 

The following paras in this report are based on above mentioned reports/documents, 

site visit, additional information from Collector Office, DISH, MPCB, Industry, 

discussion/meetings among the members, etc. 
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07. DESCRIPTION & PROBABALE CAUSES OF THE ACCIDENT 

The Industry was engaged in the process of making drug intermediate like Ortho 

Chlorobenzoic Acid (OCBA) with raw materials- Ortho Chlorotoluene (99.5%) and Nitric 

Acid (58%), as reported on trial basis, but no permission had been obtained for its 

manufacture, and also the said product is not mentioned in the Consent and EC. 

 

Ortho Chlorobenzoic Acid (OCBA) is used as a raw material for manufacturing of another 

drug intermediate like Mefenamic Acid. Mefenamic Acid is manufactured in M/s Alexo 

Chemicals, Plot no N-174, MIDC Tarapur which is sister concern Industry of M/s ANK 

Pharma Pvt Ltd, M-2 and run by the same occupier.  

 

One reactor was located at first floor whereas another reactor was located at second 

floor of the factory Building 1. Manufacturing process was carried out in this building. The 

reaction of Ortho-chlorotoluene (99.5%) using nitric acid (58%) was going on 11/01/2020. 

The batch was charged by reactor Operator Shri. Mohan Ingale. First, water was taken 

into SS reactor and then 600 kg of HNO3 (58%) was added to it. Then Ortho-

chlorotoluene was charged into reactor. The stirring and heating was started since 4.00 

pm as the reaction of Ortho-Chlorotoluene with nitric acid is highly exothermic.  

 

This reaction might have become runaway due to one of the following reason –  

a) Steam heating is not stopped at predetermined temperature,  

b) Cold water circulation have not started,  

c) Failure of cooling water circulation pump,  

d) Failure of stirrer,  

e) Absence of cold-water circulation through cooling tower, for maintaining the   

   reactor temperature at a pre-determined safe level   

 

As reaction became runaway, the temperature of reaction mass was continuously 

increasing leading to violent boiling and decomposition of the chemicals leading to 
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sudden rise in pressure inside the reactor. This reactor was not provided with safety valve 

and rupture disc for emergency venting of large quantities of vapours inside the reactor 

which lead to sudden explosion of the reactor.  

 

The massive explosion caused rupture of the reactor, breaking of columns and beams 

adjacent to reactor, breaking of RCC slab of part of first floor, brick walls and glasses were 

also shattered. Due to this explosion, SS reactor of thickness 22 mm got busted and 

fragmented in to three pieces vertically. Half of the portion was lying on the ground floor 

of the factory whereas half of the portion was thrown away at about 25-30 feet distance 

from production area and split in two pieces. The RCC structure, beams, columns, walls 

and slab of the first and ground floor got damaged and some portion collapsed. The 

accessories of the reactor and steam boiler got damaged and thrown away.  Compound 

walls and building walls of nearby factory M/s Galaxy Surfactants Ltd, Plot no M-3 got 

damaged due to shock wave of the explosion.   

 

During operation of reactor, Shri Mohan Ingle, Operator was standing near the reactor, 

due to impact he died on the spot and Shri. Natwarlal Patel, Director of the industry was 

standing near ETP, also got hit by debris and broken window glasses due to which he got 

severe multiple injuries and was admitted for medical treatment at Wockhardt Hospital, 

Mira Road. Other injured persons were admitted to Thunga Hospital, Boisar and 

discharged from hospital after the treatment. The details of deceased and injured persons 

in the incident are provided as below in the Tables 4 & 5 respectively. 

 

TABLE 4- DETAILS OF DECEASED PERSONS 

Sr. 
No 

Name of person Age 
(years) 

Gender Weather Employee or 
Civilians 

1 Shri Ilias Bashir 
Ansari 

58 Male Watchman 

2 Smt. Madhuri 
Vasistha  Singh  

49 Female Helper 
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TABLE 5 DETAILS OF INJURED PERSON 

Sr. 
No 

Name of Injured Person Age  

(years) 

Gender Weather Employee or Civilians 

1 Shri. Natwarlal Patel 58 Male Director of the factory 

2 Shri. Mulayam Yadav 22 Male Maintenance Worker  

3 Shri. Rakesh Kumar   55 Male Helper 

4 Shri. Sachinkumar 
Yadav 

20 Male Helper 

5 Shri. Rohit Singh 19 Male Family member  

6 Ms Prachi Rahul Singh 6 Female Family Member of Smt 
Madhuridevi Singh ( deceased) 

7 Ma.Rutika Rahul Singh 3 Female Family Member of Smt 
Madhuri Vasistha Singh  

(deceased) 

 

 

3 Smt. Rajmatidevi 
Surendra  Yadav 

36 Female Helper 

4 Shri Mohan Ingle 55 Male Technician 

5 Shri Trinath Dasri 41 Male Outsider/Technician- lift 
maintenance work  

6 Smt. Nishu Rahul 
Singh 

24 Female Family Member of Smt 
Madhuri Vasistha Singh  

7 Shri Golu Surendra 
Yadav 

20 Male Family Member of Smt 
Rajmatidevi Yadav 

8 Ms Khushi Yadav 13 Female Family Member of Smt 
Rajmatidevi Yadav  
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7.1 GENERAL MANUFACTURING PROCESS OF OCBA & DETAILS OF THE REACTOR  

General manufacturing process of the Ortho Chlorobenzoic Acid (OCBA) and the reactor 

used for the reaction, are provided as detailed below-  

a) The stainless steel (SS) reactor first cleaned by water.   

b) Proportionate quantity of water is added into SS reactor.  

c) 600 Kg of Nitric acid (58%) is added into reactor.  

d) Proportionate quantity of Ortho-chlorotoluene is added into SS reactor. 

e) This mixture is kept in reactor and steam heating is started through reactor 

limped coil with continuous stirring to reach at required temperature. 

f) Then limped coil of reactor is drained and cooling water circulation is started 

through limped coil and continued till next reaction is completed. 

g) Then batch is taken to centrifuge.  

h) Then batch is drained into trays and cools at room temperature. 

i) Finally, OCBA is obtained. 

 

The details of the SS 10 KL reactor used to carry out the process are as follows:  

a) Reactor Type: Stainless Steel Reactor with limped coil and stirrer  

b) Reactor Capacity: 10 KL 

c) Material of construction: Stainless Steel(SS-316) 

d) Length of Reactor: 4960 mm 

e) Internal Diameter of Reactor: 1756 mm 

f) Outer diameter with jacket: 1800mm 

g) Thickness of reactor shell - 22 mm 

h) Reactor bottom outlet: 80 mm  

i) Stirrer Motor: 20 HP/1440 RPM, Make - Crompton, with gear box Make 

Bonfiglioli, Model AS 90 

j) Top openings of Reactor: 18.11-inch manhole, 25 NB nozzle for temperature 

sensor, 40 NB nozzle for vent, 50 NB nozzle for HNO3 charging, 150 NB nozzle 

for sample collection, 80 NB nozzle for Ortho Chlorotoluene addition. 
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k) Limped Coil: Material of construction –SS304, 50 NB 4 number of nozzles for 

steam In/Out and cooling water In/Out. 

l) Design pressure of reactor – 18 Kg/Cm. Sq. 

m) Working pressure of reactor- 15 Kg/Cm. Sq. 

n) Design temperature of reactor – 180 deg. cent. 

o) Working temperature of reactor – 150 deg. cent. 

 

08. ACTION TAKEN BY VARIOUS DEPARTMENTS & UNDER VARIOUS 

ACTS/RULE 

 

08.1 ACTION TAKEN BY DIRECTORATE OF INDUSTRIAL SAFETY & HEALTH (DISH) 

UNDER FACTORIES ACT- 1948 AND MAHARASHTRA FACTORY RULES, 1963 

 

Manufacturing Process of OCBA was being carrying out by using chemicals like Ortho-

chlorotoluene (Flash Point- 42 Deg. C) which is highly inflammable in nature, and Nitric 

Acid (58%) which is corrosive and toxic in nature. Both are hazardous chemicals, hence 

the provisions of Factories Act, 1948 are applicable to this premises, as per Clause-1 of 

Schedule-II of Notification no FAC 2088/2048/(997) Lab-4 dated 22nd January, 1993 and 

the premises constitutes a “Factory” for the purpose of Factories Act 1948. 

 

The factory was manufacturing Ortho-chlorobenzoic Acid which is a drug intermediate 

and used for manufacturing of bulk drug i.e. Mefanamic Acid. Hence this factory comes 

under Clause 11 of The First Schedule under Section 2(cb) of the Factories Act, 1948. Also 

hazardous chemicals such as Nitric Acid and Ortho-chlorotoluene are used in 

manufacturing of this drug intermediates which can cause material impairment to the 

health of person engaged in or connected therewith. Hence this is ‘hazardous process’ 

factory. 
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Also, the manufacturing process was being carried out in SS reactor with limped coil by 

circulating steam formed in steam boiler. Chemical reaction inside the reactor was carried 

out under pressure more than atmospheric pressure. Also in steam boiler, water was 

getting heated and circulated at more than atmospheric pressure. Hence reactor and 

steam boiler both are pressure vessel, therefore provisions of Factories Act, 1948 are 

applicable to this premises, as per Clause-2(g) of Schedule-II of notification no. FAC 

2088/2048/(997)Lab-4 dated 22nd January, 1993 and the premises constitutes a 

“Factory” for the purpose of Factories Act 1948. 

 

DISH has observed following contravention to Factories Act, 1948 and rules specified in 

Maharashtra Factory Rules, 1963. 

 

The contraventions of Provision of Factory Act, 1948 and Maharashtra Factories Rule, 

1963.:- 

 

i) Premises where accident took place is a factory and it is found that, the occupier 

has not obtained a license under the Factories Act 1948. Thus, the occupier was 

using the premises as a factory without a valid license under Factories Act 1948 

from Chief Inspector of Factories, the occupier has contravened the provisions of 

Rule 4 (4) of the Maharashtra Factories Rule, 1963. 

 

ii) Occupier was using premises as factory without getting plans approved from the 

Chief Inspector/Deputy Chief Inspector, DISH in respect of the following namely, a) 

site on which the factory is situated b) building and extensions used for the 

purposes of manufacturing process, c) the layout of plant and machinery etc. The 

occupier has contravened the provisions of Rule 4 (1) (a), 4 (1) (b) and 4 (1) (c) of 

the Maharashtra Factories Rule, 1963. 
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iii) System of work to put off steam supply manually and starting cooling water into 

reactor jacket manually without provision of cooling tower for cooling of water and 

by not providing spring loaded safety valve and rupture disk on reactor or 

elsewhere in the system which will operate and vent the excess pressure generated 

in reactor as soon as pressure exceeds the safe working pressure, also there was no 

automatic cut off device provided on steam supply line to reactor so as to cut off 

steam supply to reactor in the event of reaching critical pressure and temperature 

of reactor, which was not safe. Therefore, the occupier has contravened the 

provisions of the Section 7-A (2) (a) of the Factories Act-1948. 

 

iv) The reactor and steam boiler which are "pressure plants" were being used in 

connection with the manufacturing process on the day of the accident and first 

time on 09.01.2020 without (a) a certificate specifying maximum safe working 

pressure and the test to which it was subjected to, is obtained from the maker (b) 

getting it thoroughly examined by a competent person in the premises where it is 

used. Provisions of Rule 65(6)(iii)(a) & (b) of the Maharashtra Factories Rules, 

1963, are, therefore, contravened by the occupier. 

 

v) As per Rule 73-R of the Maharashtra Factories Rules, the occupier of every factory 

carrying on ‘hazardous process’ shall furnish, in writing, to the Chief Inspector a 

copy of all the information furnished to the workers as per Rule 73-N(1), local 

authority, general public and the District Emergency Authority as per Rule 73-O. 

But it is found that the occupier of the M/s ANK Pharma Pvt. Ltd, Plot no M-2 has 

not furnished in writing, to the Chief Inspector a copy of all the information 

furnished to the workers, local authority, general public and the District Emergency 

Authority. Hence the occupier of the factory has contravened the provisions of 

Rule 73-R(1) of the Maharashtra Factories Rules, 1963. 
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In view of the above contraventions, DISH has issued Notice dated 31.01.2020 (Annexure-

X) and filed two criminal cases (No. 2635/2020 & 2636/2020) with Chief Judicial 

Magistrate (CJM) Thane.  

 

08.2 ACTION TAKEN BY MAHARASHTRA POLLUTION CONTROL BOARD (MPCB) UNDER 

THE WATER (P & CP) ACT, 1974 & AIR (P & CP) ACT, 1981 

 

MPCB conducted site visit dated 12.01.2020 (Annexure-VII) based on the information 

received regarding the blast. MPCB issued closure direction dated 13.01.2020 (Annexure-

XI), for illegal installation of reactors, thermopack boiler, centrifuge, manufacturing 

products of sister concern industry i.e. M/s. Alexo Chemicals and negligence towards 

safety leading to a massive blast.  

 

As per visit report of the MPCB (Annexure-VIII), lot of chemicals were also illegally stored 

in the building which is in the back side of the premises. This another building was having 

reactor, centrifuge, scrubber and boiler. About 200 barrels (55 kg each) filled with 

Mefanamic Acid, Container with Di-methyl Formamide and other chemicals Ortho-

ChloroTolune, 2-3 Xylidine, Trans-4-aminocyclohexanol were found stored and the 

records of the these materials were not maintained. It is also mentioned that the product 

Ortho Chlorobenzoic Acid (OCBA) produced earlier was sent to its sister concern unit M/s 

Alexo Chemicals, N-174, MIDC Tarapur. This chemical is also imported from China.  

  

08.3 ACTION BY POLICE DEPARTMENT 

Police Department has filed First Investigation Report (FIR) (NO. 0014 of 2020) dated 

16.01.2020 against Shri Natwarlal Patel, Director of M/s. Ank Pharma Pvt. Ltd. under the 

provision of Indian Penal Code (IPC) Section 304(A), 286, 337 and 427. Further, 

information is not provided to the committee regarding action taken by the Police 

Department.   
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08.4 MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION (MIDC)  
 

A. Regarding the permission for Building under Development Control Regulations 

to be regulated by MIDC-  

 The original Plot was allotted to M/s Asgar Ali Rokadiya and two others on dated 

02/1/1982, and the same was handed over to M/s Tara Nitrate Pvt. Ltd. on 

19/09/1984. The Building Completion Certificate (B.C.C)  was given to 27/04/1987. 

This plot was again handed over to M/s ANK Pharma Pvt. Ltd on 24/11/2005. The 

revised building plan was approved by M/s ANK Pharma Pvt. Ltd on dated 

30/10/2014 and B.C.C of same was given on 08/12/2014.  

 Plans were not gotten approved and BCC was not obtained in respect of second 

and third floor construction of the building in which explosion took place. The stop 

order Notice was issued on dated 03/12/2019 as additional construction was 

being carrying out without permission.  

 After issuing BCC on 08/12/2014 MIDC officers has not inspected the premises 

even though factory has constructed additional three floors on existing ground 

plus one floor building measuring the area about 977.46 square meter. They have 

given stop work order when the building was on the verge on completion i.e. on 

03/12/2019. Also after giving stop work order they have not taken any further 

action for implementation of their order or any legal action as given in their 

notice.  

 MIDC has not taken any action to stop unauthorized construction of the factory. If 

it would have been stopped then this major mishap would have been avoided. 

Also even after this major explosion MIDC has not taken any legal action for 

unauthorized construction of this factory.  

 Without obtaining the Occupancy Certificate from MIDC, the occupier of the 

factory was using premises as a factory.  

 

                                         

 

308



18 
 

 

As per information provided by MIDC, when the stop work order was issued the 

work of construction was nearing completion. Unless the construction was 

completely illegal and encroaching on area it shouldn’t, MIDC, although 

empowered under the Maharashtra Regional and Town Planning Act, 1966 to 

demolish the illegal construction after notice, takes industry friendly approach as 

most of such units after being aware of the rule submit revised plans which are 

approved postfacto.  

 

Furthermore, as per MIDC’s own policy/circular No. C-68271, dt. 10/09/2013, 

many plot holders start the construction in anticipation that the building plans 

which are submitted will be approved postfacto. It is also noticed that, in most of 

the genuine cases where plans are submitted and pending approval or allottees 

are not aware of taking the B.C.C all over again for any construction after lease, 

the construction without prior approval of MIDC is generally within framework of 

MDC DCR can be approved.  

  

Industries who have applied for development permission and obtained permission 

for some area and made deviation during the course of construction or have 

exceeded the sanctioned built up area are required to be treated with some 

emapathy, provided that such construction is within the framework of MIDC DCRs. 

With this view, the issues faced by industries was discussed in the MIDC Board 

Meeting on 28/08/2013 and it was decided to issue guidelines for recovering 

charges for compounding of offences as per section 143 of the MR & TP Act. 

Further, considering policy of ease of doing business MIDC has issued circular No C 

55146 dated 13/07/2017 in which for issuing occupancy certificate only in case of 

high risk building MIDC inspection is necessary otherwise owner and certified 

architect will give self-declaration and based on their report occupancy certificate 

is issued     
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Hence, as per policy of MIDC there is provision to regularise unauthorised 

construction if it is in the frame of DCR. In such cases although the industry often 

starts the construction without prior approval, Special Planning Authority (SPA- 

MIDC) has no alternative than to serve notice and then to regularise the structures 

by recovering compounding charges after receipt of such request from the plot 

holder. 

  

MIDC has issued notices to the plot holder for demolition of unsafe structures vide 

No. D-95516, dt. 03/12/2019, No. A-17021, dt. 13/01/2020, No. B-11586, 

dt.21/04/2020, No. B-73548, dt. 24/07/2020. 

  

Now, M/s. ANK Pharma Pvt. Ltd., Plot No. M-2 has carried structural audit for the 

structures on the plot from M/s. M.P. Prime Structures Pvt. Ltd. a licensed 

Structural Engineer & submitted report on dt. 31/01/2022. The Structural Engineer 

has suggested remedial measures & repairing of these structures. 

 

Hence, as per the policy of MIDC, the plot holder can obtain the revised plan 

approval by paying necessary compounding charges, other statutory charges and 

regularise the structures within frame of DCR. 

 

B. Maharashtra Fire Prevention & Life Safety Measures Act, 2006.  

 M/s ANK Pharma Pvt Ltd. is situated in M.I.D.C. area and comes under the 

Jurisdiction of Divisional Fire office, M.I.D.C, Andheri. Provisional NOC was granted 

by Divisional Fire officer, Operation M.I.D.C. on dated 08/07/2008 vide letter No. 

MIDC /Fire/128/08. Revised Provisional NOC was granted by Divisional Fire officer, 

Operation M.I.D.C. on date 15/09/2012 vide letter No. MIDC/Fire/NOC/2012.  
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  Without obtaining the NOC from Fire Department, the occupier of the factory was 

using premises as a factory.  

 

08.5 LABOR DEPARTMENT  

Factory was not registered under Building and Other Construction Workers Act, 1986 

even though it was under construction. As Labour department did not get the 

knowledge about construction of the factory from any other departments the factory  

remained unregistered 

 

09. EXTENT OF DAMAGE TO LIFE, ENVIRONMENT & PROPERTY  

09.1 DAMAGE TO LIFE 

Due to the incident, there is loss of 8 lives (4-Male & 4-Female) and total 7 persons (5-

Male & 2-Female) have been injured. Some of the deceased and injured persons were not 

the employee / worker of the industry but the family members of the worker who were 

residing in the same building where blast has occurred. There is no loss of life other than 

persons reported in any reports.  

 

09.2 DAMAGE TO ENVIRONMENT 

During the incident due to blast in the reactor, hazardous chemicals/ material got blown 

out in the form of emissions to the environment. There is no visible damage to the 

environment i.e. soil, water due to incident. The relevant air emission data is not available 

and therefore due to lack of information / data damage assessment could not be carried 

out.  

 

09.3 DAMAGE TO PROPERTY- 

As reported in the Report of DISH dated 24.01.2020, following damage to properties of 

the nearby industries have been reported. 

a) Plant and Machinery of M/s ANK Pharma Pvt. Ltd: - In this explosion some of the 

RCC columns, beams, slabs, security cabin, compound wall & walls of building 1 
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having area approximately 977.46 sq. meter are damaged. The machineries such 

as 1 SS reactor, accessories of baby boiler, centrifuge, water pipelines, ETP are 

damaged in the explosion. Some vehicles parked near main gate are also damaged 

due to the impact of debris. 

 

b) M/s Galaxy surfactant Ltd, Plot No-M-3:- compound wall adjacent to M/s. ANK 

Pharma collapsed due to the explosion. Factory building walls facing plot M-2 side, 

glass windows of factory building and false ceilings also got damaged in this 

explosion causing an approximate loss of Rs 51 lakh. 

 

c) M/s Vikas Chemicals Plot No L-39:- Glass windows, AC sheets roofing and FRP tank 

was damaged resulting in the release of spend acid of 4 Kl causing an approximate 

loss of Rs 20,000. 

 

d) M/s Beekay Tex, Plot No- L-38:- Glass windows and material damage causing an 

approximate loss of Rs 2 lakh. 

 

e) M/s Microtech Polytech Pvt Ltd, Plot No- L-60, 61:- Glass windows, AC sheets 

roofing etc. sustained damage resulting in an approximate loss of Rs 2 lakh.  

 

10. COMPENSATION TOWARDS LOSS OF LIVES AND INJURIES AND 

DAMAGE TO ENVIRONMENT 

 

10.1 COMPENSATION TOWARDS LOSS OF LIVES AND INJURIES: 

Due to the incident, there is loss of 8 lives (4-Male & 4-Female) and total 7 persons (5-

Male & 2-Female) have been injured. The information of deceased and injured persons 

provided by Deputy Labour Commissioner Palghar vide letter 02.06.2022 where details 

including name of person, age, salary etc., are provided as Annexure-XII. 
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10.1.1  COMPENSATION PAID TO INJURED PERSONS:   

Injured persons were admitted to Thunga Hospital, Boisar and discharged from hospital 

after the treatment. The information on nature of injury is provided vide DISH letter 

dated 13.04.2022 in Annexure-XIII.  

 

Medical expenses have been provided by Industry – M/s Ank Pharma Pvt Ltd, and total 

Rs. 3,00,00/- (Rs three lakhs) have been spent towards medical expenses. The details of 

medical expenses made are provided in Industry Letter dated 07.04.2022 (Annexure-XIV). 

The industry paid Rs. 50,000/- to two injured person and Rs. 25,000 to one injured 

persons only out of seven injured persons (Annexure-XIV).  Proper compensation to 

injured person by the State Government and Industry is not provided.  

 

10.1.2 COMPENSATION TO BE PAID TO THE INJURIED PERSONS 

The State Govt has not paid any compensation to the injured workers. As per Hon’ble 

NGT order dated 18.12.2020 (para 15 & 16) in OA No. 274 of 2020, which are reproduced 

here, and also in similar accident matters/orders of Hon’ble NGT- 

“15.  “........6. … we assess interim compensation for death to be 15 lacs each 

(considering multiplier of around 16 and loss of earning of about one lac a 

year, taking the minimum wage, apart from conventional sums), for 

grievous injury Rs. 5 lac per person, for other injuries of persons 

hospitalized Rs. 2.5 lac per person and for displacement at Rs. 25000/- per 

person.”  

16.  Accordingly, the said scale needs to be applied to the present case. Final 

compensation may be suggested by the Committee, including for 

restoration of environment. The industrial unit may deposit appropriate 

.......” 

As mentioned above, Rs.5 lac in case of grievous injury and Rs. 2.5 lac in case of other 

injury to be paid to injured (grievous/ minor injury) persons.  
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Therefore, the injured (grievous and minor) needs to get Rs. 5,00,000/- & Rs. 2,50,000 

as interim compensations respectively, and based on the nature of injury/disability 

certificate further compensation to be provided to them. 

 
10.1.3 COMPENSATION/EX-GRATIA PAID TO DECEASED PERSON: 

 

The Collector Office/District Magistrate Office, Palghar has released the payment of Rs. 

5 Lakh per deceased person to kin of 8 deceased person under the Chief Minister Relief 

Fund as per letter dated 17.02.2022 from Collector Office, Palghar. The copy of letter 

dated 17.02.2022 is provided in Annexure-XV.  The industry has deposited compensation 

amount to the Court for four deceased persons and given cash amount (different 

amount) to other four deceased persons including lift technician who came for lift 

maintenance work during the day of incident. The details are given in letter of Industry 

which is provided as Annexure-XIV.  The amount paid by State Government and 

deposited to the Court /to deceased persons by the Industry is provided in Table-07 

(page 36).  

 
10.1.4 COMPENSATION ASSESSMENT BY THE COMMITTEE FOR THE DECEASED 

PERSONS  

Eight person lost their lives and seven person sustained injuries due to the unfortunate 

incident on 11.01.2020 due to blast not on account of their act of negligence or while 

discharging their duties came in contact with machinery or the chemicals, but due to 

negligent attitude of industry management with reference to use of reactor without 

safety measures, manufacturing of chemical/bulk intermediate product without 

permission/consent, construction of building without requisite permission etc.   

 

The committee referred Employee’s Compensation Act, 1923 and Hon’ble Supreme Court 

Cases (Sarla Verma (supra), National Insurance Company Ltd. v. Pranay Sethi, (2017) 16 

SCC 680 etc) for assessment of compensation in line with various accident matters dealt 
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by Hon’ble NGT (orders & committee reports) as mentioned in para 10 of the order dated 

20.12.2021 in this present matter (OA No. 19 of 2020).  

As per of order of Hon’ble NGT in O.A. No. 85/2020 (Earlier O.A.No.22/2020 [WZ)] 

(Aryavart Foundation through its President v/s Yashashvi Rasayan Pvt. Ltd &Anr) reads as: 

“…32. In view of frequent accidents resulting in deaths and injuries, the Chief Secretaries 

of all the States/UTs may evolve a mechanism to ensure that the companies dealing with 

hazardous substance must forthwith pay compensation for deaths and injuries to the 

victims at least as per Workmen Compensation Act, 1923 wherever applicable or the 40 

33 principle of restitution laid down in Sarla Verma (supra), National Insurance Company 

Ltd. v. Pranay Sethi, (2017) 16 SCC 680 to the victims either directly or through the District 

Magistrate.  

 

A. COMPENSATION AS PER EMPLOYEE’S COMPNESATION ACT 1923  

As per Employee’s Compensation Act 1923 & amendments thereof, the compensation to 

the deceased persons have been calculated and are provided in the Table 6.  

 

TABLE 6 COMPENSATION AS PER EMPLOYEE’S COMPENSATION ACT 1923 & 

AMENDMENTS THEREOF 

Sr. 
no. 

 Name Age 

Factor as per 
Employee 

Compensation Act-
1923                  

Schedule IV * 

Salary as 
per 

Notification 
dated 

03/01/2020 
# 

Compensation 
Amount 

1 
Sh. Ilias Bashir Ansari 

 
58 124.7 15000 935250 

2 
Smt. Madhuri Vasistha  

Singh 
49 156.47 15000 1173525 

3 
Smt. Rajmatidevi 
Surendra Yadav 

36 194.64 15000 1459800 

4 
Sh. Mohan Suryabhan 

Ingle 
55 135.56 15000 1016700 

5 Sh. Trinath Dasri 41 181.37 15000 1360275 
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Note: 

*as per Employee’s Compensation Act-1923, Schedule IV 

# as per Notification S.O.71 (E) dated 03/01/2020 The Central government has 

changed the amount of wages to be considered for calculation of compensation to 

workers under the Employee’s Compensation Act 1923 vide notification S.O.71 (E) 

dated January 3, 2020. The amount of wages considered previously for the calculation 

of compensation was just Rs 8,000. Now, it will be Rs 15,000, according to the 

notification by the Ministry of Labour and Employment. 

The computation of compensation under the Act is done as per provisions on Section 4 

of the Act: 

1. In case of accidents resulting in death: an amount equal to fifty per cent. of 

the monthly wages of the deceased multiplied by the relevant factor; or an 

amount of Rs 1,20,000, whichever is more; 

 
 
B. COMPENSATION AS PER HON’BLE SUPREME COURT CASES  

The committee referred following Hon’ble Supreme Court Cases for assessment of 

compensation with different components, in line with various accident matters dealt by 

Hon’ble NGT (orders & committee reports) as mentioned in para 10 of the order dated 

20.12.2021 in this matter.   

 

 Hon’ble Supreme Court of India, Sarla Verma & Ors vs Delhi Transport Corp.& Anr 

on 15 April, 2009, Author: R.V.Raveendran, J Bench: R.V. Raveendran, J Lokeshwar 

Singh  Panta J, CIVIL APPELLATE JURISDICTION CIVIL APPEAL NO 3483 OF 

2008(Arising out of SLP [C] No.8648 of 2007 

 

 Supreme Court of India Amrit Bhanu Shali & Ors vs National Insurance Co. Ltd. & 

Ors on 4 April, 2012 Author: J. Bench: G.S. Singhvi, Sudhansu Jyoti Mukhopadhaya 

REPORTABLE IN THE SUPREME COURT OF INDIA CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NO. 3397 OF 2012 (ARISING OUT OF SLP(C) NO.27751 OF 2011) 
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 Hon’ble Supreme Court of India, National Insurance Co. Ltd vs Pranay Sethi on 31 

October, 2017, Author: M. Dipak CJI, Bench-. CJI. (Dipak Misra ) J. (A.K. Sikri ) J. 

(A.M. Khanwilkar ) J. (Dr. D.Y. Chandrachud ) J. (Ashok Bhushan ) New Delhi; , CIVIL 

APPELALTE JURISDICTION SPECIAL LEAVE PETITION (CIVIL) NO. 25590 OF 2014 with 

other Civil Appeals & Special Leave Petitions 

 

 Hon’ble Supreme Court of India, Sunita Tokas vs New Inda Insurance Co. Ltd. on 16 

August, 2019 Author: Hon'Ble Ms. Malhotra,J Bench: Hon'Ble Ms. Malhotra J, Sanjiv 

Khanna, J, CIVIL APPELLATE JURISDICTION, CIVIL APPEAL NO. 6339 OF 2019(Arising 

out of SLP (Civil) No. 2859 of 2018) 

 

 As per para 5 of Judgement in case- Hon’ble Supreme Court of India, Sunita Tokas 

vs New Inda Insurance Co. Ltd. on 16 August, 2019 Author: Hon'Ble Ms. Malhotra,J 

Bench: Hon'Ble Ms. Malhotra J, Sanjiv Khanna, J, CIVIL APPELLATE JURISDICTION, 

CIVIL APPEAL NO. 6339 OF 2019(Arising out of SLP (Civil) No. 2859 of 2018) .....5. In 

light of the aforesaid discussion, the compensation awarded to the Appellants is 

being enhanced as follows: 

 

Income : 12,000/ PM 

Future Prospects : 4,800/ (i.e. 40% of the income) 

Deduction towards personal expenses : 50% 

Total income : 8,400/ (i.e. 50% of12,000 + 4,800) 

Multiplier : 18 

Loss of future income : 18,14,400/ (i.e.8,400 x 12 x 18) 

Loss of love and affection : Rs. 2,00,000/ 

Loss of estate and funeral expenses : Rs. 50,000/ 

Total Rs. 20,64,400/ 
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 The factors considered for assessment of compensation in the present case is 

described as below. 

 

i. Monthly salary/Income of the deceased person 

Permanent employee- as per the information provided by District 

Administration/Industry for Lab technician/helper -monthly salary or total 

monthly wages as per information provided by Govt Labour Officer, Pune as per 

Govt of Maharashtra, whichever is higher.  

 

ii. Addition to Income for Future prospects 

We referred following paragraphs of National Insurance Co. Ltd vs Pranay Sethi on 

31 October, 2017 IN THE SUPREME COURT OF INDIA, CIVIL APPELALTE 

JURISDICTION SPECIAL LEAVE PETITION (CIVIL) NO. 25590 OF 2014 National 

Insurance Company Limited Petitioner(s) Versus Pranay Sethi and Ors. 

Respondent(s). 

61. In view of the aforesaid analysis, we proceed to record our conclusions: - 

(i) The two-Judge Bench in Santosh Devi should have been well advised to refer the 

matter to a larger Bench as it was taking a different view than what has been 

stated in Sarla Verma, a judgment by a coordinate Bench. It is because a 

coordinate Bench of the same strength cannot take a contrary view than what has 

been held by another coordinate Bench. 

(ii) As Rajesh has not taken note of the decision in Reshma Kumari, which was 

delivered at earlier point of time, the decision in Rajesh is not a binding precedent. 

(iii) While determining the income, an addition of 50% of actual salary to the 

income of the deceased towards future prospects, where the deceased had a 

permanent job and was below the age of 40 years, should be made. The addition 

should be 30%, if the age of the deceased was between 40 to 50 years. In case 

the deceased was between the age of 50 to 60 years, the addition should be 

15%. Actual salary should be read as actual salary less tax. 

318



28 
 

(iv) In case the deceased was self-employed or on a fixed salary, an addition of 

40% of the established income should be the warranted where the deceased was 

below the age of 40 years. An addition of 25% where the deceased was between 

the age of 40 to 50 years and 10% where the deceased was between the age of 

50 to 60 years should be regarded as the necessary method of computation. The 

established income means the income minus the tax component. 

(v) For determination of the multiplicand, the deduction for personal and living 

expenses, the tribunals and the courts shall be guided by paragraphs 30 to 32 of 

Sarla Verma which we have reproduced hereinbefore. 

(vi) The selection of multiplier shall be as indicated in the Table in Sarla Verma read 

with paragraph 42 of that judgment. 

 

iii. Deduction for personal and living expense 

The committee has considered following criteria referring the judgement order of 

Sarla Verma & Ors Vs. Delhi Transport Corporation & Anr., Para 14, “Having 

considered several subsequent decisions of this court, we are of the view that 

where the deceased was married, the deduction towards personal and living 

expenses of the deceased, should be one-third (1/3rd) where the number of 

dependent family members is 2 to 3, one-fourth (1/4 th) where the number of 

dependent family members is 4 to 6, and one-fifth (1/5 th) where the number of 

dependent family members exceed six” and para15  “Where the deceased was a 

bachelor and the claimants are the parents, the deduction follows a different 

principle. In regard to bachelors, normally, 50% is deducted as personal and living 

expenses, because it is assumed that a bachelor would tend to spend more on 

himself.................”, 

 

iv. Multiplier 

Multiplier considered as per para 44 of Judgment in the case- Hon’ble Supreme 

Court of India, National Insurance Co. Ltd vs Pranay Sethi on 31 October, 2017, 
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Author: M. Dipak CJI, Bench-. CJI. (Dipak Misra ) J. (A.K. Sikri ) J. (A.M. Khanwilkar ) 

J. (Dr. D.Y. Chandrachud) J. (Ashok Bhushan ) New Delhi; CIVIL APPELALTE 

JURISDICTION SPECIAL LEAVE PETITION (CIVIL) NO. 25590 OF 2014 with other Civil 

Appeals & Special Leave Petitions. 

44.  As far as the multiplier is concerned, the claims tribunal and the Courts 

shall be guided by Step 2 that finds place in paragraph 19 of Sarla Verma 

read with paragraph 42 of the said judgment. For the sake of 

completeness, paragraph 42 is extracted below:- 

42.  We therefore hold that the multiplier to be used should be as mentioned in 

Column (4) of the table above (prepared by applying Susamma Thomas, 

Trilok Chandra and Charlie), which starts with an operative multiplier of 18 

(for the age groups of 15 to 20 and 21 to 25 years), reduced by one unit for 

every five years, that is M-17 for 26 to 30 years, M- 16 for 31 to 35 years, 

M-15 for 36 to 40 years, M-14 for 41 to 45 years, and M-13 for 46 to 50 

years, then reduced by two units for every five years, that is, M-11 for 51 to 

55 years, M-9 for 56 to 60 years, M-7 for 61 to 65 years and M-5 for 66 to 

70 years. 

 

v. Loss of love and affection and loss of Estate and Funeral Expenses- 

The committee considered the para 5 of latest judgement in case Sunita Tokas vs 

New India Insurance Co. Ltd. on 16 August, 2019 out of four cases for the Loss of 

love & affection Rs.2,00,000/- & loss of Estate & funeral Expenses- Rs. 50,000/- 

 

COMPUTATION OF COMPENSATION- 

(Income per month (considering the total monthly/daily wages applicable in the 

state of Maharashtra, or income per month whichever is higher) + Income for 

Future prospects – Deduction for personal and living expense) x 12 months = 

Yearly compensation x Multiplier = Loss of Future Income + loss of love & affection 

+ Loss of estate & funeral expenses= Total Compensation   
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Considering the above methodology and the information regarding deceased 

person- name, age, salary etc from Deputy Labour Commissioner, 

Palghar/Collector Office & Industry (Annexure-XII), the committee assessed 

compensation for the deceased persons which is provided as Annexure–XVI.  

 

The committee has assessed the compensation for the deceased 

workers/employee engaged by the industry and outside industry including 

worker/technician- Shri Trinath Dasari who came for Lift maintenance on day of 

incident. The ex-gratia/compensation is paid to him by State Govt under CM Relief 

Fund and the industry has paid Rs. 25,000/- to him which is not adequate.  

 

Thus, compensation as per assessment of committee considering Employee’s 

Compensation Act, Hon’ble SC cases and ex-gratia/compensation paid by State 

Govt and deposited in the Court/ paid by the industry) to the kin of each deceased 

person are tabulated in following Table-7.  The committee recommended for the 

additional compensation to be paid to the kin of deceased person which is 

mentioned in the Table-7.   
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Table-7 COMPENSATION AS PER ASSESSMENT OF COMMITTEE CONSIDERING EMPLOYEE’S COMPENSATION ACT, 

HON’BLE SC CASES AND EX-GRATIA/COMPENSATION PAID BY STATE GOVT, DEPOSITED IN THE COURT & PAID BY 

INDUSTRY TO THE KIN OF EACH DECEASED PERSON 

Sr.N
o 

Name Age 

Compensation 
deposited in 

Court/ paid  by 
the industry 

Compensation 
paid by GoM 
under Chief 

Minister Relief 
Fund 

 
Compensation/Ex

-gratia paid 
Compensation as per 

Employee 
Compensation Act-

1923         

Compensation 
assessed by 

committee wrt 
Hon’ble Supreme 

Court 
Orders/Judgment 

 
Additional 

Compensation to 
be paid  

   A B C=A+B D E F=E-C 

1 
Shri Mohan 
Ingle 

55 10,16,700 5,00,000 
15,16,700 

10,16,700 24,76,400 
9,59,700 

2 
Shri Ilias Bashir 
Ansari 

58 6,97,073 5,00,000 
11,97,073 

9,35,250 12,79,600 
82,527 

3 
Smt. Madhuri 
Vasistha  Singh 

49 8,00,000 5,00,000 
13,00,000 

11,73,525 17,71,000 
4,71,000 

4 

Smt. 
Rajmatidevi 
Surendra  
Yadav 

36 1,40,000 5,00,000 

6,40,000 

14,59,800 23,56,000 

17,16,000 

5 
Shri Trinath 
Dasri 

41 25,000 5,00,000 
5,25,000 

13,60,275 19,21,040 
13,96,040 

6* 
Smt Nishu 
Rahul Singh 

24 3,00,000 5,00,000 
8,00,000 

- - 
 

7# 
Shri Golu 
Surendra 
Yadav 

20 50,000 5,00,000 
5,50,000 

- - 
 

8# 
Smt. Khushi 
Yadav 

13 50,000 5,00,000 
5,50,000 

- - 
 

Note: * family member of Smt. Madhuri Vasistha Singh # Family members of Smt. Rajmatidevi Surendra Yadav who were residing in 

the building where blast occurred. 
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10.2 COMPENSATION TOWARDS DAMAGE TO ENVIRONMENT 
 

During the incident due to blast, chemicals blow out and emissions spread to 

the environment. There was no fire due to blast in the reactor. However, the 

relevant air emission data is not available and therefore damage assessment 

could not be carried out due to lack of information/data. There appears to be 

no visible damage to the environment i.e. soil, water due to incident. 

 

However, Industry was engaged in the process of making drug intermediate 

like Ortho Chlorobenzoic Acid (OCBA) with raw materials- Ortho 

Chlorotoluene (99.5%) and Nitric Acid (58%), as reported on trial basis, but 

not having any permission, and also the said product is not mentioned in the 

Consent and EC. 

 

Also various contraventions of provisions under Factory Acts have been 

reported. Eight person lost their lives and seven person sustained injuries due 

to the unfortunate incident on 11.01.2020 due to blast not on account of 

their act of neglect or while discharging their duties came in contact with 

machinery or the chemicals but due to negligent attitude of industry 

management with reference to use of reactor without safety measures, 

manufacturing of chemical/bulk intermediate product without 

permission/consent, construction of building without requisite permission 

etc.   

 

The committee referred to various orders/judgments enumerated, in the 

judgment of Hon’ble NGT which is pronounced and uploaded on 24.01.2022 

in the matter OA No. 64 of 2016 (Akhil Bhartiya Mangela Samaj Parishad & 

Anr Vs MPCB & Ors), for the environmental compensation/ damage towards 

the environment based on turnover of the defaulters, project cost and other 

methodologies adopted.  

 

The relevant paras of the judgment are reproduced below- 
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…… 

194. The issue relating to damages/compensation and further remedial or 

restorative action for the degradation/loss/damage caused to environment is 

largely governed by judicial precedents of Apex Court which has acted as a 

champion for protection of environment in the last almost four decades 

having considered various activities causing degradation/damage to 

environment in multi-various manner. It would be appropriate to have a quick 

retrospect of such authorities which will be relevant and prove to be a useful 

guide as also binding precedent for answering questions relating to protection 

of environment, determination of environmental compensation, further 

direction necessary for remediation/restoration of environment and also to 

ensure that no further violation of environmental laws takes place. 

 

The committee found appropriate to use the Hon’ble SC order in the matter- 

CIVIL APPEAL NO. 10854 OF 2016 M/S. GOEL GANGA DEVELOPERS INDIA PVT. 

LTD. Versus UNION OF INDIA THROUGH SECRETARY MINISTRY OF 

ENVIRONMENT AND FORESTS & ORS. With CIVIL APPEAL NO. 10901 OF 2016 

CIVIL APPEAL NO. 5157-5158 OF 2018, where damage imposed is 10% of the 

project cost.  

 

As mentioned in the CTO issued by MPCB, the capital investment of the 

project is Rs. 2.17 Crore, and therefore 10 % of this project cost i.e. Rs 21.7 

lakhs may be imposed as damage cost to the industry.   

 

11.0 OBSERVATIONS OF COMMITTEE ON THE ISSUES TO BE 

CONSIDERED AS MENTIONED IN THE ORDER OF 

HON’BLE NGT DATED 20.12.2021 

 
11.1 Compliance of MSIHC Rules, 1989/ Accidents (Emergency Planning, 

Preparedness, and Response) Rules, 1996 

“Whether there is failure to comply the Manufacture, Storage & Import of 

Hazardous Chemical Rules, 1989 Accidents (Emergency Planning, 
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Preparedness, and Response) Rules, 1996, under the EP Act, 1986 on the 

subject of safety norms in the course of manufacturing hazardous chemicals. 

The 1989 Rules inter alia require preparation of On-site and Off-site 

Emergency Plans, holding of mock drills, safety audits periodically and to 

maintain safety norms during operation.” 

 

The raw materials, in the reactor during the blast, were Ortho Chlorotoluene 

(99.5%) and Nitric Acid (58 %) for manufacturing of drug intermediate Ortho 

Chlorobenzoic Acid (OCBA). These raw material and products were not 

mentioned in the consent and also EC.  

 

The raw material chemical -Ortho-chlorotoluene (Flash Point- 42 Deg. C) is 

highly inflammable in nature, and Nitric Acid (58%) which is corrosive and 

toxic in nature. Both are hazardous chemicals, hence the provisions of 

Factories Act, 1948 are applicable to this premises, as per Clause-1 of 

Schedule-II of Notification no FAC 2088/2048/(997) Lab-4 dated 22nd 

January, 1993 and the premises constitutes a “Factory” for the purpose of 

Factories Act 1948. 

 

The industry was making production illegally, though reported as trial 

production, and using Nitric Acid which is mentioned part-II of Schedule-1 in 

MSIHC Rules and "industrial activity" where process (n) nitration was being 

carried out in an industrial installation referred to in Schedule 4 of this Rule. 

Ortho-chlorotoluene (Flash Point- 42 Deg. C) is highly inflammable in nature, 

and Nitric Acid (58%) which is corrosive and toxic in nature and meeting with 

properties of chemicals given in part-I in Schedule-1 of MSIHC Rules 1989. 

Therefore, the MISIHC Rules are applicable.  

 

The products mentioned in the EC issued by SEIAA are Poridone-Iodine, 

Piroxicalm. Phenyl Propanol Amine-HCL, Nalidixin Acid, Cholorosoxazone, 

Phenyl Ephrine HCL and the raw materials for these products are mentioned 

(as per Consent Application available with MPCB) in the Table-08  
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TABLE- 08 RAW MATERIALS AND PRODUCTS USED DURING THE BLAST AND 

AS PER COSNSENT APPLICATION, CONSNET TO OPERATE AND 

ENVIRONMENTAL CLEARANCE 

 

Sr. No. Particulars 
Quantity 
(MT/M) 

Sr. No. of Chemical 
as per list of 

chemicals Part-II 
Schedule-1 of 

MSIHC Rules, 1989 

A 
RAW MATERIALS USED 
DURING BLAST INCIDENT 

  

1 Ortho-Chlorotoluene - Not Listed 

2 Nitric Acid - 423 

B 
PRODUCTS FORMED DURING 
BLAST INCIDENT 

  

1 Ortho Chlorobenzoic Acid - Not Listed 

C 
RAW MATERIALS AS PER 
CONSENT APPLICATION /EC 

  

1 Povidone 1.61 Not listed 

2 Iodine 0.39 323 

3 4-Chlrooamino Phenol 0.7 Not listed 

4 Urea 1.4 Not listed 

5 Acetic Acid 0.32 2 

6 Methanol 8.79 Not listed 

7 Isopropyl Alcohol 0.6 334 

8 Sodium Niitrite 0.215 Not listed 

9 Sulphuric Acid 0.05 591 

10 Raney Nickle 0.12 Not listed 

11 Carbon 0.035 Not listed 

12 Toluene 1.5 628 

13 Isopropyl Chloroacetate 0.52 Not listed 

14 Dimethyl Sulphate 0.35 Not listed 

15 Carbon 0.008 Not listed 

16 Carbon 0.001 Not listed 

17 Propiophenone 0.5 Not listed 

18 2- Amino Pyridine 0.275 Not listed 

19 Ethyl Methyl Malonic Eser 0.22 Not listed 

20 6-Amino Picoline 0.3 Not listed 

21 Diphenyl Oxide 0.3 Not listed 

22 Tartariic Acid 0.275 Not listed 

23 Sodium Saccharinie 0.7 Not listed 

24 Acetic Anhydride 0.401 3 

25 DMF 0.92 Not listed 

26 2- Ethyl Bromide 0.125 Not listed 

27 Liq Ammonia 0.2 Not listed 
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As per above Table-08, it can be inferred that Iodine, Acetic acid, Isopropyl 

Alcohol, Sulphuric Acid, Toluene, Acetic Anahydride and Acetone are 

chemicals listed Part-II Schedule-1 of MSIHC Rules, 1989. However, these 

chemicals are not listed in Part-I Schedule-3 of MSIHC Rules, 1989 and for 

Threshold quantity specified in the column 3 & 4 of schedule 3 MSIHC, Rule 

1989.  

 

As per the Sub-rule 1 of Rule 6 of MSIHC Rules, 1989 “Rules 7 to 15 shall 

apply to - (a) an industrial activity in which there is involved a quantity of 

hazardous chemical listed in Column 2 of Schedule 3 which is equal to or 

more than the quantity specified in the entry for that chemical in Column 3 & 

4 (Rules 10-12 only for Column 4); and (b) isolated storage in which there is 

involved a quantity of a hazardous chemical listed in Column 2 of Schedule 2 

which is equal to or more than the quantity specified in the entry for that 

chemical in Column 3 [3 & 4 (rules 10-12 only for column 4). 

 

Therefore   Rules 7 to 15 of said MSIHC Rule are not applicable to the 

industry. The Rules 7 to 15 of the said Rules are:  

28 Acetone 0.32 4 

29 
Bromo Hydroxyl Penyl 
Ethanoate 

0.274 Not listed 

30 Sulphuric Acid 0.065 591 

31 Carbon 0.014 Not listed 

32 Palladium On Carbon 0.071 Not listed 

33 Liq Ammonia 1.012 Not listed 

34 Isopropyl Alcohol 1.292 334 

35 Methanol- HCL 0.076 Not listed 

D Products as per Consent/EC   

 1 Povidone Iodine 2 Not listed 

2 Piroxicalm 0.7 Not listed 

3 
Phenyl Propanol 
Amine - HCL 

0.5 Not listed 

4 Nalidixin Acid 0.3 Not listed 

5 Chlorosoxazone 0.7 Not listed 

6 Phenyl Ephrine-HCL 0.1 Not listed 
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7.  Approval and notification of sites 

8. Updating of the site notification following changes in the threshold 

quantity ¬ 

9.   Transitional provisions 

10.  Safety Reports and Safety audit reports¬ 

11.  Updating of reports under rule 10 

12.  Requirement for further information to be sent to the authority ¬ 

13.  Preparation to on-site emergency plan by the occupier ¬ 

14.  Preparation of off-site emergency plan by the authority ¬ 

15.  Information to be given to persons liable to be affected by a major 

accident ¬ 

 

11.2 ENVIRONMENTAL CLEARANCE (EC) FOR PROJECT/INDUSTRY  

“Whether the project in question is to be treated as Category ‘A’ requiring EC 

from the MoEF&CC. It falls under Entry 5(f) of the Schedule to the EIA 

Notification dated 14.09.2006. In view of general condition appended to the 

said schedule if the project is located in critically polluted areas, it becomes 

category A project. In that case, operation of the unit without requisite EC 

from MoEF&CC, merely based on EC by SEIAA may amount to violation of 

law.” 

  

The Industry has obtained Environment Clearance (EC) from State 

Environmental Impact Assessment Authority (SEIAA) vide letter No. 

SEAC/2010/CR 654/TC.2 dated 07.06.2011 for new bulk drug unit (of total 

capacity 4.3 MT/month) and the same was re-validated vide letter dated 

20.12.2018 for a period up to 05.06.2023. 

 

SEIAA, Maharashtra granted Environmental Clearance (EC) for the 

establishment of Bulk Drug Unit with production capacity of 4.3 MT/month. 

The project category falls under 5 (f) of schedule of EIA Notification 2006. 

Category 5 (f) consists of Synthetic organic chemicals industry projects. 
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Project located outside the notified industrial area/ estate comes under 

Category A and project located in notified industrial area/ estate comes 

under Category B. 

 

Further, as per the General Condition mentioned under Schedule of EIA 

Notification 2006 “Any project or activity specified in Category ‘B’ will be 

treated as Category A, if located in whole or in part within 10 km from the 

boundary of: Critically Polluted areas as notified by the Central Pollution 

Control Board from time to time.” 

 

MoEF&CC vide Office Memorandum (OM) dated 13.01.2010 issued a list of 

critically polluted areas based on Comprehensive Environment Pollution 

Index (CEPI) score which included the Tarapur. As per the OM, moratorium 

was imposed for consideration of the projects in the critically polluted areas.  

However, vide OM dated 26.10.2020, the moratorium was lifted from 

Tarapur area. This OM further states that “The EACs/SEACs will take extra 

precaution during appraisal of project to be located in these areas and 

prescribe the requisite stringent safeguard measures, so that the 

environmental quality is not deteriorate further in these areas”. This reveals 

that Category ‘A” will be appraised by EACs and Category ‘ B’ by SEACs.  

However, Ministry vide Office Memorandum dated 28.04.2011 (which was 

issued prior to the issuance of EC to the project) clarified that "projects to be 

located within 10 kms from the latest list of the critically polluted areas as 

identified by CPCB would attract the General Condition of EIA Notification 

2006 and therefore such projects would need to be treated as Category 'A' 

projects. 

 

In view of the above, it is opined that the project supposed to have been 

appraised by EAC of MoEF&CC. However, the project was appraised at State 

Level by State Expert Appraisal Committee (SEAC) and SEIAA issued EC. SEIAA 

Maharashtra should have forwarded the Application to MoEF& CC for 

appraisal as Category A project.  
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12.0 CONCLUSIONS 

 

12.1 Based on the Hon’ble NGT aforesaid order, the present report records 

the key aspects of a major chemical accident that occurred on 11th 

January 2020 evening in the form of a reactor explosion that took place 

at M/s. Ank Pharma Pvt. Ltd., Plot No. M-2, MIDC Tarapur Industrial 

Area, Boisar (W), Dist Palghar, which claimed the life of 8 persons, and 

another 7 sustained various degrees of injury. The immediate physical 

cause of the accident was reactor explosion due to uncontrolled 

reaction, which was precipitated by a combination of failure to adhere 

to basic engineering design requirements and standards as well as 

faulty operation. The root causes were identified to be human errors 

which issued out of a management failure to recognize the need for 

due diligence to be exercised in both engineering design and operation, 

which constitute a serious act of negligence.  

 

12.2 The Industry was engaged in the process of making drug intermediate 

like Ortho Chlorobenzoic Acid (OCBA) with raw materials- Ortho 

Chlorotoluene (99.5%) and Nitric Acid (58%), as reported on trial basis, 

but no necessary permissions/plan approvals had been obtained from 

DISH, MIDC and also the said product was not mentioned in the 

Consent and EC. There was illegal installation of reactors, thermopacks, 

centrifuge and the industry was manufacturing products of sister 

concern industry i.e. M/s. Alexo Chemicals. 

 

12.3 As noted above, 8 persons faced fatality and another 7 persons were 

injured due to the accident. The Collector Office, Palghar has released 

the payment of Rs. 5 Lakh per deceased person to kin of 8 deceased 

person under the Chief Minister Relief Fund in the month of February 

2020. The industry has deposited compensation amount to the Court 

for four deceased persons and given cash amount (different amounts) 
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to other four deceased persons including lift technician who come for 

lift maintenance work during the day of incident. The details of the 

above in given in Table-07.  

 

12.4 The committee assessed the compensation considering Employee’s 

Compensation Act, Hon’ble SC cases for the deceased 

workers/employee engaged by the industry and outside industry 

including worker/technician- Shri Trinath Dasari who came for Lift 

maintenance on day of incident. It is to be noted that ex-

gratia/compensation of Rs. 5 lakhs by State Govt under CM Relief Fund 

and Rs. 25,000/- by the industry paid for him which is not adequate.  

 

Compensation as per assessment of committee considering Employee’s 

Compensation Act, Hon’ble SC cases and ex-gratia/compensation paid 

by State Govt and deposited in Court/ paid by the industry to the kin of 

each deceased person are tabulated in Table-7. The assessed 

compensation is more than the total compensation paid by the State 

Govt and deposited in the Court/paid by the Industry and therefore, 

the committee recommended to consider to pay the additional 

compensation to the kin of deceased person as shown in the Table-7.   

 

12.5 The injured persons were admitted to Thunga Hospital Boisar and total 

Rs. 3,00,00/- (Rs three lakhs) have been spent towards medical 

expenses by the Industry. The industry paid Rs. 50,000/- to two injured 

persons and Rs. 25,000 to one injured person only out of seven injured 

persons. The State Govt has not paid any compensation to the to the 

injured workers/persons and industry also paid very meagre amount to 

the three injured persons out of seven.   

 

Therefore, refereeing Hon’ble NGT order dated 18.12.2020 (para 15 & 

16) in OA No. 274 of 2020, and other accident related orders, the 

injured (grievous & minor) persons need to get Rs 5 lac and Rs 2.5 lac 
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as interim compensations respectively, and based on the nature of 

injury/disability certificate further compensation may be provided to 

them by Industry though District Administration. 

 

12.6 During the incident due to blast, chemicals in the reactor blow out and 

emissions spread to the environment. There was no fire due to blast in 

the reactor. However, the relevant air emission data is not available 

and therefore evaluation of damage to the air environment could not 

be carried out due to lack of information/data. There appears to be no 

visible damage to the environment i.e. soil, water due to incident.  

 

However, considering the non-compliance of provisions under 

Environmental Acts i.e. manufacturing of product which was not in the 

Consent & EC and operation without due government 

license/persimmons (DISH, MIDC, labour Department), the committee 

refereed various orders/judgments enumerated, in the judgment of 

Hon’ble NGT which is pronounced and uploaded on 24.01.2022 in the 

matter OA No. 64 of 2016 (Akhil Bhartiya Mangela Samaj Parishad & 

Anr Vs MPCB & Ors), for the environmental compensation / damage 

towards the environment based on turnover of the defaulters, project 

cost and other methodologies adopted.   

 

The committee has found appropriate to use the Hon’ble SC order in 

the matter- CIVIL APPEAL NO. 10854 OF 2016 M/S. GOEL GANGA 

DEVELOPERS INDIA PVT. LTD. Versus UNION OF INDIA THROUGH 

SECRETARY MINISTRY OF ENVIRONMENT AND FORESTS & ORS. With 

CIVIL APPEAL NO. 10901 OF 2016 CIVIL APPEAL NO. 5157-5158 OF 

2018, for imposing damage cost/compensation which is 10% of the 

project cost. Accordingly, Rs 21.7 lakhs (i.e. 10 % of this project cost- 

capital investment Rs. 2.17 Crore as per CTO issued by MPCB) may be 

imposed as damage cost to the industry.   
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12.7 There was damage to the building of the industry where blast occurred 

and also nearby properties as listed in para 9.3. The debris and other 

structure have been removed as observed during the visit. 

 

12.8 Owing to various non-compliances observed and enlisted, as above in 

foregoing sections of the reports of different departments have 

initiated action taken/filed case against industry/owner for violations of 

various applicable provisions under Acts/Rules such as Factories Acts 

1948, Water (P & CP) Act 1974 & Air (P & CP) Act 1981, HOW (M & TM) 

Rules 2016, Police FIR under IPC Section 304 A , 283, 337 & 427. 

 

Based on the findings of the present investigation, a set of future 

remedial measures and select general recommendations for systemic 

improvement in respect of all other similar factories in the region have 

been formulated.  

 

13. RECOMMENDATIONS: 

 Actions against the owner of the industry should be expedited by 

respective departments for the various non-compliances of provisions 

under the Rules/Acts as detailed in para 08.0. 

 

 Damage cost of Rs 21.7 lakhs (Rs. Twenty-one lac seventy thousand 

only) may be imposed and recovered from the industry in view of non-

compliance of provisions under Environmental Acts i.e. operation 

without consented product, without necessary permissions/Plan 

approvals from DISH, MIDC and also the said product was not 

mentioned in the Consent and EC, illegal installation of reactors, 

thermopack boiler and centrifuge. 

 

 It is recommended to consider to pay the additional compensation to 

the kin of deceased person as shown in the Table-7, as the assessed 

333



43 
 

compensation by the Committee is more than the total compensation 

paid by the State Govt under CM Relief Fund and deposited in the 

Court/paid by the Industry. 

 

 It is recommended to consider to pay Rs 5 lac and Rs 2.5 lac as interim 

compensations to the injured (grievous & minor) persons respectively 

refereeing Hon’ble NGT order dated 18.12.2020 (para 15 & 16) in OA 

No. 274 of 2020, and other accident related orders. Further, based on 

the nature of injury/disability certificate, compensation may be 

provided to them by Industry though District Administration. 

 

14. SUGGESTED REMEDIAL MEASURES  

This section outlines a set of plausible remedial measures and 

recommendation to avoid similar accidents in future in respect of the factory 

under consideration. They are enumerated as below- 

 

a.  The industry need to restructure the design and operation of all 

manufacturing processes executed within the organization and ensure 

that they are  fully compliant with requisite engineering and related 

industry standards. In addition, all required safety features must be 

integrated in the design of all manufacturing operations. Prior to re-

start of the operation these adopted measures may be audited and 

certified by third-party consultants and competent authority. 

b. The industry also needs to employ persons with the required 

engineering background and skill to apprehend all associated technical 

and safety requirements of the manufacturing processes.  

c. The minimum possible hazardous raw materials may be brought to the 

production area. There is also the need to ensure and after completion 

of the production process the product is transferred to a separate 

storage area so that there is no accumulation of hazardous materials in 

the production area. 
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d. Flameproof fittings shall be used where highly flammable liquids or 

other materials are used/handled/stored/processed. 

e. MSDS of Chemicals used shall be displayed in work area in the 

language understood by the concerned  workers. Compatibility of 

chemical storage shall be checked as per MSDS of the chemical.   

f. In the event of any maintenance and / or repair activity which can 

affect the normal functioning of all/any equipment, all related 

equipment shall be shut down. Only when the maintenance activity is 

concluded satisfactorily and the necessary repair is undertaken should 

all other equipment be operated. 

g. During all maintenance/repair and normal operation a competent 

person with the requisite experience must be present at site. The same 

or additional person also need be available to manage any abnormality 

or emergency arising during operation.  

h. If there is any change in production process the necessary approval 

from all concerned departments shall be obtained.  

i. Periodic training of worker on normal and emergency management 

shall be conducted. 

j. The workers/labor and family members should not live in the premises 

under any circumstances. Necessary checks and periodical inspection 

of industries may be carried out by Labour Department of State Govt.     

k. Appropriate degree of co-ordination between the various concerned 

government agencies needs to be ensured so that all necessary 

compliances that need to be achieved by the industry in question are 

tracked and verified. The authorities need to be approached in 

appropriate order:  District Administration, District Industries Centre, 

State Electricity Board, State Pollution Control Boards and Department 

of Industrial Safety and Health (DISH).  On receiving any application 

from a prospective industry all agencies need to become informed 

simultaneously. An online portal may be developed to enable this 

information sharing. 
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l. Provisions for fire prevention and fighting are more rigorous and hence 

updated in the Maharashtra Fire Prevention and Life Safety Measures 

Act, 2006 than provisions of Factories Act- 1948. Therefore, any 

manufacturing in a factory dealing with hazardous materials shall not 

be permitted unless final “No Objection” certificate is issued by 

respective authorities under said act. 

m. Approvals for establishment of an industrial unit shall be granted in the 

appropriate sequence as deemed fit by State Govt with 

considerations/view from all concerned department and necessary 

provisions under Rules/Act so as to ensure all necessary compliances: 

Consent to Establishment / Provisional Fire NOC / Plan Approval from 

DISH / Approval of Layout Drawing by local Planning Authority (such as 

Industrial Development Corporation and Regional Development 

Authority) / Plan approval by FDA (In case of Pharmaceutical and Food 

processing units). Drawing approval by PESO (If applicable) can occur 

in parallel. For allowing production to commence Consent to Operate 

followed by final Fire NOC, PESO approvals, FDA approval if applicable 

and finally license by DISH must be secured. Also, intimation need be 

given to ESIC and PF authorities for enrolment of workers for social 

security facilities. 

n. MPCB, DISH, MIDC and other concern/related departments are 

presently working with less manpower of sanctioned post. This 

situation renders regulatory enforcement difficult and inefficient by 

the relevant enforcement departments. It is suggested that the 

Government of Maharashtra takes the necessary steps to recruit the 

necessary number of officers and also ensure their empowerment. 

 

--00xxx00-- 
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Item No. 06                       (Court No. 1)  

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

SPECIAL BENCH 
 

 
(By Video Conferencing) 

 

Original Application No. 19/2020(WZ) 
 

 
Sayyed Mohammed Sabir Usman                    Applicant 
 

Versus 
 

 Member Secretary, CPCB & Ors.               Respondent(s) 

 
 

Date of hearing: 20.12.2021  
 
 

         CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

   HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
   HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 

 

   

 
Applicant:  Mr.  Mr. Nitin Lonkar, Advocate 
 

Respondent(s): Mr.  Aniruddha S.Kulkarni, Advocate for R-1. 

Ms. Mansi Joshi, Advocate for R-3. 

Ms. Shayanmali Gadre, Advocate for R-4 (MIDC). 

Mr. R. Mahabal, Advocate for R-7 

 
 

ORDER 

 
 

1. Grievance in this application is against operation of respondent no. 

8, M/s. Ank Pharma Pvt. Ltd., Plot No. M-2, MIDC Tarapur Industrial 

Area, Boisar (W), Palghar, District Palghar (which is one of the polluted 

industrial clusters), Maharashtra, the Project Proponent (PP) in violation 

of environmental and safety norms, resulting in a blast on 11.1.2020 

leading to the death of eight workers and injuries to seven workers. 

Further grievance is against inaction of statutory Authorities in taking 

remedial action.  
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2. Case set out in the application that the PP was granted Consent to 

Establish on 24.03.2008 and Consent to Operate on 02.01.2020. It is 

engaged in manufacture of pharmaceutical products in bulk. 

Environmental Clearance (EC) was granted by SEIAA, Maharashtra on 

07.03.2011, which was revalidated by SEIAA on 20.12.2018. On 

11.01.2020, a blast took place in the said unit, resulting in death of eight 

workers and injuries to seven workers. News item to that effect was 

published in ‘The Hindu’. Field Officer of the State PCB visited the site 

and noted huge quantity of hazardous material as per visit report dated 

12.01.2020. This was followed by closure direction dated 13.01.2020. A 

case under Section 304 A of IPC has been registered for causing death by 

negligence. The unit is operating in violation of Air (Prevention & Control 

of Pollution) Act, 1981, Water (Prevention & Control of Pollution) Act, 

1974 and Environment (Protection) Act, 1986.  

 

3. The application was filed on 13.03.2020. On 02.07.2020, the 

Tribunal issued notice and appointed a fact-finding Committee 

comprising Collector, Palghar and State PCB. The matter was then 

considered on 13.08.2021. The Tribunal noted that adequate 

compensation had not been provided to the family members of the 

deceased and environmental and safety norms were not complied with. 

Notice was issued inter alia to CPCB, State PCB, District Magistrate and 

the PP for their response.  

 

4. We have heard learned Counsel for the parties and with their 

assistance gone through the documents available on record. 

 

5. First issue for consideration is whether there is failure to comply 

the Manufacture, Storage & Import of Hazardous Chemical Rules, 1989 

Accidents (Emergency Planning, Preparedness, and Response) 
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Rules,  1996, under the EP Act, 1986 on the subject of safety norms in 

the course of manufacturing hazardous chemicals. The 1989 Rules inter 

alia require preparation of On-site and Off-site Emergency Plans, holding 

of mock drills, safety audits periodically and to maintain safety norms 

during operation. Second issue is whether the project in question is to be 

treated as Category ‘A’ requiring EC from the MoEF&CC. It falls under 

Entry 5(f) of the Schedule to the EIA Notification dated 14.09.2006. In 

view of general condition appended to the said schedule if the project is 

located in critically polluted areas, it becomes category A project. In that 

case, operation of the unit without requisite EC from MoEF&CC, merely 

based on EC by SEIAA may amount to violation of law. Third issue is 

whether having regard to the nature of activity of the unit, principle of 

‘Absolute Liability’ laid down in M.C. Mehta v. Union of India, (1987) 1 SCC 

395, is attracted and the unit in question is liable to pay compensation to 

the heirs of the deceased, the injured and for damage to the environment 

on the principle of restitution under the Employee’s Compensation Act, 

1923 and under the ‘Polluter Pays’ principle as per Vellore Citizen’s 

Forum, (1996) 5 SCC 647. Fourth issue is steps required to be taken to 

provide relief to the victims and for restoration of environment and to 

prevent such incidents in future. 

 
6. Learned Counsel for the applicant has drawn our attention to 

observations of the officer of the State PCB during field visit after the 

incident of 11.1.2020 on 12.1.2020, annexed to the petition, as follows:- 

  

“1.  Building found partly collapsed and damages due to blast of 
reactor. 

2. Q5KL steel reactor found bursted into pieces due to the blast 
having thickness at 22mm at shell dish, 16mm at shell with 
cooling jacket. 

3. Pressure valve not found on the reactor, material 
traces/residues not found/notice in and around the premises. 

4. Approx. 220 No. of 50KG capacity plastic drums filled with 
Mefenamic acid found stored in premises. 
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5. Container filled with Dimethyl formanide was found stored in 
premises. 

6. Ortho Chlorotolune, 2-3-xylidine, Trans-4- aminocyclohexahol 
found filled in plastic container were noticed on spot. 

7. Records of material inward outward and entry at persons are 
not maintained at entry gate. 

8. We understood that some material were shifted from Plot no. M-
2 to M/s. Alexo Chemicals, Plot. No. N-174 Taropar, MIDC, 
hence visited M/s. Alexo Chemicals.  

9. On discussion with plant operator Shri. Rupsingh Gond (Mobile 
No. - 9770831743) it is come to know that the earlier operator 
Shri. Mohan (Kaka) who had prepared in the incidence said that 

the material was Ortho-Chloro-Benzoic acid. This Ortho-Chloro-
Benzoic acid is also imported from China and stored in storage 
on first floor of the building in huge quantity.” 

 
 

7. As per letter dated 12.01.2020 from the State PCB to Collector, 

Palghar consequential to the above inspection, addressed to the Collector 

for being brought to the notice of the Industrial Safety Department, it is 

stated as follows:- 

 
“1. No sooner this office got intimation regarding the mishap took 

place at M/s Ank Pharmaceutical Pvt. Ltd, Plot No M-2, MIDC 
Tarapur to find out whether due to this explosion the quality of 
the nearby air got polluted or what, the work of its 
measurement has been started. Thereafter by way of giving 
visit to said occurrence spot prima facie information was taken. 

 
2. From Maharashtra Pollution Control Board this industry has got 

consent letter in respect of production of Povidon, Iodine, 
Pheroxicalm, Phenyl, Propranol, Amine-HCL, Nalydixine Acid, 
Chloroxozone, Phenyl Ephedrine HCL etc a copy of which is 
annexed herewith.  

 
3. This industry had obtained Environmental Sanction from 

Government of Maharashtra on 7/6/2011 and the same was 
renewed on 20/12/2018. 

 
4. The industry has submitted to the Board the list of different 34 

chemicals that are being used as raw material which is 
annexed herewith. 

 
5. During the period 11/1/2020 to 12/1/2020 this office has done 

Ambient Air Quality Monitoring of 24 hours at two places. 
During inspection on the entrance of the industry there was no 
any notebook was found kept to enter inward-outward of any 
sort of goods as well as coming and going of employees and 
officers. Hence to find out the exact cause of explosion a 
difficulty is being faced. 

 
6. For doing process on the sewage water this industry had 

erected primary and third type sewage process machinery. At 
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present due to explosion said machinery of sewage water 
processing is collapsed and has caused damage. 

 
7. In Plot No M-2 construction of two buildings is done out of which 

in the backside building the machinery such as Reactor, 
Centrifuge Machine, Boiler and Scrubber etc has been installed. 
In the same building there was illegally stored material has 
been observed such as around 200 HDPE barrels full of 
Mefenemic Acid with 55 kg capacity, Dymethil Form amide, 
Arthochloro Toluene, 2-3 Zylidine, barrel filled with the chemical 
of Trans-4 Amayno Cyclo Hexanol etc. In the application filed for 
getting consent letter and the consent letter granted to the 

factory there is no any mention made about these chemicals. 
 
A construction is being made from the factory near its entrance which 
has been used. During inspection done on 10/10/2019 the 
Representative of the factory had informed the Board that use of this 
building is being made for administrative work. But subsequently in 
this construction illegally the machineries such as reactor, thermo 
pack etc were installed which has been observed during the 
inspection done today on 12/1/2020. Out of two reactors in one 
stainless steel reactor of 5 kilo-litres capacity the explosion took 
place and it was damaged into pieces. As any portion of chemical is 
not found inside this may create hurdle in the work of inquiry. 
 
However, during inquiry it has been observed that some production 
made in plot No M-2 was sent to other industry that is under same 
management M/s Alexo Chemicals, Plot No N-174, MIDC Tarapur. In 
view of this when inspection of this factory was done it was revealed 
that on 19/12/2014 this factory had obtained consent letter of 
Maharashtra Pollution Control Board and its validity was fill 
31/12/2019 (application has been filed for renewal of the consent). 
On this plot there is permission granted for doing production of 
Mefanemic Acid, Chloramphenicol, Chloramphenical Palmitet, 
Vitamin-B2.5 Phosphate, Theophyline, Ethophylene etc. The Board 
has given order of stopping production to this factory on 3/12/2016 
and 8/8/2018 and thereafter on 17/3/2017 and 8/10/2018 
conditional permission of doing production was granted. The 

representative of the factory Shri Rupsingh Gond (Mobile No 
9770831743) has mentioned that the production of Orthochloro 
Benzoic Acid was done in plot No M-2 by the operator Shri Mohan 
(deceased). The factory imports this chemical from China in large 
quantity. In this regard detailed checking is to be done by concerned 
Department. 
 
The subject of this explosion is not coming within the scope/purview 
of Maharashtra Pollution Control Board. In this regard further action 
is to be taken through Directorate of Industrial Safety & Health. 
Before commencing production the industry is expected to take 
production under control of trained technical manpower. The consent 
letter was granted to this industry by Maharashtra Pollution Control 
Board on 2/1/2020. During inquiry prima facie it was told that 
testing of the production is going on. If the report in this regard is 
made available by Industrial Safety Department, Explosion 
Department, Food 85 Drugs Administration Department and 
Maharashtra Industrial Development Corporation proper conclusion 
in respect of said mishap can be drawn.” 
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8. Reference has then been made to the following observations in 

closure order passed by the State PCB on 13.1.2020:- 

 

“AND WHEREAS, Sub-Regional Office, MPCB, Tarapur-I received 
information about accident in M/s. Ank Pharma Pvt. Ltd., Plot No. M-
2 on 11/01/2020, accordingly the officials of MPC Board, Tarapur-I 
visited the site and following observations are noted: 
 

1. During the past visit of Board official dt: 12/01/2020, you 
have informed that the building near main gate will be used 
for administrative purpose and assured that no any plant 
and machinery will be installed in the building.  
 

2. In this newly constructed building (Near main gate/entrance) 
you have illegally installed reactors, thermo packs, centrifuge 
etc. without obtaining permission from respective competent 
authorities such as DISH. 

 

3. It was also reported that you were manufacturing products of 
your sister concern i.e., M/s. Alexo Chemicals located at Plot 
No. N-174, MIDC Tarapur in this existing Plot No. M-2 
premises. 

 

4. It was reported that Orthocholoro Toluene, 2, 3-xylidine, Tras 
4-aminocyclohexanoi which is imported from China found 
stored in the premises. 

 

5. Also Hazardous Chemicals like Dimethyl formaide, 2, 3-
xylidine found stored in the premises. 

 

6. Due to blast the air pollution control equipment and Effluent 
Treatment Plant (ETP) found in damaged condition. 

 

7. Due to negligence towards safety aspects massive blast 
occurred in your industry on dt: 11/01/2020 causing 
damage to environment and affected 8-fatals. 

 

8. You have not provided display Board at night at main 
gate/entrance as per consent condition.”   

 

9. From the material on record status of compliance and status of 

payment of compensation cannot be ascertained. Safety of citizens and 

protection of environment are matters of prime concern and any 

economic/industrial activity has to be consistent with such concern to 

enforce ‘sustainable development’ and ‘polluter pays’ principles. The 

factual aspects about sequence of events, cause of failure to prevent the 
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accident, extent of damage to life/environment, amount of compensation 

required to be paid and other remedial measures needed have to be 

determined by this Tribunal for exercising its jurisdiction under Section 

15 read with Section 20 of NGT Act. 

 

10. Accordingly, we constitute an eight-member fact-finding Committee 

comprising MoEF&CC, CPCB, State PCB, District Magistrate, Palghar, 

Director, Industrial Safety, State Disaster Management Authority, SEIAA, 

Maharashtra and IIT Bombay. MoEF&CC and CPCB will be the nodal 

agency for coordination and compliance. All authorities of the State of 

Maharashtra will facilitate the Committee. Meeting for the purpose may 

be called within two weeks. The Committee may undertake visit to the 

site and interact with stakeholders. Except for site visit, other 

proceedings can be conducted online. The Committee is at liberty to take 

assistance of any other expert/institution. The Committee may take into 

account other reports relating to such incidents, available on CPCB 

website or otherwise. The Committee may furnish its report with 

recommendations within three months by email at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. A copy of the report be uploaded on 

the website of CPCB simultaneously for response of the project proponent 

and other parties, if any. 

 
 List for further consideration on 04.04.2022. 

 
 A copy of this order be forwarded to MoEF&CC, CPCB, State PCB, 

District Magistrate, Palghar, Director, Industrial Safety, State Disaster 

Management Authority, SEIAA, Maharashtra and IIT Bombay by e-mail 

for compliance.  
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Adarsh Kumar Goel, CP 
 

 
 

Sudhir Agarwal, JM 
 
 

 
Dr. Nagin Nanda, EM 

 
 
 

Dr. Arun Kumar Verma, EM 
 

December 20, 2021 

Original Application No. 19/2020(WZ) 
AVT 
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PHOTOGRAPHS DURING VISIT DATED 22.02.2022 OF FACT-FINDING 
COMMITTEE AS PER THE HON’BLE NGT ORDER DATED 20.12.2021 

 

 
Photograph 1-Front View & Main Gate of M/s. Ank Pharma Pvt. Ltd. 

 

 
Photograph 2-Building 1 where explosion of reactor took place (Front View) 
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Photograph 3(a) & 3(b)-Damages to beam & columns due to explosion of Building 1 
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Photograph 4(a) & 4(b)-Back Side of Building 1 where explosion of reactor took place 
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Photograph 5(a) & 5(b)-Inside Building 1 where explosion of reactor took place 
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Photograph 6-Building 2 behind Building 1 of the premises 

 

 
Photograph 7-Impact of the explosion on Building 2 
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PHOTOGRAPHS FROM COMMITTEE REPORT HEADED BY THE DIVISIONAL 
COMMISSIONER, KONKAN DIVISION, NAVI MUMBAI DATED 17.03.2020 

 
 

 
Photograph 1-Factory building where explosion took place 

 

 
Photograph 2-Damaged portion of Factory building 
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Photograph 3-Removal of debris by JCB in progress 

 

 
Photograph 4-Damaged portion of reactor in which explosion took place 
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Photograph 5-Front view of affected building 

 

 
Photograph 6-Back view of three story affected factory building 
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Photograph 7- Front view of affected factory building 

 

 
Photograph 8- Rescue operation by NDRF and Fire Brigade in progress 
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Government of Maharashtra 
Directorate of Industrial Safety & Health • r:Jllllt.frilr 

1jl~ 
Office of Joint Director, Industrial Safety & Health, 1st Floor, Mangesh Bhuwan, 

Near Gurudwara, Vasai(W), 401 202, Dist- Palghar. 
Ph no.- 0250-2332618. Email- jddish.vas-mh@gov.in 
No.Jt.D.I.S.H.Nasai/ Accident/NAG/ I 6 '6 /2020 Date: 2 4 JAN 7020 

M/s ANK PharmaPvt. Ltd. 
Plot No.M-z M.I.D.C.Tarapur,Boisar, 

Tai Dist-Palghar 

I. After watching the news broadcasting of incidence of explosion on Television 
news Channels, on 11.01.2020 at about 07.45 pm, I along with Shri A D Khot, Joint 
Director, DISH, Shri Pradeep Bhintade, Dy Director and Shri Praveen Patil, Dy 
Director visited the above said factory premises on ll.01.2020at 10.00 pm to 
enquire in to the incidence of explosion occurred in factory premises on 11.01.2020 
at about 07.00 pm. 

2. We reached to accident spot at around 10 pm and made observations as below:-

i) 

ii) 

iii) 

iv) 

v) 

vi) 

A Rescue operation was being carried out under the guidance of Hon. 
Collector, Palghar. 
MARG members Shri. Aron Sawant, Shri Yogesh Sankhe, Shri Baban 
Jadhav, Shri Pankaj Gautam etc were also available on the spot and 
coordinating for rescue operations. 
We found that, there are two separate buildings in that premises. One is 
located on the back side of the plot which is old building. Ground floor of 
this building is found to be used as store. First floor is used as office and 
laboratory. Another building is located near main gate facing road where 
explosion took place. Near main gate, there is watchman cabin. Windows 
and front wall of the watchman cabin were broken and cabin was full of 
debris. 
We observed that, side walls of the production building were broken and 
thrown away, beams and columns of the building near reactor were also 
broken, RCC slab of first and mezzanine floor was also broken. 
Fire brigade peoples were carrying out search operations for causalities 
using JCB. Also NDRF team re~c~ed to the spot and doing rescue 
operations. They were also shiftin~ InJured persons to the hospital and 
removing dead bodies from the debns. 
We were at the spot till 03.00 am. 

3. Again visited the accident spot at morning 08.00 am on 12.01.2020. Search of 
missing dead bodies were still was going on. 

i) We observed that, there was one steam boiler installed at back side of this 
building in west south comer. It is found that; furnace oil tank of this 

o-/G 
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ii) 

iii) 

iv) 

v) 

vi) 
vii) 

viii) 

boiler was deta h d d .. 1._ 

c e an u1.Cown away. Pressure gauge and temperature gauge were found hr k Mak . . 
o en. e of the boiler IS Neotech. 

We observed Iha~ the reactor in which reaction was being carried out was 
~~ed and found in three pieces; two pieces were lying outside the 

din~ at about 25-30 feet distance. We made careful observations and 
:;:1'"i;' different measurement of these pieces. Another piece was lying in 

e uilding on the ground floor below which it was erected. 
We found that one more reactor is installed in the second floor of the 
building and is in intact position with broken accessories. 
Also obs~~ed that, there is one centrifuge on ground floor at the back side 
of _the building Which was Partially buried under the debris. 
It IS found that common compound wall between plot no M-2 and M-3 is . 
to~! c~llapsed due to shock wave. Also ground floor wall of the 
build_ing m plot no M-3 is damaged at some places. 
O?~ed the photographs of affected area and equipments. 
VISited to the Thunga Hospital and enquired with the injured worker 
Shri. Mulayam Jagatbahadur Yadav, Worker. I recorded his statement. 
Mr. Praveen Patil, Dy Director visited to M/ s Alexo Chemicals, Plot no-
N-174 and obtained the statements of Shri. Sanjay Tyambak Barhate, Q. 
A. Manager, Shri Rupsingh Pruthviraj Singh Gaud, Plant Operator, Shri 
Atul Gopal Mahajan, Production Officer, who are working in Alexo 
Chemical, N-174, which is sister concern of ANK Pharma Pvt Ltd. 

4. A ain visited the accidents ot on 13.01.2020 at about 10.00 am 

i) 
ii) 

iii) 

iv) 

v) 

ix) 

Rescue operation by NDRF and fire brigade was completed. 
Visited the Thunga Hospital and recorded the statement of Shri Rakesh 
Kumar Rajput, Injured Worker. 
Visited adjacent factory M/ s Galaxy Chemicals and made observations 
about damages to the building due to this explosion and asked factory 
manager to submit details about damages to the building and instructed 
for necessary repairs and obtaining fresh stability certificate. 
I visited to M/s Alexo Chemicals, N- 174 (Sister Concern of ANK 
Pharma Pvt Ltd) where it is ensured that Ortho-Chlorobenzoic Acid is 
used as raw materials for manufacturing of Mefenamic Acid. I also 
found that, batch of 4- 5 bags of OCBA which were manufactured at 
ANK Pharma Pvt Ltd and kept in the store of this factory. It shown to 
me by Shri. Atul Gopal Mahajan, Production Officer, whose statement is 
recorded. 

I obtained the Commercial Invoices, Certificate of Analysis and Challan 
of the Ortho-Chlorotoluene from Mr. Sanjay Tryambak Barhate, Q. A. 
Manager of Alexo Chemicals. This Ortho Chlorotoluene was being used 
as raw material in ANK Pharma Pvt Ltd. We took round in the old back 
side building of ANK Pharma Pvt Ltd and found that, 200 lit drums of 
OCT were kept in the store of this building. 

I also visited to Devesh Metal & Chemical Industries; Plot no T-69 and 
met Owner Mr. Deshmukh. He told that, he supplied Nitic Acid 58 % to 
the ANK Pharma Pvt Ltd. I obtained delivery challan of the same. As per 
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x) 

the challan 250 litres of N·tri . 
litres on 11.01.2020_ 

1 
c acrd was supplied on 09.01.2020 and 600 

Visited to M/ s Sa ··ta 
Sudam Karp g~ Pvt Ltd. Plot no- N-4 and discussed with Shri. e, Dtrector ab t th . 
manufacturing of OCBA. ou e reaction and processes for 

5. I A ain visited on 14.0I.2o20_ 
i) Visited Thunga Hospital B . 

worker also disc d . OISar and enquired about conditions of injured ii) usse With their relatives 
Ill . . ') A~ended I:Jon. Collector meeting. . 

Given prelim, ... ~-- · -
-U4lQ.(Y mquuy report to Boisar police station at about 01.00 am. 

6. I a ain visited to the accident s ot on 17.01.2020. 
i) 

ii) 
iii) 
iv) 
v) 
vi) 

vii) 

viii) 

ix) 

x) 

xi) 

xii) 

I observe all th fittin 
. e gs and accessories provided on SS reactor and Steam Boiler. 

I obtained the drawings of S5 reactor in which explosion occurred. 
I obtained the copy of electricity bill of the factory. 
I observed the stock of OCT kept in back side building of factory. 
I collected the samples of OCT from affected factory. 
I visited to M/ s Galaxy surfactants ltd. M-3 and visited to affected and damaged area. 

I also visited to nearby affected factories and observe the damages. I 
visited M/s Macrotech Polychem Pvt Ltd, L-60/61. It is observed that, AC 
sheet roof and glass of windows were broken. 
I visited to M/ s. Vikas Industries, L-39. It is observed that window glasses 
and AC sheet roof found broken. Also due to impact discharge valve of 
Spent Acid tank got damaged and about 4 KL spent acid was drained out. 
I visited to M/ s. Beekay Tex, L-38. It is observed that, window glasses are 
damaged and one worker Shri. Amar Nayak has got minor injury on his 
right leg. 

I visited to police station and obtained the copy of FIR launched against 
Director Shri. Natwarlal Patel. 

I visited to Thunga Hospital, Boisar and recorded a statement of injured 
person Shri. Ro hit V asistha Singh, a family member residing in factory 
building where explosion occurred. _ . 
In Thunga Hospital, I ensured that, Injured w~rker ~hri Rakesh kumar 
Rajput had got discharge on 13.01.2020 ~d Shri. Sachinkumar Rambabu 
Yadav, guest of family me~ber had got ~harge o~ 15.01.2020. Whereas 
family kids Prachi Rahul Smgh and Rutika Rahul Smgh were treated on 
OPD basis and they allowed to go at home after first aid treatment on 
same day of explosion i.e 11.01.2020. 

7. In this incidence following OS persons are died. 

1. 
2. 

3. 

Ilias Bashir Ansari, Male, Age- 40 years(Watchman/Security) 
Nishu Rahul Singh, Female, Age- 26 years (Worker of the factory who 

iding in factory building) 
res ·v . tha Singh Female-Age- 46 years (Worker of the factory who Madhun asIS ' 
residing in factory building) 
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4. 

5. 

6. 
7. 

8. 

Golu Surendra Yada Mal A "din · v, e, ge- 19 years (Family member res1 g m Factory building) 

Rajmati Devi Surendra Yadav, Female _ Age- 40 years (Worker of the 
factory who residing in factory build. ) 
M hanln mg 
T gle~ Male, Age- 45 years (Plant Operator) 

rmath Dasn, Male, Age- 40 years (Lift maintenance person who came for 
work on the day of explosion) 
Khushi Yadav, Female, Age- 14 years (Family member residing in 
building) 

And following 7 persons are injured-

1. S~ Mulayam Jagatbahadur Yadav, Age- 22 Years ( Factory Worker) 
2. Shri Rakesh Kumar Rajput, Age- 55 Years (Factory Worker) 
3. Shri Sachinkumar Rambabu Yadav, Age- 20 years (Guest of Family 

member residing in factory building) 
4. Shri RohitVasistha Singh, Age- 19 years (Family member residing in 

factory building) 
5. Shri Natwarlal Patel, Age- 56 years (Director of the factory) 
6. Prachi Rahul Singh, Age- 6 years ((Family member residing in factory 

building) 
7. Rutika Rahul Singh, Age-3 years (Family member residing in factory 

building) 

Out of above 7 injured persons, Shri Natwarlal Patel is admitted in 
Wockhardt Hospital, Mira Road,. Prachi Rahul Singh and Rutika Rahul Singh 
have got first aid treatment and allowed to go to the home on same day of 
explosion i.e. 11.02.2020. Shri Rakesh Kumar Rajput got discharged on 13.01.2020 
and Shri Sachinkumar Rambabu Yadav got dischargd on 15.01.2020 from 
Thunga Hospital, Tarapur. Remaining two injured i.e. Shri Mulayam 
Jagatahadur Yadav, Worker and Shri Rohit Vasistha Singh, Family member are 
under medical treatment in Thunga Hospital, Tarapur, Boisar. 

8. From the above enquiries it is revealed as follows:-

1) On the day of incidence, following 07 persons were working in the premises 
incidental to the manufacturing process. 

Sr.No. Name Of Worker Nature of work 
1. Mohan Ingale Plant Operator 
2. Mulayam Jagatbahadur Yadav Maintenance Worker 
3. Sugriv Singh Helper 

4. Gokul Helper 
5. Deepchand Helper 

6. lliyas Bashir Ansari Watchman 

7. Rakesh kumar Rajput Helper 
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8. Nishu Rahul Singh 

Helper 9. Madhuri V asistha Singh Helper 10. Rajmatidevi Surendra Yadav Helper 

2) All above persons were engaged in the manufacturing process or work 
incidental to the manuf turin 
, , . . ac g process. Therefore all these persons are 
workers within the meaning of section 2(1) of the Factories Act, 1948. 

3) I obtained Memorandum of Article of Association and form Dir-2. As per 
both documents it shows that, Mr. Natwarbhai Vitthaldas Patel and Mr. Ankit 
Narvarlal Patel are the Directors of the above said factory. Hence as per 
section 2(n) of the Factory Act, 1948, both are the occupier of the premises. 

4) Following Electrical Power operated machines found installed and working in 
the premises. 

i) Stainless Steel Reactor with stirrer - 02 no, 
ii) Steam Boiler- 01 no. 
iii) Centrifuge- 01 no 

5) Manufacturing Process of OCBA was being carrying out by using chemicals 
like Ortho-cltlorotoluene (Flash Point- 42 Deg. C) which is highly inflammable 
in nature, and Nitric Acid 58% concentrate which is corrosive and toxic in 
nature. Both are hazardous chemicals, hence the provisions of Factories Act, 
1948 are applicable to this premises, as per Clause-1 of Schedule-II of 
notification no FAC 2088/2048/(997)Lab-4 dated 22nd January, 1993 and the 
premises constitutes a "Factory" for the purpose of Factories Act 1948. 

Also manufacturing process was being carried out in SS reactor with 
limped coil by circulating steam formed in steam boiler. Chemical reaction 
inside the reactor was carried out under pressure more than atmospheric 
pressure. Also in steam boiler, water was getting heated and circulated at 
more than atmospheric pressure. Hence reactor and steam boiler both are 
pressure vessel, therefore provisions of Factories Act, 1948 are applicable to 
this premises, as per Clause-2(g) of Schedule-II of notification no F AC 
2088/2048/(997)Lab-4 dated 22nd January, 1993 and the premises constitutes a 
"Factory'' for the purpose of Factories Act 1948. 

9. About the factory the Manufacturing Process-

. . aged in manufacturing of Ortho Otlorobenzoic Acid which is This factory JS eng . . 
rial for making of Bulk Drugs (Mefenanuc Acid) by using Ortho-used as raw mate . 
N.tri Acid (55%) as raw materials. chlorotoluene and 1 c 

urrence (explosion) was occurred in reactor which is ~dq~us~ . . 
. . fl f the factory. Matenal of construction of this reactor is installed at first oor 0 
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stainless steel having capacity 10 KL. This reactor was having ss limped coil 
through which steam/ water is circulated for heating/Cooling. 1.5" MS pipe 
is used to supply steam from steam boiler. Also 1" MS pipe is used to supply 
cooling water from overhead water tank. Cooling tower was not installed in 
the factory. One pressure gauge, one RID (Resistance Temperature Detector) 
point and one safety valve is provided at pipeline of steam boiler. One of the 
1.5" nozzles on reactor was used to fit RID for temperature measurement. 
Reactor was having l"nozzle for fitment of pressure gauge. It is observed that 
SS reactor was broken in three pieces. Half of portion was lying on ground 
floor of the factory and another two pieces were lying at about 25 to 30 feet 
from the factory building. Safety valves and rupture disc are not provided on 
the reactor shell. A helical gear box with motor drive was provided to rotate 
the stirrer. Water pump is provided to circulate the water from overhead 
tank. 

Reaction mass was heated in the reactor by circulating steam in the limped 
coil of reactor which was supplied by steam boiler. Utility shed is located at 
ground floor of plant where Boiler and pumps are installed. 

10. The General manufacturing process of OCBA is as follows. 
i) SS reactor first cleaned by water. 

ii) Proportionate water is added into SS reactor. 
iii) 600 Kg of Nitric acid (58%) is added into reactor. 
iv) Proportionate quantity of Orth0<hlorotoluene is added into SS reactor. 
v) This mixture is kept in reactor and steam heating is started to reactor 

limped coil with continuous stirring to reach at required temperature. 
vi) Then limped coil of reactor is drained & cooling water circulation is started 

through limped coil and continued till next reaction is completed. 
vii) Then batch is taken to centrifuge. 

viii) Then batch is drained into trays and cool at room temperature 
ix) Finally OCBA is obtained. 

11. Occurrence of Explosion: 
The reaction of Ortho-cltlorotolm1e by using nitric acid was going on 11/01/2020. 

The batch was charged by reactor Operator Shri. Mohan lngale. Water was first taken 
into SS reactor and then 600 kg of HN03 (58%) was added into it. Then Ortho-
chlorotolune was charged into reactor. The stirring and heating was started since 4.00 
pm. 

Since reaction of Ortho-ChlorotolWle with nitric acid is highly exothermic. This 
reaction might have become rW1away due to one of the following reason - a) Steam 
heating is not stopped at predete~ed te~perature, b) Co~d water ~culation have not 
started, c) Failure of cooling water arculation pump, d) Failure of Stirrer, e) Absence of 
cold water circulation through cooling tower. 

As ti. became runaway, the temperature of reaction mass was reac on .. 
continuously increasing leading to violent boiling and decomposition of the 
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chemicals leading to sudd . . . en nse m pressure inside the reactor. As this reactor 
was not pr~':'1ded with safety valve and rupture disc for emergency venting of 
large quantities of vapour · ·d th s msi e e reactor which leads to sudden explosion of 
the reactor. Explosion was . th . so massive at it has caused rupture of the reactor, 
breaking of columns and be d " . ams a Jacent to reactor, breaking of RCC slab of part 
of first floor, brick walls and glasses thr were own away. 

. Due ~o this explosion, SS reactor of thickness 16 mm got busted and tamed 
m to two pieces vertically. Half of the portion was lying on the ground floor of 
~e factory where half of the portion was thrown away at about 25-30 feet 
distance from production area and split in two pieces. The RCC structure, beams, 
columns, walls and slab of the first and ground floor got damaged. I The 
accessories of the reactor and steam boiler got damaged and thrown away. 
Compound walls and building walls of nearby factory M/ s Galaxy Surfactants 
Ltd, Plot no M-3 got damaged due to shock wave of the explosion. 

During operation of reactor Mohan Ingale, Operator was standing near the 
reactor, due to impact he died on the spot. Whereas Watchman Dias Bashir 
Ansari was near security cabin, he has got hit by debris due to which he has died 
on the spot. Mr. Natwarlal Patel, the Director was standing near E1P, also got hit 
by debris and broken window glasses due to which he got severe injuries. Now 
he is under medical treatment at Wockhardt Hospital, Mira Road. Mr. Mulayam 
Jagatbahadur Yadav was standing nearby another building in same premises 
which about 80 feet away from the production area, he also got injuries on his 
chest and back, he is under medical treatment at Thunga Hospital, Boisar. Mr. 
Rakesh Kumar Rajput was also got injuries and he was admitted at Thung 
Hospital, Boisar, he got discharge on 13.01.2020. Trinath Dasri, lift maintenance 
technician had came to the factory for some work, he also trapped in the debris 
and died on the spot. In this factory building, 02 families were staying inside. 
From these families, Nishu Rahul Singh, Madhuri Vasishta Singh, Golu Surendra 
Yadav, Rajmati Devi Surendra Yadav and Khushi Yadav are died by trapping 
inside the debris whereas Mr. Sachin Rambabu Yadav, Mr.Rohit Vasishta Singh, 
Prachi Rahul Singh and Rutika Rahul Singh got injured due to hitting of debries. 
Out of these injured Mr. Sachin Rambabu Yadav has got discharge from the 
Hospital on 15.01.2020. Prachi and Rutika was treated on OPD basis. Both they 
were allowed to go at home on same of day of explosion i.e. 11.01.2020. 

12. The contraventions of Provision of Factory Act-
1) From remarks no-&, it is clear that, a premises where accident took place is a 

factory. But from the office record, it is found that, the occupier has not 
obtained a license under the Factories Act 1948. Thus the occupier was using 
the premises as a factory without a valid license_- By using premises as_ a 
factory without obtaining Lice~e under Factones Act 1 from Chief 
Inspector of Factories, the occupier has contravened the proV1S10ns of Rule 4 
(4) of the Maharashtra Factories Rule, 1963. 
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2) It is observed that occ · · · • "th t ttin" g , up1er IS usmg the prenuses as a factory WI ou ge 
plans approved from the Chief Inspector/Deputy Chief Inspector, Industrial 
Safety ~d ~ealth, in respect of the following namely, a) site on which the 
factory 18 s1tuated, b) building and extensions used for the purposes of 
manufacturing process, c) the layout of plant and machinery etc. Therefore 
the occupier has contravened the provisions of Rule 4 (1) (a), 4 (1) (b) & 4 (l) 
(c) of the Maharashtra Factories Rules, 1963. 

3) Enquiry reveals that, chemical reaction of ortho-chlorotolune with nitric acid 
was being carried out in this factory. This reaction is exothermic in nature and 
can lead to run away if temperature of reaction is not controlled. There was 
no automatic cut off device provided on steam supply line to reactor which 
shall cut off steam supply to reactor on event of reaching critical pressure and 
temperature of process. Cooling water was circulated through limped coil 
directly from overhead tank. No cooling tower was provided to cooling of re-
circulated hot water. 

To take care of rise in reactor pressure because of exothermic reaction or in 
case of excessive heating due to cooling water failure, a spring loaded safety 
valve of adequate reliving capacity and rupture disc required to be provided 
on reactor. But during investigation, a safety valve to prevent the safe 
working pressure of the vessel being exceeded was not found installed on the 
reactor. Also rupture disc was not provided to the reactor to release the 
excessive pressure in case any emergency. 

Thus system of work to put off steam supply manually and starting cooling 
water into reactor jacket manually without provision of cooling tower for 
cooling of water and by not providing spring loaded safety valve and rupture 
disk on reactor or elsewhere in the system which will operate & vent the 
excess pressure generated in reactor as soon as pressure exceeds the safe 
working pressure, also there was no automatic cut off device provided on 
steam supply line to reactor which shall cut off steam supply to reactor on 
event of reaching critical pressure and temperature of reactor, was not safe 
and without risk to health of workers working on same, Hence occupier has 
contravened the provisions of the Section 7-A (2) (a) of the Factories Act-
1948. 

4) It is also observed that Reactor capacity 10,000 lit. found in service and 
operated above the atmospheric pressure generally at about 37 / kg/ cm2. 
Which is "pressure vessel". It is also pressure plant along with its accessories 
and pipings within meaning of Rule 65 (1) (c)&(d) of Maharashtra Factories 
Rules, 1963. It is also observed that o~e steam boiler of make Neotech was in 
use in connection with manufactunng process. It was found fitted with 
pressure gauge which was in broken condition. This is also pressure plant as 
per Rule 65 (1) (c)&(d) of Maharashtra Factories Rules, 1963. 
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I found that above mentioned reactor and steam boiler which are "pressure 
plants" w~re being used in connection with the manufacturing process on the 
day ?f acodent and ~t time on 09.01.2020 without (a) a certificate specifyin_g 
maxnnum safe working pressure and the test to which it was subjected to, IS 

obtaine~ from the _maker, (b) getting thoroughly examined by a competent 
person m the preIDISes where it is used. 

Hence provisions of Rule 65(6)(iii)(a)&(b) of the Maharashtra Factories 
Rules, 1963 are contravened by the occupier. 

5) I found that, this factory is manufacturing Ortho-chlorobenzoic Acid which is 
drug intermediate and used for manufacturing of bulk drug i.e. Mefanamic 
Acid. Hence this factory comes under Oause 11 of The First Schedule under 
Section 2(cb) of the Factories Act, 1948. Also hazardous chemicals such as 
Nitric Acid and Ortho-chlorotoluene are used in manufacturing of this drug 
intermediates which can cause material impairment to the health of person 
engaged in or connected therewith. Hence this is 'hazardous Process' factory• 

As per Rule 73-R of the Maharashtra Factories Rules, the occupier of every 
factory carrying on 'hazardous process' shall furnish, in writing, to the Chief 
Inspector a copy of all the information furnished to the workers as per Rule 
73-N(1), local authority, general public and the District Emergency Authority 
as per Rule 73-0. But it is found that the occupier of the M/ s ANK Pharma 
Pvt. Ltd, Plot no M-2 has not furnished in writing, to the Chief Inspector a 
copy of all the information furnished to the workers, local authority, general 
public and the District Emergency Authority. Hence the occupier of the 
factory has contravened the provisions of Rule 73-R(l) of the Maharashtra 
Factories Rules, 1963. 

13. Remedial Measures : 
To avoid the reoccurrence of such incidence in future following remedial 

measures are suggested :-

a) Safety relief valve of adequate pressure reliving capacity shall be provided 
on reactor to automatic venting of pressure in case if it exceeds safe design 
pressure of reactor. 

b) Steam shall be supplied through a pressure reducing valve and safety valve 
correctly set to ensure that critical temperature of the process is not 
exceeded. 

c) Suitable rupture disc shall be provided on the vessel in addition to safety 

valve. 
d) There shall be an automatic cut off device of steam supply, no sooner the 

critical temperature is reached, beyond which the reaction, in the vessel is 
likely to get out of control. 

e) An audio visual alarm system shall be provided linked to the pressure 
indicator of the vessel, so that automatically an audible warning will be 
given as soon as the pressure exceeds the present safe limit. 

... L>I 
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f) There shall be provided an automatic arrangement such that if the 
mechanical agitation fails on account of failure of motive power or due to 
broken shaft or other such contingencies, the supply of steam would stop 
automatically. 

g) Arrangement of cold water circulation for controlling the temperature of 
reactor shall be made through cooling tower. 

h) A HAZOP study for the entire process shall be carried out by specialized 
expert and recommendations thereof shall be complied with. 

J4. Adequate Medical treatment shall be extended to the injured. Health progress of 
injured shall be reported periodically to this Directorate. 

15. Payment of Compensation and Ex-gratia: 
Occupier is directed to -

1) Pay legal due compensation to heirs of diseased under intimation to this 
office. 

2) Pay substantial sum of rupees as ex-gratia payment to heirs of diseased 
under intimation to this office. 

16. Show Cause Notice : 
The occupier may explain & show causes if any within 7 days that why legal 

action shall not be considered against him for the above said con vei~ 

. Q\ ,wW 
( N. A. Gajp e) 

Deputy Dire or, 
Industrial Safety and Health, V asai 

Dist. Palghar 
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महाराष्ट्र प्रदषूण नियंत्रण मंडळ 
उप प्रादेनिक कायालय, तारापरु -I 

 
 

दरुध्विी क्र./ फॅक्स  - 273314                                      एम. आय. नड. सी. कॉलिी पनरसर, 
वेबसाईड www.mpcb.gov.in                                      तारापरू,   पोस्ट - नट. ए. पी. पी., 
 नपि कोड-401504                                                  तालकुा, निल्हा - पालघर,                                                                     
जा. क्र./ उप्राकाता-I - / आस्था/ 200112-FTS-0001                                       दि:-  12.01.2020         
 
प्रदत, 
मा. दजल्हादिकारी स ा पालघर, 
ता.दज.पालघर 
 

विषय: मे. अँक फामासस्यिुविकल प्रा.वल., प्लॉि नं. एम-2, एम.आय.डी.सी, तारापरू   
           या कारखान्यामध्ये वि.11.01.2020 रोजी झाालेला स्फोिाबाबत... 
संिर्भ: 1. स्थावनक पत्रकाराकडून भ्रमणध्िनी िरून वमळालेल्या संिेशानिुसार. 
           2. संयिुक्त़ पाहणी वि.11.01.2020 चा अहिाल. 
          3. मे. अँक फामासस्यिुविकल प्रा.वल यांना वि.02.01.2020 रोजी मंडळाकडून प्रिान  
             करण्यात आलेले समंतीपत्र. 
 

मा. महोिय, 
          िरील संिर्ानिुसार मे. अँक फामासस्यिुविकल प्रा.वल, प्लॉि नं. एम-2, एम.आय.डी.सी, तारापरू  या 
उद्योगामध्ये झाालेल्या ििुर्भिनेबाबत मावहती मप्रवन मंडळाशी संबवंित मावहती खालील प्रमाणे आल्या:- 
 

          मप्रवन मंडळाच्या कायभप्रणाली निुसार उद्योगाने उद्योग स्थापन करण्यापिुिी कलम 25 जल (प्रवतबिं ि 
प्रििुषण वनयंत्रण) कायिा 1974 ि कलम 21 हिा  (प्रवतबिं ि प्रििुषण वनयंत्रण)  कायिा 1981 अंतगभत उद्योगाने 
सािर केलेल्या उत्पािन प्रविया निुसार उद्योग उर्ारणीसाठी संमतीपत्र प्रिान करीत असते (Consent to 
Establish). सिर संमतीपत्रात उद्योगाने सािर  केलेल्या उत्पािन प्रवियेनिुसार त्यातून वनमाण होणा-या 
सांडपाणी, उत़्र्जजत होणारे प्रििुवषत र्िक ि वनमाण होणारा र्ातक र्नकचरा यांच्यािर योग्य़ ती प्रविया, 
संयंत्रणा ि विल्हेिाि आिी बाबत अिी ि शती नमिुि करण्यात येतात ि तसेच उद्योग उर्ारणी नंतर उत्पािन 
सिुरू करण्यापिुिी मप्रवन मंडळाकडून कलम 26 जल (प्रवतबिं ि प्रििुषण वनयंत्रण) कायिा 1974 अनिुसार 
संमतीपत्र रे्णे बिंन कारक आहे (Consent to Operate).  
          त्यानिुसार  उद्योगाकडून प्राप़् अजानिुसार उद्योग उर्ारणीसाठी प्रिान करण्यात आलेल्या 
संमतीपत्रातील  अिी ि शती प्रत्येकी उत्पािन प्रवियानिुसार उद्योगाची उर्ारणी ि प्रििुषण वनयंत्रण संयंत्रणा 
उर्ारलेली आहे याची पाहणी केल्यानंतर सिर उद्योगास  उत्पािन सिुरू करण्याबाबत काही अिी ि शतीनिुसार 
संमतीपत्र प्रिान करण्यात येते. सिर संमती पत्रात इतर शासवकय विर्ाग यांच े नाहरकत प्रमाण पत्र/ 
परिानगी रे्ण्याबाबत अि र्ालण्यात येते. मप्रवन मंडळ उद्योगामिून वनमाण होणा-या प्रििुवषत र्िकािर 
प्रवतबिं ि वनयंत्रणाच े काम करीत असते. उद्योगामध्ये होणा-या ििुर्भिना/अपर्ात याबाबतच े
कामकाज/िेखरेख औद्योवगक सिुरक्षा विर्ाग, स्फोिक विर्ाग, अऩ् ि औषि प्रशासन विर्ाग, महाराष्ट्र  
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औद्योवगक विकास महामंडळ यांच्या अखत्यारीत येत असते ि त्याबाबतची अि सिर संमती पत्रात िेण्यात 
येते. मे. अँक फामासस्यिुविकल प्रा.वल., प्लॉि नं. एम-2, एम.आय.डी.सी, तारापरू   या उद्योगाची पाहणी 
िरम्यान वनिशभनास आलेल्या बाबी खालील प्रमाणे:- 

1. मे. अँक फामासस्यिुविकल प्रा.वल., प्लॉि नं. एम-2, एम.आय.डी.सी, तारापरू  येथे झालेल्या ििुर्भिनेची 
मावहती या कायालयास वमळताच सिर स्फोिामिुळे आजिुबाजिुच्या परीसरात हिचेी गिुणित्ता प्रििुवषत 
झाली िा कस ेतसेच या बाबतचे मोजमाप करण्याच ेकाम  सिुरू करण्यात आले. तद्नंतर सिर ििुर्भिना 
स्थळी र्ेि िेिून प्रथमिशभनी मावहती रे्ण्यात आली.  

2. मप्रवन मंडळाकडून सिर उद्य गाला प व्हहडॉन आय डीन, दिरॉक्सीकाल्म, दिनाईल प्र प्रॅनॉल 
अमाईन-एचसीएल, नॅलीदडक्सीन ॲदसड, क्ल र क्स झ न, दिनाईल एदिरीन एचसीएल ई. 
उत्पािनास संमतीपत्र दिले आहे व त्याची प्रत स बत ज डली आहे. 

3. सिर उद्य गाने महाराष्ट्र शासनाकडून पयावरण मंजुरी दि.07.06.2011 र जी घेतली आहे व त्याचे 
नुतनीकरण दि.20.12.2018 र जी केली आहे. 

4. उद्य गाने कच्चा माल म्हणनू वापरण्यात येणा-या दवदवि प्रकारच्या 34 रसायनाची यािी मंडळास 
सािर केली आहे. ती यािी स बत ज डली आहे. 

5. या कायालयामाफभ त 24 तासाच े अँवबयि एअर क्तिावलिी मॉनीिररग िोन वठकाणी वि.11.01.2020 
ते वि.12.01.2020 िरम्यान करण्यात आले आहे. पाहणी िरम्यान उद्य गाच्या प्रवशेद्वारावर 
क णत्याही प्रकारच्या  मालाचा आवक जावकाची तसेच कममचारी अदिकारी यांची ये-जा नोंिवही 
ठेवलेली आढळून आलेली नाही. त्यामुळे स्ि टाचे नेमके कारण समजण्यास अडचण ह त आहे. 

6. सिर उद्य गाने सांडपाण्यावर प्रदक्रया करण्याकरीता प्राथदमक व तृदतय स्वरुपाची सांडपाणी प्रदक्रया 
संयंत्रणा उभारलेली ह ती व सद्यव्स्थतीत सिर सांडपाणी प्रदक्रया संयंत्रणेच े स्ि टामुळे सयंंत्रणा 
क लमडून पडली आहे व तीचे नुकसान झाल्याच ेआढळून आले आहे. 

7. प्लॉट कं्र. एम-2 येथे ि न इमारतींच ेबािंकाम उभारण्यात आले आहे त्यापकैी पाठी मागील बाजूस असणा-
या इमारतीमध्ये रीॲक्टर, सेंरीफ्युज मशीन, बॉयलर, स्क्रबर ई. यंत्रणा उभारण्यात आली आहे. याच 
इमारतीमध्ये अविैदरत्या साठवलेली मेिेनेदमक ॲदसडने भरलेले 55 दकल  क्षमतेचे अंिाज े 200 
एचडीपीई बरॅल, डायमेदथल िॉममअमाईड, आथोक्ल र  ट ल्युईन, 2-3 झायलीदडन, रान्स-4-अमायन  
सायक्ल  हेक्झान ल या रसायनाने भरलेले बरॅल आढळून आले आहे. या रसायनाचंी  नोंि कारखान्याने 
मंडळाकडे संमती पत्राच्या अजामध्ये व कारखान्यास बहाल करण्यात आलेल्या संमतीपत्रामध्ये केलेली 
नाही.   
         कारखान्याकडून प्रवशेद्वाराजवळ सुरू असलेल्या बांिकामाचा वापर केले असून त्याचा वापर 
प्रशासदकय  कामाकरीता करण्यात येण्या असल्याबाबत कारखाना प्रदतदनिीने दि.10.10.2019 र जीच्या 
पाहणी िरम्यान मंडळास कळदवले आहे. परंत ु तद्नंतर सिरील बािंकामावर बकेायिेशीररीत्या 
रीॲक्टर, थमोपकॅ ई. यंत्रणा बसदवण्यात आले असल्याच ेआज दि.12.01.2020 च्या  पाहणी िरम्यान 
दनिशमनास आहे. सिर ि न रीॲक्टरपैकी एका 5 दकल  दलटर क्षमतेच्या स्टेनलेस स्टीलच्या  
रीॲक्टरमध्ये स्ि ट ह वून त्याचे तुकडे झाले आहे. त्यावर क णत्याही रसायनांच ेअशं आतील बाजुस 
नजरेस न आल्यामुळे तपास कामात अडथळा दनमाण ह ण्याची शक्यता आहे. 
          तथापी चौकशी िरम्यान अस े कळाले वक, कारखानिाराने  प्लॉि िं.एम-2 िरील रे्ण्यात आलेले 
काही उत्पािन त्यांच्याच व्य़िस्थापनाखाली असलेल्या ििुस-या उद्योगात मे. अलेक्तझो केवमकल़्, प्लॉि 
नं. एन-174, एम.आय.डी.सी, तारापरू   येथे पाठविण्यात आले होते. त्या अनिुषंगाने सिर कारखान्याची 
पाहणी केली असता या कारखान्याने मप्रवन मंडळाचे वि.19.12.2014 रोजी संमती पत्र रे्तल्याच ेआढळून  
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आले आहे त्याची ििैता वि.31.12.2019 पयंत होती (संमतीपत्र Renewal चा अजभ करण्यात आला आहे) 
या प्लॉि िर मेफॅनेवमक आम्ल़, क्तलोरामफेवनकॉल, क्तलोरामफेवनकॉल पाल्मीिेि, सव्यहिॅवमन-बी-2.5  
फॉस्फेि, वथयोफायलीन, इथोफायलीनच े उत्पािन रे्ण्याची परिानगी आहे. मंडळामाफभ त सिर  
कारखान्यास वि.03.12.2016 ि वि.08.08.2018 रोजी उत्पािन बिंच ेआिेश िेण्यात आले होते ि 
तद्नंतर वि.17.03.2017 ि 08.10.2018 रोजी उत्पािन रे्ण्याची सशतभ परिानगी िेण्यात आली होती.  
कारखान्याच ेप्रवतवनिी श्री.रूप रसग गोंड (मो.नं.9770831743) यांनी अस ेसांवगतले वक, प्लॉि िं. एम-
2 येथे कारखाना ऑपरेिर श्री. मोहन (मृत) यांच्या माफभ त ऑथोक्तलोरो बने्झोईक ॲवसड च ेउत्पािन रे्ण्यात 
आले होते. कारखान्यामाफभ त या रसायनाच ेचीन या िेशाकडून मोठया प्रमाणात आयात सिुद्धा करण्यात 
येते. या बाबतच ेसखोल तपास संबवंित विर्ागाकडून होणे आहे.  
          स्फोिासंबिंीची बाब मप्रवन मंडळाच्या कायभक्षेत्रामध्ये (Perview) मध्ये येत नाही. यािर डायरेक्तिोरेि 
ऑफ इंडसस्रयल सेफ्िी अँड हेल़् (Directorate of Industrial Safety & Health) विर्ागामाफभ त पिुढील 
कायभिाही होणे आहे. सिर उद्योगाने उत्पािन सिुरू करण्याआिी प्रवशवक्षत ि तांवत्रक मनिुष्ट़्बळाच्या 
िेखरेखी खाली उत्पािन रे्णे अपेवक्षत असते. सिर उद्योगाला मप्रवन मंडळाकडून वि.02.01.2020 रोजी 
संमतीपत्र प्रिान केले गेले होते. चौकशी िरम्यान उत्पािनाची चाचणी सिुरू असल्याच ेप्रथम िशभनी 
सांगण्यात आले. तरी याबाबतचा अहिाल औद्योवगक सिुरक्षा विर्ाग, स्फोिक विर्ाग, अऩ् ि औषि 
प्रशासन विर्ाग, महाराष्ट्र औद्योवगक विकास महामंडळ यांचेकडून अिगत झााल्यास सिर ििुर्भिनेबाबत 
योग्य़ तो वनष्ट़्षभ काढता येईल. 
 

 
                                                                                                                      --सही-- 
                                                                                                                 (म.सो. होळकर) 
                                                                                                            उप-प्रािेदशक अदिकारी,   
                                                                                                          म. प्र. दन. मंडळ, तारापरू-1.                                                                                                        
 
प्रत मादहतीसाठी सािर: 

1. प्रिान वजै्ञादनक अदिकारी, म. प्र. दन. मंडळ, मंुबई.      
2. प्रािेदशक अदिकारी म. प्र. दन. मंडळ, ठाणे. 
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FOREWORD 

On the 11th of January 2020, a serious explosion took place in a factory located in the 

industrial area of Tarapur, Boisar, District- Palghar. In this incident 08 persons died 

including workers and family members residing in that factory building. 07 persons 

including Director of company were injured. 

The explosion took place in the small scale factory namely "M/s ANK Pharma 

Pvt. Ltd." situated at plot no M-2, MIDC Tarapur, District- Palghar, where business of 

manufacturing of drugs intermediates was being carried out. 

In this factory, drugs intermediate Ortho Chlorobenzoic Acid (OCBA) was being 

manufactured by using raw materials like Ortho Chlorotolune OCT(99.5%)  and Nitric 

Acid (58 %).This explosion resulted into an offsite emergency. After this incident 

rescue & mitigation operations were carried out by the different Government 

departments like Fire brigade, Police Department, Directorate of Industrial Safety & 

Health, NDRF,  Revenue department etc. and agencies like Mutual Aid Response Group 

(MARG) also helped continuously for 2 days i.e. 11.01.2020 &12.01.2020. 

Nearby factories were affected due to shock wave caused by the said explosion. 

Ministry of Labour, Government of Maharashtra has formed a committee under 

the chairmanship of the Divisional Commissioner, Konkan Division, Konkan Bhawan, 

Navi Mumbai as per section 90 of the Factories Act, 1948 to investigate & find the 

cause of the accident and recommend remedial measures to avoid such type of accidents 

in future. 

The committee members conducted various meetings and discussions with the 

workers, affected persons, equipment supplier, raw materials supplier, different 

government authorities & Director of the factory to know the details about the 

392



Page 3 of 105 

 

manufacturing process, raw materials used, storages, machinery layout of the factory, 

persons and areas affected. 

The Committee members visited the accident site to know about the damages and 

details about the affected areas. 

Member secretary of the committee Dr. Mahendra Kalyankar (IAS), Director 

Industrial Safety & Health, MS, Mumbai and member Shri Santosh Warrik, Chief Fire 

Officer, MIDC have put maximum efforts to investigate the cause of the accident by 

thoroughly considering the different chemical properties of Ortho Chlorotoluene and 

Nitric Acid by carrying out its DSC analysis in re-known laboratory in Mumbai. Also 

Shri Ashok Khot, Joint Director, Industrial Safety & Health and Shri Nitin Gajpure, 

Deputy Director, Industrial Safety & Health put lot of efforts for the investigation of the 

enquiry and in preparing draft of  committee report. 

The committee after studying all possibilities of the accident finally concluded the 

cause of the explosion and has further given exhaustive remedial measures, which 

includes the technical up gradation for improvement of administrative systems. 

The Committee is thankful to all the Government agencies, Social Organizations, 

MARG members, industry members and all the other individuals who have helped in 

completing this task within a very short period of time. 

 

 

 

 

 

 

                      Divisional Commissioner, 

                                                                 Konkan Division, Navi Mumbai 

    & Chairman of the Committee 
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CHAPTER 1 

INTRODUCTION 

  MIDC has developed about 1028.54 Hectares of land as Tarapur Industrial 

Area. Tarapur Industrial Area is situated about 102 km from the International 

Airport at Mumbai by road. The area is approachable by Western Railway and the 

nearest Railway station is Boisar, which is about 1.50 km from the Tarapur 

Industrial Area. The area is also approachable from Mumbai-Ahmedabad NH-8 

from Chillarphata, which is about 17 km to Tarapur Industrial Area. 

  Considering the proximity to sea, it was earlier proposed to establish 

Chemical industries in Tarapur Industrial Area. But as new industries were banned 

in Mumbai region, the entrepreneurs have rushed to Tarapur Industrial Area as an 

alternative to Mumbai. Therefore, Tarapur Industrial Area is roughly divided into 

two zones viz. Chemical zone & Engineering zone. 2109 nos. of plots are carved 

out for different industrial units.  

  "M/s ANK Pharma Pvt Ltd" situated at Plot No. M-2, MIDC, Tarapur. 

Activity of drugs intermediates manufacturing was being carried out in this factory. 

On the day of the accident i.e. on 11.01.2020 at about 07:00 pm there was massive 

explosion took place in this factory. The factory building (slabs, walls & columns) 

got major damages due to the explosion. In the said explosion, one adjacent factory 

got major damage and 03 factories in the surrounding got mild damages. 08 persons 

died and 07 persons were injured due to this explosion. 

  Rescue and mitigation operations were carried out by National Disaster 

Response Force (NDRF), Fire Department, Police Authorities, Revenue 

Department, Directorate of Industrial Safety & Health, Mutual Aid Response Group 

(MARG) members, Maharashtra Industrial Development Corporation (MIDC) etc. 

for two days continuously. 
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  Government of Maharashtra has constituted an Enquiry Committee to find 

the cause of accident and suggest remedial measures to avoid reoccurrence of such 

accidents in future, Under Section 90 of the Factories Act, 1948. 

Government of Maharashtra has approved a sum of rupees 4,000,000/- (Rs. 

5,00,000/- to legal heirs of each deceased) under Hon. Chief Minister Relief Fund on 

13.01.2020 as an ex-gratia to the legal heirs of the deceased persons and same were 

distributed. 
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CHAPTER 2 

 

GOVERNMENT RESOLUTION FOR FORMATION 

OF ENQUIRY COMMITTEE 

 
The Government of Maharashtra has formed a committee vide letter No. FAC-

2020/07/Labour-4, Mantralaya, Mumbai-400032 dated 15.01.2020  as per Section 90 of 

The Factories Act,1948 under the Chairmanship of Divisional Commissioner, Konkan 

Division, Navi Mumbai to find the cause of this explosion and suggest remedial 

measures to avoid such type of accidents in future. 

 

Following are the members of the committee:- 
 

Sr.No Name of the Committee Member and office Designation 

01 Divisional Commissioner, Konkan Division, Konkan 

Bhawan, Navi Mumbai. 

Chairman 

02  Director, Industrial Safety and Health, MS,    
 Mumbai. 

Member Secretary 

03 Chief Fire Officer, M.I.D.C. Andheri, 

Mumbai  

Member 

 

 

The task of the committee members was to investigate the accident, to find out the 

cause of the accident and to suggest remedial measures to avoid the recurrence of 

similar kind of accidents in the future. 
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CHAPTER 3 

 

DEFINITIONS OF TERMINOLOGY USED IN THIS 

REPORT 

1. Section 90 of the Factories Act, 1948 reads as follows: Power to direct 

enquiry  into cases of accidents or disease.- 

The State Government may, if it considers it expedient so to do, appoint a 

Competent person to inquire into the causes of any accident occurring in a 

factory or in to any case where a disease specified in the third Schedule has 

been or is suspected to have been contracted in a factory, and may also 

appoint one or more persons possessing legal or special knowledge to act 

as assessors in such inquiry. 

i) The person appointed to hold an inquiry under this section shall have 

all the powers of a Civil Court under the Code of Civil Procedure, 1908 

(5 of 1908), for the purposes of enforcing the attendance of witnesses 

and compelling the production of documents and material objects, and 

may also, so far as may be necessary for the purposes of the inquiry, 

exercise any of the powers of an Inspector under this Act, and every 

person required by the person making the inquiry to furnish any 

information shall be deemed to be legally bound so to do within the 

meaning of section 176 of the Indian Penal Code (45 of1860). 

ii) The person holding an inquiry under this section shall make a report to 

the State Government stating the causes of the accident, or as the case 

may be, disease, and any attendant circumstances, and adding any 

observations which he or any of the assessors may think fit to make. 

iii) The State Government may, if it thinks fit, cause to be published any 

report made under this section or any extracts there from. 

iv) The State Government may make rules for regulating the procedure as 

inquiries under this section. 
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2. “Hazardous process” : As per section 2 (cb) of Factories Act, 1948, 

Hazardous process means any process or activity in relation to an industry 

specified to the First Schedule under the said section where, unless special 

care is taken, raw materials used therein or the intermediate or finished 

products, bye-products, wastes or effluents thereof would—(i) cause 

material impairment to the health of the persons engaged in or connected 

therewith, or (ii) result in the pollution of the general environment: 

Provided that the State Government may, by notification in the Official 

Gazette, amend the First Schedule by way of addition, omission or 

variation of any industry specified in the said Schedule. 

3. “Power”: As per section 2(g) of Factories Act, 1948, Power means 

electrical energy, or any other form of energy which is mechanically 

transmitted and is not generated by human or animal agency. 

4. “Manufacturing Process”: As per section 2(k) of Factories Act, 1948 

Manufacturing Process means any process for- 

i. Making, altering, repairing, ornamenting, finishing, packing, oiling, 

washing, cleaning, breaking up, demolishing, or otherwise treating 

or  

ii. adapting any article or substance with a view to its use, sale, 

transport, delivery or disposal, or 

iii. Pumping oil, water, sewage or any other substance, or 

iv. Generating, transforming or transmitting power :or 

v. Composing types for printing, printing by letter press, lithography, 

photogravure or other similar process or book binding :or 

vi. Constructing, reconstructing, repairing, refitting, finishing or 

breaking up ships or vessels :or 

vii. Preserving or storing any article in cold storage: 

5. “Worker” : As per section 2(l) of Factories Act, 1948 worker means a 

person employed, directly or by or through any agency (including a 

contractor) with or without the knowledge of the principal employer, 

whether for remuneration or not, in any manufacturing process, or in 
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cleaning any part of the machinery or premises used for a manufacturing 

process, or in any other kind of work incidental to ,or connected with the 

manufacturing process, or the subject of the manufacturing process but 

does not include any member of the armed forces of the Union: 

6. “Occupier”: As per section 2(n) of Factories Act, 1948 occupier means the 

person who has ultimate control over the affairs of the factory. 

7. “Explosive substance”: As per Explosive Act, 1934 the expression 

“explosive substance” shall be deemed to include any materials for making 

any explosive substance: also any apparatus, machine, implement or 

material used, or intended to be used, or adapted for causing, or aiding in 

causing, any explosion in or with any explosive substance: also any part of 

any such apparatus, machine or implement. 

8. “Maintained”: means maintained in an efficient state, in efficient working 

order and in good repair: 

9. “DSC Analysis”: It is an analysis done using Differential Scanning 

Calorimeter. 

10. “Joules”: It is unit of energy in the International system of units.1 Joule is 

equal to 0.2389 calories. 

11. “Thermal Stress”: Stress introduced by uniform or non-uniform 

temperature change in a structure or material. 

12.  “Runaway Reaction”: A runaway reaction is a chemical reaction over 

which control has been lost. It continues to accelerate in reaction speed 

until it either runs out of reactants or the vessel containing it overpressures 

losing containment- frequently with high risk of injury and equipment 

damage. 

13. “MSDS”: Material Safety Data Sheet which includes hazardous ingredient 

of the substances, physical & chemical characteristics of hazardous 

substances, physical hazards of the hazardous substance including the 
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potential for fire, explosion & reactivity, precaution for safe handling and 

use of hazardous substances, emergency and first aid procedures. 

14. “Flash Point”: Flash point of a flammable liquid is the lowest temperature 

at which there will be enough flammable vapors to ignite when an ignition 

source is applied. 

15. “Reactor”: Reactor is an enclosed volume in which a chemical reaction 

takes place. 
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CHAPTER 4 

 

        INFORMATION OF TARAPUR INDUSTRIAL AREA 

 
Tarapur industrial Area is roughly divided into two zones viz. Chemical 

zone & Engineering zone. 2109 nos. of plots are carved out for different 

industrial units. The details are as below:-  

          Area of plots carved   = 701.09 Hectares. 

 Total No. of plots allotted  = 1947 Nos. 

 No. of units under construction           = 73 Nos. 

 Land rate of industrial plot  = Rs.2355/- sq. mtr. 

  Residential               = Rs.3530/- per sq. mtr 

 Commercial               = Rs.7060/- per sq. mtr. 

Industrial Units in Tarapur Industrial Area. 

Salient Features   

Sr. 

No. 
Particulars Details 

1 No. of plots carved out 2109  Nos. 

2 No. of plots allotted 1947  Nos. 

3 Industrial Units in existence 1477 Nos. 

4 Industrial units whose water 

supply is in existence. 

1226 Nos. 

5 Units under Red Category 472 

6 Units under Orange Category 155 

7 Units under Green Category 850 

8 Total CETP members 627 

9 Capacity of W.S.S. 112.00  MLD(84 MLD--New  
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WTP+28 MLD---Old WTP) 

10 Present pumping 80.00  MLD 

11 Total  Industrial Assessment 50.00 MLD 

12 UDDS – Pipeline 59.00  Km. 

13 Drainage pipeline dia. From 150 mm. to 1000 mm. 

14 Point of disposal Navapur creek in sea as approved by 

MPCB 

15 Capacity of CETP 25.00  

MLD(Existing)+50.00MLD(Proposed) 

16 Pumping treated effluent from 

Sump-II 

50-60Hrs.Avg. 

17 Letting out effluent from 

Sump-II 

55X600=33 MLD 

 

Most of the factories from Tarapur MIDC area are registered under the Factories Act, 

1948. Details of the same are as follows, 

Major 

Accident 

Hazard 

(MAH) 

Chemical Section (2cb) of 

the Factories 

Act, 1948 

(Hazardous) 

Others Total 

19 283 213 478 993 
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CHAPTER- 5 
 

INFORMATION OF M/S. ANK PHARMA PVT. LTD. 

1) The factory, M/s ANK Pharma Pvt Ltd, Plot No. M-2, MIDC Tarapur, Dist- 

Palghar, is the hazardous factory started on 09.01.2011 employing about 15 

workers. This factory is not registered under Factories Act, 1948 and running 

without Factory License. 

2) The factory was engaged in the process of making drug intermediate like Ortho 

Chlorobenzoic Acid which is used as a raw material for manufacturing of another 

drug intermediate like Mefenamic Acid. Mefenamic Acid is being manufactured 

in M/s Alexo Chemicals, Plot no N-174, MIDC Tarapur which is sister concern 

factory of M/s ANK Pharma Pvt Ltd, M-2 and run by same occupier. 

3) Ortho Chlorotoluene (99.5%) and Nitric Acid (58%) are the raw materials used for 

the manufacturing of Ortho Chlorobenzoic Acid.  

4) Total area of the plot is 4000 square meter. The entrance of the factory is provided 

at the road side (North). Security cabin is constructed at the entrance near main 

gate. There is a three storied RCC building (Building 1) having ground and three 

floor construction at the left side of the entrance. Total construction area of that 

building is approximately 977.46 square meters. Two reactors are installed on the 

RCC platforms. One reactor is located at first floor where as another reactor is 

located at second floor of the factory building. Manufacturing process was being 

carried out in this building. Another RCC building (Building 2) is constructed at 

back side of the production building. This building is used for storage of raw 

materials and equipment. That RCC building is having ground plus two floor 
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construction. Total area of construction of that building is 1799.33 square meter. It 

is at about 60-70 meter distance from the production building.  

5) A RCC building – 1 is having ground plus three floors with RCC Platforms at 

each floor. One office is provided at mezzanine floor and two rooms are provided 

beside the office where two families were residing. One reactor (cap-10 KL) is 

provided at first floor resting on RCC platform whereas another reactor is 

provided at second floor and it was still not taken in use. Baby Boiler (steam 

generator) with all its accessories is located at back side of the building near office 

at ground floor. Manufacturing of Ortho Chlorobenzoic Acid was being carried 

out in this building.  

6) Details of Reactor which was used in manufacturing process as under -  

Make- M/s Bharat Industries, GIDC Industrial Area, Panoli, Gujrat, Capacity- 10 

KL, Material of construction of this reactor is stainless steel Grade 316. This 

reactor was having SS limped coil through which steam/ water is circulated for 

heating/Cooling. 50 NB MS pipe is used to supply steam from steam boiler. Also 

50 NB MS pipe is used to supply cooling water from overhead water tank. 

Cooling tower was not installed in the factory.  One pressure gauge, one RTD 

(Resistance Temperature Detector) point and one safety valve are provided at 

pipeline of steam boiler.  One of the 50 NB nozzle on reactor was used to fit RTD 

for temperature measurement. Reactor was having 25 NB nozzle for fitment of 

pressure gauge. It is observed that SS reactor was broken in three pieces. Half of 

portion was lying on ground floor of the factory and another two pieces were lying 

at about 25 to 30 feet from the factory building. Safety valves and rupture disc 

were not provided on the reactor shell. A helical gear box with motor drive was 

provided to rotate the stirrer.  

          Water pump is provided to circulate the water from overhead tank. 

Reaction mass was heated in the reactor by circulating steam/hot water in the 
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limped coil of reactor which was supplied by steam boiler. Utility shed is located 

at ground floor of plant where Boiler and pumps are installed. 

 

7. The General manufacturing process of OCBA is as follows. 

i) SS reactor first cleaned by water.   

ii) Proportionate water is added into SS reactor. 

iii) 600 Kg of Nitric acid (58%) is added into reactor. 

iv) Proportionate quantity of Ortho-chlorotoluene is added into SS reactor. 

v) This mixture is kept in reactor and steam heating is started to reactor 

limped coil with continuous stirring to reach at required temperature. 

vi) Then limped coil of reactor is drained & cooling water circulation is 

started through limped coil and continued till next reaction is completed. 

vii) Then batch is taken to centrifuge. 

viii) Then batch is drained into trays and cools at room temperature 

ix) Finally OCBA is obtained. 
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           CHAPTER-6 

              DETAILS ABOUT THE ACCIDENT 

The reaction of Ortho-chlorotoluene (99.5%) by using nitric acid (58%) was 

going on 11/01/2020. The batch was charged by reactor Operator Shri. Mohan 

Ingale. Water first taken into SS reactor and then 600 kg of HNO3 (58%) was 

added into it. Then Ortho-chlorotoluene was charged into reactor. The stirring 

and heating was started since 4.00 pm. 

  Since reaction of Ortho-Chlorotoluene with nitric acid is highly 

exothermic. This reaction might have become runaway due to one of the 

following reason – a) Steam heating is not stopped at predetermined 

temperature, b) Cold water circulation have not started , c) Failure of cooling 

water circulation pump, d) Failure of stirrer, e) Absence of cold water 

circulation through cooling tower. 

  As reaction became runaway, the temperature of reaction mass was 

continuously increasing leading to violent boiling and decomposition of the 

chemicals leading to sudden rise in pressure inside the reactor. As this reactor 

was not provided with safety valve and rupture disc for emergency venting of 

large quantities of vapors inside the reactor which leads to sudden explosion of 

the reactor.  Explosion was so massive that it has caused rupture of the reactor, 

breaking of columns and beams adjacent to reactor, breaking of RCC slab of 

part of first floor, brick walls and glasses were thrown away.   

  Due to this explosion, SS reactor of thickness 22 mm got busted and 

torned in to three pieces vertically. Half of the portion was lying on the ground 

floor of the factory where half of the portion was thrown away at about 25-30 

feet distance from production area and split in two pieces. The RCC structure, 

beams, columns, walls and slab of the first and ground floor got damaged. |The 

accessories of the reactor and steam boiler got damaged and thrown away. 

Compound walls and building walls of nearby factory M/s Galaxy Surfactants 
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Ltd, Plot no M-3 got damaged due to shock wave of the explosion.  

  During operation of reactor Mohan Ingle, Operator was standing 

near the reactor, due to impact he died on the spot. Whereas Watchman Ilias 

Bashir Ansari was near security cabin, he has got hit by debris due to which he 

has died on the spot. Mr. Natwarlal Patel, the Director was standing near ETP, 

also got hit by debris and broken window glasses due to which he got severe 

multiple injuries. Now he is under medical treatment at Wockhardt Hospital, 

Mira Road. Mr. Mulayam Jagatbahadur Yadav was standing near another 

building in same premises which is about 70 feet away from the production 

area, he also hit by debris and got injuries on his chest, head, face and back, he 

was admitted at Thunga Hospital, Boisar for medical treatment. He got 

discharged on 29/01/2020. Mr. Rakesh Kumar Rajput was working at ground 

floor he also hit by debris and got injuries on his head near right side ear and he 

was admitted at Thunga Hospital, Boisar. After treatment he got discharge on 

13.01.2020. Trinath Dasri, lift maintenance technician had come to the factory 

for lift erection work, he also trapped in the debris and died on the spot. In this 

factory building, 02 families were residing inside. From these families, Nishu 

Rahul Singh (Factory worker), Madhuri Vasishta Singh (Factory worker), Golu 

Surendra Yadav (Family Member), Rajmati Devi Surendra Yadav (Factory 

worker) and Khushi Yadav (Family Member) are died on the spot due to 

trapping inside the debris whereas family members Mr. Sachin Rambabu 

Yadav, Mr. Rohit Vasishta Singh, Prachi Rahul Singh and Rutika Rahul Singh 

got injured due to hitting of debris. Out of these injured Mr. Sachin Rambabu 

Yadav, Mr. Rohit Vasishta Singh were admitted in Thunga Hospital for 

treatment. After treatment Mr. Sachin Rambabu Yadav has got discharged on 

15.01.2020. Whereas Mr. Rohit Vasishta Singh has got discharged on 

25.01.2020.  Prachi Rahul Singh and Rutika Rahul Singh have got minor 

injuries on body hence after first aid treatment they allowed to go at home on 

same day of explosion i.e. 11.01.2020. They were treated on OPD basis.  
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 In this incidence, 01 adjacent factory got major damaged causing loss of about 

Rs. 51 lakh whereas surrounding three factories got mild damaged. Glass 

windows, doors, compound walls, AC Sheet roofs of the factories in the 

vicinity were damaged due to the shock wave formed because of the explosion. 

The details of the SS 10 KL reactor used to carry out the process are as follows: 

 
a) Reactor Type: Stainless Steel Reactor with limped coil and stirrer 

b) Reactor Capacity: 10 KL 

c) Material of construction : Stainless Steel(SS-316) 

d) Length of Reactor : 4960 mm 

e) Internal Diameter of Reactor : 1756 mm 

f) Outer diameter with jacket : 1800mm 

g) Thickness of reactor - 22 mm  

h) Reactor bottom outlet : 80 mm 

i) Stirrer Motor: 20 HP/1440 RPM, Make - Crompton, with gear box Make 

Bonfiglioli, Model AS 90 

j) Top openings of Reactor: 18.11 inch manhole, 25 NB nozzle for 

temperature sensor, 40 NB nozzle for vent, 50 NB nozzle for HNo3 

charging, 150 NB nozzle for column collection, 80 NB nozzle for Ortho 

Chlorotoluene addition. 

k) Limped Coil: Material of construction –SS304, 50 NB 4 number of 

nozzles for steam In/Out and cooling water In/Out. 

l) Design pressure of reactor – 18 Kg/Cm. Sq. 

m) Working pressure of reactor- 15 Kg/Cm. Sq. 

n) Design temperature of reactor – 180 deg. cent. 

o) Working temperature of reactor – 150 deg. cent. 

 

 

412



Page 23 of 105 

 

Loss of property: - 

 
I) Plant and Machinery of M/s ANK Pharma Pvt. Ltd: - In this explosion some 

of the RCC columns, beams, slabs, security cabin, compound wall & walls 

of building 1 having area approximately 977.46 sq. meter are damaged. The 

machineries such as 1 SS reactor, accessories of baby boiler, centrifuge, 

water pipelines, ETP are damaged in the explosion. Some vehicles parked 

near main gate are also damaged due to hitting of debris. 

 

II) Plant and Machinery of affected neighbouring factories: -  
 

a) M/s Galaxy surfactant Ltd, Plot No-M-3:- compound wall adjacent to M/s. 

ANK Pharma was collapsed.  Factory building walls facing plot M-2 side, 

glass windows of factory building & false ceilings also got damaged in this 

explosion causing approx. loss of Rs 51 lakh. 

b) M/s Vikas Chemicals Plot No L-39:- Glass windows, AC sheets roofing & 

FRP tank damaged resulting release of spend acid of 4 Kl causing approx. 

loss of Rs 20,000. 

c) M/s Beekay Tex, Plot No- L-38:- Glass windows & material damage 

causing approximate loss of Rs 2 lakh. 

d) M/s Microtech Polytech Pvt Ltd, Plot No- L-60, 61:- Glass windows, AC 

sheets roofing etc. damage causing approximate loss of Rs 2 lakh. 
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CHAPTER 7 

 

DETAILS OF MITIGATION AND RESCUE OPERATIONS 

A rescue and mitigation operation was carried out immediately after the 

explosion. Fire Department, Police Department, Revenue Department, 

Directorate of Industrial Safety & Health, Mutual Aid Response Group 

members (MARG), NDRF(National Disaster Response Force), MIDC etc. 

actively carried out the rescue & mitigation operations on 11.01.2020 & 

12.01.2020 . 

 

Details of rescue and mitigation operations are as follows:- 

Day 1 (11.01.2020). 

 Incident happened at around 07:00 pm. 

 MARG members of Tarapur Industrial area, reached at the site in few 

minutes after the explosion. Factory building, compound wall etc. of M/s 

ANK Pharma Pvt Ltd. has got major damages. A SS Reactor was broken in 

to three pieces. One piece was lying on the ground floor of the factory and 

two pieces were thrown away at 25-30 feet away from the factory building. 

Watchman cabin wall collapsed and cabin got full of debris. A wall 

compound between M/s Galaxy Surfactants Ltd, M-3 and M/s ANK Pharma 

Pvt Ltd was collapsed. Beams and columns of the factory got severe 

damage. RCC roof of first floor of the factory is collapsed and debris of the 

walls thrown away at about 40 feet distance. A small crater of around 7 feet 

diameter & about 3 feet deep was formed at the site due to the impact of the 

explosion.  Fire brigade team and fire tenders reached the spot within few 

minutes of the explosion. 
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 Officials from Directorate of Industrial safety & Health, Police Department, 

Revenue Department etc. reached at the site. 

 Injured persons from the surrounding factories were taken to various 

ambulance vans with the help of police & local people and shifted to Thunga 

Hospital, Boisar for medical treatment. 

 Police department officials barricaded the area and controlled the traffic on 

the road. 

 Then operation of removing debris from the site was started with the help of 

Earthmovers / JCB etc. under the guidance of Collector, Palghar. 

 Operations for removal of debris from the site were done very carefully. All 

MARG team members actively participated and co-ordinated with 

government departments to remove the dead bodies from the debris. 

 Search operation for injured and deceased persons was carried out 

simultaneously along with other rescue teams. 

 Rescue operation of the first day was carried out continuously and the whole 

area was cordoned by the Police Department. 

 Till midnight about 07 injured were shifted to Thunga Hopsital, Boisar and 

06 dead bodies were recovered from the debris. 

 
2nd Day (12.01.2020) 

 NDRF team has reached to the accident spot at about midnight 12.30 am. 

After making search operation in night, NDRF started work at about 07.00 

am.  

 Operation for removing debris was started under the guidance of MARG 

members & DISH officials. This was carried out very carefully as there was 

possibility of hazardous chemicals may present inside the factory building. 
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 DISH officials and MARG team with fire officer and NDRF team inspected 

the site thoroughly to check the storage of chemicals at site. During search 

operation, storage of OCT was found in another nearby building, OCT was 

stored in HDPE barrels at ground floor of nearby building. 

 At around 11 am, two dead bodies were recovered from the debris and at 

about 12.30 pm search and rescue operation was completed. MARG team 

with fire officer and NDRF officer inspected the site thoroughly to check 

the storage of chemicals at site. 

 During 2 days of rescue & mitigation operations, total 8 dead bodies were 

recovered from the site. 

 Names of MARG Members who actively participated in rescue & 

mitigation operations are as follows. 

1) Mr. Arun Sawant (M/s Shraddha Safety Services) 

2) Mr. Baban Jadhav (M/s JSW Steel Ltd) 

3) Mr. Pankaj Gautam (M/s Aarti Industries Ltd) 

4) Mr. Yogesh Sankhe (M/s Galaxy Surfactants) 
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CHAPTER-8 

INFORMATION ABOUT DECEASED AND INJURED 

PERSONS 
 

1.  In this incidence following 08 persons were died.  

 

Sr 

No 

Name of Deceased Age Gender Nature of work 

1 Ilias Bashir Ansari 40 years Male Watchman/ Security person 

2 Nishu Rahul Singh 26 years Female Worker of the factory who residing 

in factory building 

3 Madhuri Vasistha 

Singh 

46 years Female Worker of the factory who residing 

in factory building 

4 Golu Surendra 

Yadav 

19 years Male Family member of worker residing 

in Factory building 

5 Rajmatidevi Surendra 

Yadav 

40 years Female  Worker of the factory who residing 

in factory building 

6 Mohan Ingle 45 years Male  Plant Operator 

7 Trinath Dasri 40 years Male Lift maintenance Worker who came 

for lift erection work on the day of 

explosion 

8 Khushi Yadav 14 years Female Family member of worker residing 

in Factory building 

 

2. Following 7 persons were injured-  

 

Sr 

No 

Name of Injured Age Gender Nature of 

work 

Nature of 

injury 

Date of 

discharge 

1 Shri Mulayam 

Jagatbahadur 

Yadav 

22 years Male Factory 

Worker 

Injuries on 

chest, back, 

abrasions on 

29/01/2020 
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head, 

swelling on 

face 

2 Shri Rakesh Kumar 

Rajput 

55 years Male Factory 

Worker 

Minor injury 

on face near 

right ear 

13/01/2020 

3 Shri Sachinkumar 

Rambabu Yadav 

20 years Male Family 

member of 

worker 

residing in 

Factory 

building 

Minor 

injuries on 

face & hand, 

multiple 

abrasions on 

body. 

15/01/2020 

4 Shri Rohit Vasistha 

Singh 

19 years Male Family 

member of 

worker 

residing in 

Factory 

building 

Injuries on 

chest, back, 

head, face, 

abrasions on 

body. 

25/01/2020 

5 Shri Natwarlal 

Patel 

56 years Male Director of 

the factory 

Multiple 

Serious 

injuries to 

face, head, 

stomach, 

fracture of 

legs, 

penetration 

of glass 

pieces in the 

intestine.  

Under 

Medical 

treatment 

at 

Wockhardt 

Hospital, 

Mira Road  

6 Prachi Rahul Singh 6 years Female Family 

member of 

worker 

residing in 

Factory 

building 

Minor 

injuries on 

face and 

head 

Not 

admitted, 

treated on 

OPD basis. 

7 Rutika Rahul Singh 

 

3 years Female Family 

member of 

worker 

residing in 

Factory 

building 

Minor 

injuries on 

face and 

head 

Not 

admitted, 

treated on 

OPD basis. 
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CHAPTER 9 

 

FINANCIAL AID FROM THE GOVERNMENT 

As per letter No. MMN-1020/Palghar-Tarapur/04/2020 dated 13/01/2020 issued 

by, Mantralaya Mumbai, Hon. Chief Minister of Maharashtra has sanctioned Rs 

4,000,000 to Collector Palghar for disburse of Rs 5,00,000 each to the next keen of 

the eight deceased persons. 
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CHAPTER 10 

LIST OF WITNESSES 
 

List of witnesses whose statements are recorded before Deputy Director, Industrial 

Safety and Health:- 

 

Sr. 

No. 

Date Name Designation/Natu

re of work 

Place Original 

copies in 

possession of 

1 12/01/2020 Shri Atul Gopal Mahajan Production Officer Alexo 

Chemicals 

Dy. Director, 

DISH, Vasai, 

Palghar 

2 12/01/2020 Shri Rupsingh 
Prithvirajsingh Gaud 

Plant Operator Alexo 
Chemicals 

Dy. Director, 
DISH, Vasai, 
Palghar 

3 12/01/2020 Shri Sanjay Tryambak 

Barhate 

Quality 

Assurance 

Manager 

Alexo 

Chemicals 

Dy. Director, 
DISH, Vasai, 
Palghar 

4 12/01/2020 Shri Mulayam 

Jagatbahadur Yadav 

Pipe fitting 

welder 

Thunga 

Hospital, 

Tarapur 

Dy. Director, 
DISH, Vasai, 

Palghar 

5 13/01/2020 Shri Rakesh Kumar Rajput Helper Thunga 

Hospital, 

Tarapur 

Dy. Director, 
DISH, Vasai, 
Palghar 

6 17/01/2020 Shri Rohit Vasishta 

Singh 

Family member of 
worker residing in 
Factory building 

Thunga 

Hospital, 

Tarapur 

Dy. Director, 
DISH, Vasai, 
Palghar 
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List of witnesses whose statements are recorded before Police Inspector, MIDC 

Police Station, Boisar:- 

Sr. 

No. 

Date Name Designation/ 

Nature of work  

Place Original copies 

in possession of 

1 18/01/2020 Shri Rohit Vasishta 

Singh 

Family member of 
worker residing in 
Factory building 

Thunga 

Hospital, 

Tarapur 

PI, MIDC Police 

station, Boisar 

2 19/01/2020 Shri Rupsingh 
Prithvirajsingh Gaud 

Plant Operator Alexo 

Chemicals 
PI, MIDC Police 

station, Boisar 

3 18/01/2020 Shri. Navin Krishna 
Nandsingh 

Superviosr- 

Siyaram Textiles 

Thunga 

Hospital, 

Tarapur 

PI, MIDC Police 

station, Boisar 

4 18/01/2020 Shri.  Vasishta Madan 

Singh 

Security guard & 
family member of 
worker residing in 
Factory building 

Thunga 

Hospital, 

Tarapur 

PI, MIDC Police 

station, Boisar 

5 18/01/2020 Shri. Surendra B.Yadav Family member 

of worker 

residing in 

Factory building 

Thunga 

Hospital, 

Tarapur 

PI, MIDC Police 

station, Boisar 

6 21/01/2020 Smt. Asma Bano Eliyas 
Ansari 

Family member 

of Security guard 

of M/s ANk 

pharma Pvt Ltd 

MIDC 

Police 

station, 

Boisar 

PI, MIDC Police 

station, Boisar 

7 25/01/2020 Shri. Shahnur Khalil 

Mominjulal 

Family member of 
Security guard of 
M/s ANk pharma 
Pvt Ltd. 

MIDC 

Police 

station, 

Boisar 

PI, MIDC Police 

station, Boisar 

8 25/01/2020 Shri. Rohit Vasishta 

Singh 

Family member of 
worker residing in 
Factory building 

Thunga 

Hospital, 

Tarapur 

PI, MIDC Police 

station, Boisar 

9 21/01/2020 Shri. Mulayam 

Jagatbahadur Yadav 

Worker of M/s 
ANK Pharma 

Thunga 

Hospital, 

Tarapur 

PI, MIDC Police 

station, Boisar 
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CHAPTER 11 

 

            FIRST INFORMATION REPORT 
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                                  CHAPTER 12 

                  DSC TEST REPORTS 

The potential hazards generated during reaction of Ortho-chlorotoluene (99.5%) and 

Nitric Acid (58%) which was being carried out in M/s ANK Pharma Pvt Ltd, M-2, 

MIDC, Tarapur at the time of accident were studied. The samples of raw materials 

Ortho Chlorotoluene, Nitric acid and finished product Ortho chlorobenzoic Acid 

were obtained from the factory and sent to laboratory GVS Cibatech Pvt. Ltd., 

LBS Road, Bhandup West Mumbai for Differential Screening Calorimetry 

(DSC) Test. 
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CHAPTER 13 

 

CAUSE OF ACCIDENT 

In this factory drug intermediate Ortho Chlorobenzoic Acid was being 

manufactured by using raw materials like Ortho Chlorotoluene, Nitric Acid etc. 

 
While arriving to the conclusion, the Committee has considered following 

information: 

1. Visit of the Committee members to the accident spot. 

2. Statements recorded by other government officials (Deputy Director, 

Industrial Safety and Health, Police Department) of different injured 

persons/workers, staff of the factory i.e. M/S ANK Pharma Pvt.Ltd. 

3. Reports of various Government Departments related to this explosion. 

4. DSC Test report of reaction mass of Ortho Chlorotoluene and Nitric Acid 

carried out in GVS Cibatech Pvt Ltd., LBS Road, Bhandup, Mumbai. 

5. Available literatures about reaction of Ortho Chlorotoluene and Nitric 

Acid (58%) taken from web sites. 

6. MSDS of OCT and Nitric Acid 

7. All other relevant documents related to the incidence. 

8. Discussions and interviews with people onsite and offsite. 

 

     From the above reports, observations, opinion of members, statements of 

workers, injured persons, staff of ANK Pharma Pvt. Ltd., this Committee has 

considered the following reason for the occurrence of explosion. 

    The reaction of Ortho-chlorotolune by using nitric acid was going on 

11/01/2020. The batch was charged by reactor Operator Shri. Mohan Ingale. Water 

was first taken into SS reactor and then 600 kg of HNO3 (58%) was added into it. 

Then Ortho-chlorotolune (99.5%) was charged into reactor. The stirring and heating 

was started since 4.00 pm. 

   Since reaction of Ortho-Chlorotolune (99.5%) with nitric acid (58%) is 

highly exothermic. This reaction might have become runaway due to one of the 

following reason – a) Steam heating is not stopped at predetermined temperature, b) 

Cold water circulation have not started , c) Failure of cooling water circulation 
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pump, d) Failure of stirrer, e) Absence of cold water circulation through cooling 

tower. 

    As reaction became runaway, the temperature of reaction mass was 

continuously increasing leading to violent boiling and decomposition of the 

chemicals leading to sudden rise in pressure inside the reactor. As this reactor was 

not provided with safety valve and rupture disc for emergency venting of large 

quantities of vapours inside the reactor which leads to sudden explosion of the 

reactor.  Explosion was so massive that it has caused rupture of the reactor, breaking 

of columns and beams adjacent to reactor, breaking of RCC slab of part of first 

floor, brick walls and glasses were thrown away.   

                 Due to this explosion, SS reactor of thickness 22 mm got busted and torned 

in to three pieces vertically. Half of the portion was lying on the ground floor of the 

factory where half of the portion was thrown away at about 25-30 feet distance 

from production area and split in two pieces. The RCC structure, beams, columns, 

walls and slab of the first and ground floor got damaged. The accessories of the 

reactor and steam boiler got damaged and thrown away. Compound walls and 

building walls of nearby factory M/s Galaxy Surfactants Ltd, Plot no M-3 got 

damaged due to shock wave of the explosion. 

This accident could have been prevented if effective cooling arrangement, safety 

valve and rupture disc were provided to this reactor. 
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CHAPTER 14 

 

STATUS OF PERMISSIONS AND LICENSES 

           Applicable regulations and enforcement authorities: - 

 

I. MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION 

(MIDC) 

   Regulations Enforced- Development Control Regulations MIDC 

 

A) MIDC  

 

Standard Operating Procedure in respect of ANK Pharma Pvt Ltd. 

 
SN Activity Provision as per 

MIDC’s 

Development 

Control Rules 

Provision as per 

Maharashtra Fire 

Prevention & Life  

Safety Measure 

Act -2006 

Approval Followed 

/Not 

Followed 

Remarks 

1 Plan 

Approv

al 

Appointment of Architect 

Appointment of 

Structural Engineer 

Consent to Establish 

from MPCB SSI 

/MSI registration 

An undertaking 

regarding not misusing 

the structure other than 

the purpose intended 

 1st Plan approval 

vide letter No. 

1490 Date 27-04- 

1987 

 

BUA = 651.16 Sq 

m. 

Followed  

2 BCC Completion Certificate 

from Architect 

Structural Stability 

Certificate from 

Structural Engineer 

DCC from Plumber 

Consent to Operate from 

MPCB 

 BCC issued Vide 

letter No. 542 

Date 

27-04-1987 

 

BUA = 651.16 Sq 

m. 

Followed  

3 Provisio

nal Fire 

NOC 

It         is         necessary         

to obtain Provisional  

No-Objection Certificate 

before plan approval 

As per the 

provisions under 

said Act, it is 

necessary to possess 

a Fire License or 

Provisional No- 

Objection Certificate 

to obtain a building 

plan approval 

 

Under Section 3 of 

said Act. The 

Provisional Fire 

NOC No. MIDC 

/FIRE /128/08, 

Date - 

08/07/2008 

 

BUA = 1909.08 

Sq m. 

Followed  
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applicant  (developer,  

owner, occupier by 

whatever  name 

called) shall comply 

with all the Fire and 

Life Safety  measures  

adhering  to National 

Building Code of 

India, 2016 and as 

amended from time 

to time failing which 

it shall be treated as a 

violation of the said 

Act. As per the 

provision as under: - 

10 of the said Act. 

No person other 

than the  License  

Agency  shall  carry  

out the  work  of  

providing  Fire 

Prevention and Life 

Safety Measures 

4 Additio

nal Plan 

Approv

al 

Appointment of Architect 

Appointment of 

Structural Engineer 

Consent to Establish from 

MPCB SSI /MSI 

registration 

An undertaking 

regarding not misusing 

the structure other than 

the purpose intended 

 2nd Plan approval 

vide letter No. 214 

Date 04-09-2008 

 

BUA = 2134.43 

Sq m. 

Followed This Approval 

is 

Cancelled 

vide 3
rd 

Plan 

approval vide 

letter No. D-

07271 Date 

30-10-2014 

5 Revised 

Provisio

nal Fire 

NOC 

It is necessary to obtain 

Provisional  No-

Objection Certificate 

before plan approval 

 Revised 

Provisional 

Fire NOC 

No. MIDC/ 

FIRE /2174, 

Date -15/09/2012 

 

BUA = 2098.02 

Sqm (After 

excluding 

Existing built up 

area) 

Followed  

6 Final 

Fire 

NOC 

Before obtaining Final 

Fire NOC the 

owner should submit 

FORM A Certificate 

issued from License 

Agency against the 

completion of Fire 

Fighting Installation 

work done as required 

under the provisions of 

the Maharashtra Fire 

Prevention and Life 

Safety Measures Act, 

Before obtaining Final 

Fire NOC the owner 

should submit FORM 

A Certificate issued 

from License Agency 

against the completion 

Fire Fighting 

Installation work done 

as required under the 

provisions of the said 

Act. 

 

Final Fire NOC 

No. 

MIDC 

/FIRE/2484, 

Date - 

12/09/2013 

 

BUA = 2098.02 

Sqm 

Followed The Fire 

Department has 

not issued any 

fire No 

Objection 

Certificate to the 

building where 

the explosion 

took place. 

All NOC’s 

issued by the 

fire department 
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2006. As per the provision 

of Section 3, Sub 

Section 3 of 

Maharashtra Fire 

Prevention and Life 

Safety Measures Act, 

2006, it is the sole 

responsibility of 

Owner or Occupier as 

the case may be, that 

he/she shall furnish to 

Chief Fire Officer & 

Fire Advisor, MIDC 

or local Fire Station 

Officer a Certificate 

in a ‘Form B’ issued 

by License Agency 

twice a year in the 

Month of January 

And July regarding 

maintenance of fire 

prevention and life 

safety measures and 

systems in good repair 

and efficient working 

condition. 

mentioned in 

this table were 

given to another 

Building of 

the same 

owner on the 

same plot i.e 

M-2. 

 

As per the 

provision of 

Section 3, 

Sub Section 

3 of 

Maharashtr

a Fire 

Prevention 

and Life 

Safety 

Measures 

Act, 2006, 

M/s. ANK 

Pharma Pvt. 

Ltd. Plot 

No. M-2, 

Owner or 

Occupier 

has not 

submitted 

any ‘Form 

B’ issued 

by License 

Agency to 

Chief Fire 

Officer & 

Fire 

Advisor, 

MIDC or 

local Fire 

Station 

Officer. 

7 Revised 

Plan 

Approv

al 

Appointment of Architect 

Appointment of 

Structural 

Engineer 

Consent to Establish 

from MPCB SSI 

/MSI registration 

An undertaking 

regarding not misusing 

the structure other than 

the purpose intended 

 3rs Plan approval 

vide letter No. D- 

07271  Date 30-

10- 

2014 

 

BUA = 2440.25 

Sq m. 

Followed Compounding 

Charges 

recovered 

amounting to 

Rs. 72,021.00 

for an area 

305.82 Sq m 

constructed 

without 

approval. 

As per 

circula

r No A 

32231 

Date 

31/01/2014 

8 BCC Completion Certificate  Vide letter No. D- Followed  
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from 

Architect 

Structural Stability 

Certificate from 

Structural Engineer 

DCC from Plumber 

Consent to Operate from 

MPCB 

46739 Date 08-12- 

2014 

 

9 

Construc

tion 

without 

approval 

If any construction 

without approval is 

noticed on plot and fits 

within DC Rule norms & 

if plot holder applies for 

the same then, SPA shall 

approve & regularize the 

construction by imposing 

Compounding Charges. 

(As per Circular No. C-

68271 Date 

10/09/2013) 

 Notice was issued 

& requested to 

obtain Plan 

Approval for 

unapproved 

structure Vide 

No. D-95516 

Date 

03/12/2019. 

Followed After notice, 

the plot holder 

has not 

approached for 

plan approval 

 

    10 

Construc

tion 

without 

approval 

If any construction 

without approval is 

noticed on plot and fits 

within DC Rule norms & 

if plot holder applies for 

the same then, SPA shall 

approve & regularize the 

construction by imposing 

Compounding Charges. 

(As per Circular No. C-

68271 Date 

10/09/2013) 

 Notice was issued 

& requested to 

obtain Plan 

Approval for 

unapproved 

structure Vide 

No. D-95516 

Date 

03/12/2019. 

Followed After notice, 

the plot holder 

has not 

approached for 

plan approval 

 

 

 

Observations of the committee-  

 

1) Regulations Enforced- Development Control Regulations MIDC 

2) The original Plot was allotted to M/s Asgar Ali Rokadiya and two others on 

dated 02/1/1982 same was handed over of M/s Tara Nitrate Pvt. Ltd. on 

19/09/1984. The B.C.C was given to 27/04/1987. This plot was again handed 

over to M/s ANK Pharma Pvt. Ltd on dated 24/11/2005. The revised building 

plan was approved M/s ANK Pharma Pvt. Ltd on dated 30/10/2014 and B.C.C 

of same was given on 08/12/2014.  

  Plans were not got approved and BCC was not obtained in respect of second 

and third floor construction of the building in which explosion took place. The 
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stop order Notice was issued on dated 03/12/2019 as additional construction 

was being carrying out without permission. 

 

3) After issuing BCC on 08/12/2014 MIDC officers has not inspected the 

premises even though factory has constructed additional three floors on 

existing ground plus one floor building  measuring the area about 977.46 

square meter. They have given stop work order when the building was on the 

verge on completion i.e. on 03/12/2019. Also after giving stop work order 

they have not taken any further action for implementation of their order or any 

legal action as given in their notice. 

4) MIDC has not taken any action to stop unauthorized construction of the 

factory. If it would have been stopped then this major mishap would have 

been avoided. Also even after this major explosion MIDC has not taken any 

legal action for unauthorized construction of this factory. 

5) Without obtaining the Occupancy Certificate from MIDC, the occupier of the 

factory was using premises as a factory. 

 

 

B) FIRE SERVICES MIDC 

 

Observations of committee-  

 

1)   Regulations Enforced- Maharashtra Fire Prevention & Life Safety Measures Act, 

2006.  

2)  M/s ANK Pharma Pvt Ltd. is situated in M.I.D.C. area and comes under the Jurisdiction 

of Divisional Fire office, M.I.D.C, Andheri. Provisional NOC was granted by Divisional 

Fire officer, Operation M.I.D.C. on dated 08/07/2008 vide letter No. MIDC 

/Fire/128/08.  Revised Provisional NOC was granted by Divisional Fire officer, 

Operation M.I.D.C. on dated 15/09/2012 vide letter No. MIDC/Fire/NOC/2012. 

3) Without obtaining the NOC from Fire Department, the occupier of the factory was 

using premises as a factory. 
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II. MAHARASHTRA POLLUTION CONTROL BOARD 

(MPCB); 

Standard Operating Procedure in connection with ANK Pharma Pvt Ltd. 

Sr. 

No. 

Activity Provision Followed/ 

Not 

Followed 

Suggestion 

1. To obtain 

Consent to 

Establish U/s 

25 of water 

(P& CP) Act 

1974 and U/S 

21 of Air (P& 

CP) Act 1981 

and 

Authorization 

as per 

Hazardous 

waste Rule 

2016 

M/s. ANK Pharma Pvt. Ltd., Plot 

No. M-2, MIDC, Tarapur,  Dist-

Palghar. Obtained Consent to 

Establish on 24.03.2008. With 

condition to obtain Environment 

clearance, Installation of Water / 

Air Pollution Control System, 

Membership of Common 

Hazardous waste treatment and 

disposal facility / CETP. 

Followed All Government 

Department NOC’s to be 

made available / 

accessible at Single 

window MAITRI 

2.  A. Details of Raw material Followed To mention details of raw 

material in consent 

3.  B. Details of Process Followed  

4.  C. Detail s of Products Followed  

5.  D. Details of water budget Followed  

6.  E. Details of air emissions Followed All Solvent / Chlorine / 

Ammonia / H2S / 

Mercaptans handling 

units shall install LDAR 

system. To switch over 

to alternative cleaner 

fuel pattern from 

Existing Coal / LDO / 

FO to PNG, which is 

available in MIDC, 

Tarapur, area within 90 

days. To provide online 

PTZ Camera, pH, Flow 

meter to all inlet sumps 

of MIDC.  

7.  F. Details of Hazardous 
waste generation 

Followed Labeling along with 
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Specification of chemicals 

8.  G. SSI / MSME Certificate Followed … 

9.  H. Capital Investment details Followed … 

10.  I. Plot Ownership Details Followed To provide Unique 

Identification nos. on each 

of effluent collection 

Chamber of MIDC 

11.  J. Provision of waste Water 

treatment unit to achieve 

disposal standards 

Followed …. 

12.  K. Provision of Air Pollution 

Control Unit 

Followed …. 

13. To obtain 

Environment 

clearance 

Obtained Environment clearance 

on 07.06.2011 and revalidation on 

20.12.2018 

Followed …. 

14. To obtain 

Consent to 

operate U/s 26 of 

water (P& CP) 

Act 1974 and U/S 

21 of Air (P& 

CP) Act 1981 and 

Authorization u 

as per Hazardous 

waste Rule 2016 

M/s. ANK Pharma Pvt. Ltd., Plot 

No. M-2, MIDC, Tarapur, Boisar, 

Dist-Palghar. 

Obtained Consent to operate on 

02.01.2020 after installation of 

Plant, Machinery and Pollution 

Control system. 

Followed In Future before trial / 

Commercial production 

Industry shall inform to 

MIDC / DISH / Labour 

Office. Carryout operation 

under supervision of 

technical person. 

15.  Verification of Compliance of 

consent Condition as per 

Randomized Visit 

….  

  Provision of Display Board Not 

Followed 

 

  Production of Consented products Not 

Followed 

Access to GST department 

for cross verification of 

products 

  User of Raw materials as per 

declaration  

Not 

Followed 

 

  To obtain prior consent to 

establish in regards to further 

extension  

Not 

Followed 

 

  I. Other deemed feet necessary 

NOC’s / Permission from any 

other government Authorities.  

Not 

Followed 

 

    Provision of Continuous 

Ambient Air Quality 

Monitoring systems on 

periphery for Odoriferous 

gases. 

    To Uproot Old Sewerage / 

effluent carrying pipeline 

by MIDC. 
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    To Complete Repairing 
and up- gradation of 

existing 25 MLD CETP 

before 31.03.2020. 

    To circulate list of 

Authorized Scrap dealers 

dealing with contaminated 

industrial waste material. 

    Monitoring of MIDC area 

with Drone camera to 

prevent illegal discharge. 

    Provision of Non-

hazardous solid waste 

disposal facility in MIDC. 

    Provision of Buffet Zone 

between MIDC and 

Residential area. 

Prohibition of Residential 

activity in MIDC area. 

    Provision of STP for 

domestic effluent. 

    To increase Technical 

manpower / vehicles for 

effective monitoring / 

vigilance Considering 

industries nos. in 

Chemical cluster.  

    GPS tracking system to 

Chemicals transporting / 

Vehicles.  

 

Observations of the committee:  

1) Regulations Enforced- 

a. Air (Prevention & control of pollution) Act, 1981 

b. Water (Prevention & control of pollution) Act, 1981 

c. Environment Protection Act, 1986 and rules made thereunder. 

 

2) The Maharashtra Pollution Control Board have issued consent to M/s ANK 

Pharma Pvt. Ltd., as per Water Act, Air Act and Hazardous Waste (MH Rules) 

consent to operate under RED/SSI category Vide No. Format 1.0/AS(T)/UAN 

No.0000059010/CO-2001000093 dated 02/01/2020 is valid up to 30/11/2024.  
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       Consent was valid for the manufacturing of following chemicals- 

 

Sr. 
No. 

Product Name Maximum 

Quantity 

Unit 

1 Providone Iodine 2 MT/M 

2 Piroxicalm 0.7 MT/M 

3 Phenyl Propanol Amine-HCL 0.5 MT/M 

4 Nalidixin Acid 0.3 MT/M 

5 Chlorosoxazone 0.7 MT/M 

6 Phenyl Ephrine HCL 0.1 MT/M 

 

 

Above mentioned chemicals were not manufacturing at the time of incidence 

i.e. on 11.01.2020. Consent for manufacturing of Ortho Chlorobenzoic acid 

(OCBA) was not obtained from MPCB. Hence MPCB has passed closure order 

to the factory. 

 

3) Officers from MPCB have visited the premises of this factory on 02/10/2019 to 

issue the consent to operate. On basis of this visit they have issued consent to 

operate on 02/01/2020 to the back side two story building constructed on the plot. 

During their visit they observed that, another ground plus three story building was 

on the verge of completion at the entrance of the factory but they did not informed to 

any other departments and they have not taken into consideration about the issue of 

license, permissions of other departments i.e. MIDC, DISH etc. 
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III. DIRECTORATE OF INDUSTRIAL SAFETY &HEALTH (DISH) 

 

Standard Operating Procedure in connection with ANK Pharma Pvt Ltd. 

 
Sr. 

No 

Provisions Compliance by 

Factory 

Action by Department 

1 As per the provisions of Section 7A of 

the Factories Act, 1948, occupier of 

the Factory shall submit at least 15 

days before he begin to occupy or use 

any premises as a factory, send notice 

of occupation in form no 1. 

 

Not applied for 

occupation 
 

 

 

 

 

 

 

 

 

As not applied, 

Prosecution is filed 

before 

Hon CJM, Thane under 

relevant provisions of 

Act and Rules 

2 As per the provisions of Rule 5(1) of 

the Maharashtra Factories Rules, 1963, 

the occupier or manager of the factory 

coming within the scope of this act 

after its commencement shall submit 

to chief inspector an application in 

triplicate for registration of factory and 

for the grant of license for a period not 

exceeding 10 years. 

 

Not applied for 

registration 

3 After receiving application for 

registration and grant of license DISH 

officer visit the factory to check 

whether plant and building are in 

conformity with approved plan and 

condition of plan approved are 
complied. 

 

Not applicable as not 

applied 

4 DISH officer send his proposal with 

recommendations to grant or reject 

license to Joint Director, DISH. 

 

Not applicable as not 

applied 

5 Joint Director, DISH forward proposal 

to Director, DISH with suitable 

recommendation for grant of license. 

 

Not applicable as not 

applied 

6 Director, DISH grant or reject license 

proposal. 

 

Not applicable as not 

applied 
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Observations of committee-  

1) Regulations Enforced- 
 

a. The Factories Act,1948 

b. The Maharashtra Factories Rules,1963 

2) As per section-7 of the Factories Act, 1948, it is responsibility of occupier to 

apply for registration and grant of license and also to ensure safety and 

health of workers at work place. As this is not complied by the occupier of 

the factory, two criminal cases are filed in the court of Hon. Chief Judicial 

Magistrate, Thane.  

3) DISH officers came to know about this factory, only after the accident took 

place. This office has not received any information about the said factory 

from any other departments.  

 

IV. LABOUR DEPARTMENT – 

 

Standard Operating Procedure in connection with ANK Pharma Pvt Ltd. 

Sr. 

No 

Particulars of Registration / License & 

Legal Provisions 

Registrations/

License No. 

with date. 

Validity of 

Registration 

Certificate/ 

License. 

Remarks 

1 Registration of establishments under 

Contract Labour (Regulation & 

Abolition) Act,1970- 

Applicability: - Establishments 

Employing 50 or more workmen are 

employed as contract labour. 

Nil Nil Contract Workers 

less than 50, 

therefore, not 

applicable. 

2 Licence of contractor under Contract 

Labour (Regulation & Abolition ) 

Act,1970- 

Applicability: - Contractor who employs 

50 or more workmen.  

Nil Nil Contract Workers 

less than 50, 

therefore, not 

applicable. 

3 Registration of establishments under 

The Building & Other Construction 

Workers (Regulation of Employment and 

Conditions of Service) Act,1996 

Applicability:-Establishments which 

employs 10 or more building workers. 

Nil Nil Less than 10 

building workers, 

therefore, not 

applicable. 
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Observations of committee:-  

 

1)  Regulations Enforced- 

a. The Contract Labour (Regulation & Abolition) Act, 1970. 

b. Building and Other Workers Construction Act, 1986. 

c. Contract Labour (Regulation & Abolition) Act, 1970. 

 

2) Factory was not registered under Building and Other Construction Workers 

Act, 1986 even though it was under construction.  As Labour department did 

not get the knowledge about construction of the factory from any other 

departments the factory is remained unregistered. 
 

V. DIRECTORATE OF BOILER- 

                Regulations Enforced- 

 
a. The Boilers Act,1923 

b. Indian Boiler Regulations, 1950 

c. The Maharashtra Boiler Rules, 1962 

d. The Maharashtra Economizer Rules, 1965 

e. The Boiler Attendants Rules,  2011 

f. The Boilers Operation Engineers Rules, 2011 

        Observations of committee:- 

 Boiler installed at factory was Non IBR type hence no registration are required 

under this act. 

 

VI. PETROLEUM AND EXPLOSIVE SAFETY ORGANIZASION (PESO) 

         Regulations Enforced 

a. The Explosive Act, 1884 

b. The Explosives Rules, 2008 

c. The Gas Cylinders Rules, 2004 

d. The Static & Mobile Pressure Vessels (Unfired) Rules,1981 

e. The Ammonium Nitrate Rules, 2012. 

f. The Notification No. GSR 625 (E) dated 07.08.1983 regarding Acetylene 

g. The Petroleum Act, 1934 

h. The Petroleum Rules, 2002 

i. The Inflammable Substance Act, 1952 etc. 
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         Observations of committee-   

Factory has neither obtained any license under above mentioned acts. 

 

VII.  MAHARASHTRA STATE ELECTRICITY DISTRIBUTION COMPANY    

 LIMITED- 

            Regulations Enforced- 

 

 Regulations under Maharashtra Electricity Regulatory Commission (MERC). 

         Observations of committee-  

The Maharashtra State Electricity Distribution Co. Ltd has supplied electric 

power to M/S ANK Pharma Pvt. Ltd. under consumer No. 073010141092 with 

connected load 80KW on dated 12.04.2010. 
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CHAPTER – 15 
 

RECOMMENDATIONS OF THE 

COMMITTEE TO AVOID SUCH TYPE OF 

ACCIDENTS IN FUTURE 

Enquiry committee observed the following observations during enquiry- 

1) After issuing BCC on 08/12/2014 MIDC officers has not inspected the premises 

even though factory has constructed additional three floors on existing ground plus 

one floor building  measuring the area about 977.46 square meter. They have 

given stop work order when the building was on the verge on completion i.e. on 

03/12/2019. Also after giving stop work order they have not taken any further 

action for implementation of their order or any legal action as given in their notice. 

2) MIDC has not taken any action to stop unauthorized construction of the 

factory. If it would have been stopped then this major mishap would have 

been avoided. Also even after this major explosion MIDC has not taken any 

legal action for unauthorized construction of this factory. 

3) Without obtaining the NOC from Fire Department and Occupancy Certificate from 

MIDC, the occupier of the factory was using premises as a factory. 

4) Officers from MPCB have visited the premises of this factory on 02/10/2019 to 

issue the consent to operate. On basis of this visit they have issued consent to 

operate on 02/01/2020 to the back side two story building constructed on the plot. 

During their visit they observed that, another ground plus three story building was 

on the verge of completion at the entrance of the factory but they did not informed 

to any other departments and they have not taken into consideration about the 

issue of license, permissions of other departments i.e. MIDC, DISH etc. 

5) DISH officers came to know about this factory, only after the accident took place. 

This office has not received any information about the said factory from any other 

departments.  

6) Factory was not registered under Building and Other Construction Workers Act, 

1986 even though it was under construction.  As Labour Department did not get 

the knowledge about construction of the factory from any other departments the 

factory is remained unregistered. 
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Considering above observations, the cause of accident occurred in M/s ANK 

Pharma Pvt. Ltd. on 11.01.2020 and opinion of the committee members, the 

committee is recommending the following suggestions to avoid such type of 

accidents in future: - 

1) Maharashtra Industrial Development Corporation (MIDC):- 
 

i. There shall be notified area for chemical factories handling, using, and storing 

hazardous and explosive chemicals. It shall be strictly followed that no factory 

plot shall be allotted for chemical factories in non-chemical zone. 

ii. Adequate size of plot not less than 4000 Sq. mtr. shall be allotted to factories 

handling, using, and storing hazardous/explosive chemicals. 

iii. All the encroachments in and around industrial area shall be removed. 

iv. It shall be ensured that marginal space inside the factory premises shall be 

maintained free from any obstacles, filth, debris etc. 

v. Adequate vacant land as a buffer zone preferably with tree plantation shall be 

maintained in between industrial area and residential area. 

vi. No residential plots shall be allotted in the MIDC area and nearby the factories 

handling, using, and storing hazardous/explosive chemicals. 

vii. In the industrial areas where chemical factories are situated, MIDC shall provide 

common fire hydrant system with adequate manpower, sufficient quantities of 

Foam extinguishers and same shall be maintained in good condition. 

viii. Information of allotment of plots to the chemical factories shall be given to the 

concerned departments like Directorate of Industrial Safety and Health, 

Maharashtra Pollution Control Board, Explosive Department and District 

Collector etc. 

ix. It shall be ensured that second exits are provided to each and every establishment 

for emergency use. 

x. Periodical inspections shall be carried out to ensure that no 

person/workers/families are residing in the factory premises. 
 

 

2) Fire Department: 

 
i. Concerned fire department shall ensure that proper firefighting arrangements 

are provided and maintained in all establishments by enforcing provisions of 
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the Maharashtra Fire Preventions & Life Safety Measures Act, 2006 and 

Rules made there under and strict punitive action shall be taken wherever 

there is a violation of the said provisions. 

ii. Concerned fire departments shall ensure that toughened glasses are used 

instead of stain glasses for doors, windows etc. in the industries and nearby 

residential areas as recommended in National Building Code of India, 2016 

and respective Development Control Rules. 

iii. Regular fire mock drills shall be conducted by concerned fire departments in 

coordination with industries, concerned local authorities and disaster 

management authorities. 

iv. Full-fledged fire stations shall be provided and maintained in all industrial areas. 

v. Regular Fire Audits of every establishments & factories shall be carried out 

by concerned fire department and strict action shall be taken for violations of 

provisions of Maharashtra Fire Prevention & Life Safety Measures Act, 

2006. 

vi. Fire Department shall also ensure that Form-B is submitted by all 

industries/establishments to local Fire Authorities twice in a year i.e. in the 

month of January & July as per Section 3 of Maharashtra Fire Preventions & 

Life Safety Measures Act, 2006. 

vii. It shall be ensured that second exit are provided to each and every 

establishment for emergency use. 

viii. On receipt of information of the factory/establishment having 

explosive/inflammable substances, details of the same shall be given to 

Directorate of Industrial Safety and Health, Maharashtra Pollution Control 

Board, District Administration, Explosive Department etc. 
 
  

3) Directorate of Industrial Safety and Health: 

 
i. Presently no any committee is functioning to give approval to the location 

of chemical factories considering their hazards even   though there is 

provision under section 41-A of Factories Act, 1948. 

 Hence Site appraisal committee as per section 41-A of Factories Act, 

1948 shall be constituted and make functional for grant of permission 

for the initial location of the factory involving hazardous processes and 

for expansion of any such factories. No government department shall give 

any approval or license without having approval from this committee in 

respect of hazardous factory. 
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ii. The provisions shall be made in the Maharashtra Factories Rules, 1963 to 

carry out Maximum Credible Loss Scenario (MCLS) Study, Hazards and 

Operability (HAZOP) Study, Risk Assessment for chemical factories so that 

hazards in the factory can be identified prior to grant or renewal of license. 

iii. Presently there is no any exhaustive schedule under Maharashtra Factories 

Rules, 1963 covering safety of all types of chemical factories similar to that 

in Gujrat Factories Rules, 1963. 

 Hence provisions similar to that under Schedule 19 of Rule 102 of Gujrat 

Factories Rules, 1963 for chemical work shall be made by Amendment in 

Rule 114 of the Maharashtra Factories Rules, 1963 as per Annexure-5 

iv. Presently there is provision for providing safety valve and rupture disc only 

to pressure vessels and no other reaction vessels normally operating at 

atmospheric pressure. 

Hence, there shall be made provisions in the Maharashtra Factories Rules, 

1963 similar to that under Rule 61 –B of Gujarat Factories Rules, 1963 

regarding safety of the reaction vessels and kettles as per Annexure- 6 

v. Provisions shall be made in the Maharashtra Factories Rules, 1963 so as to 

enable the department to direct the electrical power supply companies and 

water supply authorities to disconnect the supply when order in writing is 

passed under Section 40 (2) of Factories Act, 1948 for prohibiting use of 

any building or part of a building or any part of the ways, machinery or 

plant in a factory involves imminent danger to human life or safety. 

vi. Provisions shall be made in the Maharashtra Factories (Safety Audit) Rules, 

2014, to fix the responsibility on the government recognized safety auditor 

if it is found that the accident occurred due to negligence, hiding the 

information, providing incomplete information etc. in the safety audit which 

results into accident. 

vii. Amendment shall be made in the Schedule appended to Rule 73-H of 

Maharashtra Factories Rules, 1963 for insertion of all exothermic processes. 

viii. Adequate number of inspecting officers shall be appointed in each area by 

considering the number of factories as per International Labour 

Organization conventions. Also present vacant posts of inspectors shall be 

immediately filled. 

ix. Adequate infrastructure shall be provided by the Government to the 

inspecting officers for their mobility, communication so as to expedite the 

inspections. 

x. All electrical installations used in the process covered in fist schedule of 
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Factory Act, 1948, shall be of appropriate type to ensure safety against 

hazard prevalent in the area such as suitability against dust, dampness, 

corrosion, flammability and explosivity etc. and shall confirm to the 

relevant Indian Standard Institute (ISI) specifications governing their 

construction and used for that area. 

 
4) Labour Department:- 

 

i. Necessary provision shall be made in contract Labour Act to prohibit 

Contract workers in hazardous processes and chemical factories. 

ii. Periodical inspections of chemical factories shall be carried out to ensure 

that contract workers are not engaged in chemical factories. 

iii. On receipt of information of the chemical factory/establishment, details of 

the same shall be submitted to Directorate of Industrial Safety and Health, 

Maharashtra Pollution Control Board, Fire Brigade, District Administration, 

Explosive Department etc. 

 

5) District Industries Centre (DIC):- 
 

   i. On receipt of application of chemical factory for the registration, 

information   of the same shall be given to the Directorate of Industrial 

Safety and Health, Maharashtra Industrial Development Corporation, Fire 

Brigade, District Administration, Explosive Department and Maharashtra 

Pollution Control Board etc. 

  ii.  All information related to industries from various government departments 

like MPCB, MIDC, DISH, Fire department, Explosive department, Labour 

department  etc. shall be compiled at DICs level and shall be provided to 

District Disaster Management cell. 

 
 

6) Maharashtra Pollution Control Board (MPCB):- 
 

i. On receipt of application of chemical factory for the consent to operate, 

information of the same shall be given to the Directorate of Industrial 

Safety and Health, Maharashtra Industrial Development Corporation, Fire 

Brigade, District Administration, Explosive Department etc. 

   Consent to operate shall not be given unless factory has applied for 

registration of Factory under Factories Act, 1948. 
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ii. On receipt of information from the chemical factories regarding 

amendment in consent to operate, information of the same shall be given to 

the concerned authorities like Fire Brigade, Directorate of Industrial Safety 

and Health, District Administration, Explosive Department etc. 

 

iii. MPCB shall mention details of all raw materials in the consent granted. 
 

7) Explosive Department (PESO) 
 

i. On receipt of application from factory for license for use and storage of 

explosive/petroleum products, information of the same shall be given to 

the Directorate of Industrial Safety and Health, District Administration, 

Maharashtra Pollution Control Board etc. 

ii. On receipt of information of the factory/establishment having 

explosive/inflammable substances from Maharashtra Industrial 

Development Corporation, Maharashtra Pollution Control Board, 

Directorate of Industrial Safety and Health, Fire Brigade, Police, District 

Administration etc., Explosive Department shall carry out inspection of 

that factory. 

iii. Explosive Department shall identify such factory/establishment having    

explosive/petroleum products and take necessary action to avoid accidents. 

iv. The Explosive Department shall ensure that the vendors/ suppliers of 

explosive substances shall not supply the explosive/petroleum products to 

the factories/establishments unless applicable valid explosive license is 

produced. 

v. The Explosive Department authorities shall inspect the 

factories/establishments periodically which have obtained explosive 

licenses. 
 

8) District Administration: - 

 
i. On receipt of application from the factory for the license for storage and 

use of explosive/petroleum products, information of the same shall be 

given to the Directorate of Industrial Safety and Health, Maharashtra 

Industrial Development Corporation, Maharashtra Pollution Control Board, 

Fire Brigade, Explosive Department etc. 

ii. District administration shall prepared Disaster management plan/ 
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Evacuation plan for Major accident hazard factories in consultation with 

DISH, TIMA, MIDC, Fire Department, MPCB etc. 

 

9) Local Authority: 

 
i. On receipt of application for chemical factory, concerned Local Authorities 

like Gram panchayat, Municipal Council, Municipal Corporation, 

Maharashtra Industrial Development Corporation, Special Economic Zone, 

Cooperative Industrial Estates etc. information of the same shall be given 

to the Directorate of Industrial Safety and Health, Maharashtra Pollution 

Control Board, Fire Brigade, District Administration etc. 

ii. Human habitation shall not be allowed in and around the industrial area. 

iii. Local Authorities shall not permit chemical factories/establishments in the 

residential areas. 

iv. Proper access roads & infrastructure for firefighting system shall be 

provided in industrial area. 

v. Local Authority shall ensure that the existing residents near by chemical 

factories are made aware by the concerned factory management regarding 

the hazards involved in the factory and measures to be taken. 

vi. Local Authority shall ensure that The Development Control Rules in the 

industrial area are strictly followed. 

vii. Fire station shall be provided in every industrial area with adequate 

manpower and resources. 

 

10) Police Department 

i. On receipt of information of chemical factory, concerned police station 

shall give information of the same to the Directorate of Industrial Safety 

and Health, Maharashtra Pollution Control Board, Fire Brigade, District 

Administration, Explosive Department, Local Authority etc. In industrial 

area, concerned police station shall ensure that the vehicles are parked in 

the allotted parking area only in order to carry out rescue and mitigation 

operation smoothly in emergency situation. 
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11) Industrial Associations: 

i. On receipt of information of new chemical factory, information of the 

same shall be given to the Directorate of Industrial Safety and Health, 

Maharashtra Pollution Control Board, Fire Brigade, District 

Administration, Explosive Department etc. 

ii. Industrial Associations shall play proactive role for educating industry 

members to be more responsible for on-site and off-site emergencies etc. 

In the existing situation industries and residents in the vicinity should 

have dialogue in order to develop confidence amongst general public. 

iii. Mutual Aid Response Group shall be formed among nearby industries so 

as to provide aid for better emergency planning, crisis management and 

crisis communication. 

iv. Information of the encroachments in industrial area shall be given to 

concerned Government Departments. 

 

12.   General recommendations for Tarapur Industrial Area: - 

i) To interlink the various license issued by different government bodies 

following sequence is suggested for factories in Red and Orange 

category. 

a)  MIDC/Local authority shall not approve building plan unless “consent 

to establish” from MPCB, Provisional NOC from Fire department and 

plan approval from DISH is obtained. 

b)  MPCB shall not to issue consent to operate to the factory unless BCC 

is issued by MIDC/Local authority, applied for registration to DISH, 

final NOC from Fire department is obtained and 

consents/licenses/permissions obtained from all other concerned 

departments.  

ii)  50 MLD CETP at Tarapur MIDC shall be made immediately functional.  

iii) Effluent Discharge line of CETP at Tarapur MIDC shall be immediately 

extended to 7.1 Km inside the sea. 

iv) Incomplete Gutter works in MIDC Tarapur area shall be immediately 

completed. 
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v) Government may consider to develop a system of providing information 

to concerned authorities like Explosives Department (Petroleum and 

Explosive Safety Organization), Pollution Control Board, Directorate of 

Industrial Safety and Health etc. about the supply of hazardous chemicals 

by dealers/traders to different manufacturers in respective areas. 

vi) Government may consider to develop a system of sharing information 

among concerned authorities like Explosives Department (Petroleum and 

Explosive Safety Organization), Pollution Control Board, Directorate of 

Industrial Safety and Health, etc. regarding new factory and changes in 

chemicals processes of existing factories. 

vii) In case of exothermic reactions thermo-analytical technique such as 

differential scanning calorimetric study shall be carried out (DSC) or 

adiabatic calorimetric study shall be carried to find out onset temperature 

above which the chemical reaction will become a runway reaction. The 

reaction shall be carried out below this temperature. 

viii) As there are large number of vacant posts in different departments related 

to industrial safety. Hence these posts shall be filled immediately on 

priority basis. 

ix) There are around 3600 factories are registered under Factories Act, 1948 

in Palghar district but there is no ESIC hospital, hence ESIC shall start 

immediately Hospital facility for the benefits of workers in the Palghar 

district. 

x) Access to GST department for cross verification of unconsented products 

manufactured by the industry if any shall be given to MPCB, MIDC, 

Local authority, DISH, FDA etc. 

xi) Polluting Industries in the area within and around Palghar Municipal 

Council shall be inspected by Safety Audit committee formed as per GR 

no-FAC-2020/18/Labour-4 dated 17/01/2020 on priority and notice of 

closure shall be issued to the Industries as per the legal provisions. 
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    CHAPTER-16 
 

                PHOTOGRAPHS 

  Factory building where explosion took place 

 

 

Damaged portion of Factory building 
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Removal of debris by JCB in progress 

 

 

Damaged portion of reactor in which explosion took place 
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Front view of affected building 

 

 

Hon Guardian Minister, Palghar District visited the accident spot  
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Back view of three story affected factory building 

  

 

Hon. Industries Minister, Government of Maharashtra visited the accident spot. 
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Front view of affected factory building 

 

Rescue operation by NDRF and Fire Brigade in progress 
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Visit of enquiry committee members along with Chairman of the Committee  

& Divisional Commissioner, Konkan Division. 
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CHAPTER -18 
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Annexure-1 

MIDC Tarapur Industrial area location plan 
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Annexure- 2 

a) Drawings of SS Reactor in which explosion took place  
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b) P&I Diagram of Manufacturing Process- 
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Annexure-3 

Material Safety Data Sheets 

a) MSDS of Ortho-Chlorotoluene 
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b) MSDS OF Nitric Acid 
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Annexure-4 

Google Maps showing the location of the factory 
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Annexure-5 

Schedule XIX of Rule 102 of the Gujrat Factories Rules, 1963. 

                      Chemical Works –  

Part I 

1. Application:- This Schedule shall apply to all manufactures and 

processes incidental thereto carried on in chemical works. 

 

2. Definitions:- 

For the purpose of this Schedule,- 

 

(a) "Chemical Works" means any factory or such parts of any factory where any 

process or activity in relation to the industries is specified in this First 

Schedule of the Act; 

 

(b) "Efficient exhaust draught" means localized ventilation effected by 

mechanical or other means for the removal of gas, vapor, fume or dust to 

prevent it from escaping into the air or any place in which work is carried on. 

 

(c) "bleaching powder" means the bleaching powder commonly called chloride of lime; 

 

(d) "chlorate" means chlorate or per chlorate; 

(e) "caustic" means hydroxide of potassium or sodium; 

 

(f) "chrome  process"  means  the  manufacture  of  chromate   or bi chromate   of 

potassium or sodium, or the manipulation, movement or other treatment of 

these substances; 

 

(g) "nitro or amino process" means the manufacture or nitro of amino derivatives 

of phenol and of benzene or its homologues, and the making of explosives 

with the use of any of these substances; 

 

(h) the term "permit to work" system means the compliance with the procedures 

laid down under Para 20 of Part II; 

 

(i) "toxic substances" means all those substances which when they enter into the 

human body, through inhalation or ingestion or absorption through skin, in 

sufficient quantities, causes fatality or exert serious affection of health, or 

chronic harmful effects on the health of persons exposed to it due to its 

inherent chemical effects, in respect of substances whose Threshold Limit 

Value (TLV) is specified in the second Schedule of the Act, exceeding the 

concentration specified therein would make the substance toxic; 

 

(j) "emergency" means a situation leading to a circumstance or set of 

circumstances in which there is danger to the life or health of persons or 

which could result in big fire or explosion or pollution to the work and 

outside environment, affecting the workers or neighborhood in a serious 

manner, demanding immediate action; 

 

(k) "dangerous chemical reactions" means high speed reactions, runaway 

reactions, delayed reactions, etc. and are characterized by evolution of large 

quantities of heat, intense release of toxic or flammable gases or vapors, 

sudden pressure build-up etc.; 

 

(l) "Manipulation" means mixing, blending filling, emptying, grinding, sieving, 
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drying, packing, sweeping handling using etc.; 

 

(m) "approved personal protective equipment" means items of personal protective 

equipment conforming to the relevant Indian Standard Institute specifications 

(ISI) or in the absence of it, personal protective equipment approved by the 

Chief Inspector of Factories; 

 

(n) "appropriate personal, protective equipment" means that when the protective 

equipment is used by the worker, he shall have no risk to his life or health or 

body; and 

 

(o) "Confined space" means any space by reason of its construction as well as in 

relation to the nature of the work carried therein and where hazards to the 

persons entering into working inside exist or are likely to develop during 

working. 

 

 

Part II 

 

                        General Requirements Applying To All the Works in the First Schedule of the Act 

 

1. Housekeeping:- 

(1) Any spillage of materials shall be cleaned up before further processing. 

 

(2) Floors, platforms, stairways, passages and gangways shall be kept free of any obstructions. 

 

(3) There shall be provided easy means of access to all parts of the plant to facilitate cleaning. 

 

2. Improper use of chemicals:- 

 

No chemicals or solvents or empty containers containing chemicals or solvents shall 

be permitted to be used by workers for any purposes other than in the processes for 

which they are supplied. 

 

3. Prohibition on the use of food etc.:– 

 

No food, drink, tobacco, pan or any edible item shall be stored or heated or consumed 

in or near any part of the plant or equipment. 

 

4. Cautionary notices and instructions:- 

 

(1) Cautionary notice in a language understood by the majority of workers shall be 

prominently displayed in all hazardous areas drawing the attention of all workers 

about the hazards to health, hazards involving fire and explosion and any other hazard 

such as consequences of testing of material or substances used in the process or using 

any contaminated container for drinking or eating, to which the workers attention shall 

be drawn for ensuring their safely and health. 

 

(2) In addition to the above cautionary notice, arrangement shall be made to instruct and 

educate all the workers including illiterate workers about the hazards in the process 

including the specific hazards to which they may be exposed to, in the normal course 

of their work. Such instructions and education shall also deal with the hazards 

involved in unauthorized and unsafe practices including, the properties of substances 

used in the process under normal conditions as well as abnormal conditions and the 

precautions to be observed against each and every hazard. Further, an undertaking 

from the workers shall be obtained within 1 month of their employment and for old 
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workers employed within one month of coming into operation of these rules, to the 

effect that they have read the contents of the cautionary notices and instructions, 

understood them and would abide by them. The training and instructions to all 

workers and the supervisory personnel shall include the significance of different types 

of symbols and colors used on the labels stuck or painted on the various types of 

containers and pipe-lines. 

 

5. Evaluation and provision of safeguards before the commencement of process:- 

 

(1) Before commencing any process or any experimental work, or any new manufacture 

covered under first Schedule of the Act, the occupier shall take all possible steps to 

ascertain definitely all the hazards involved both from the actual operations and the 

chemical reactions. Including the dangerous chemical reactions. The properties of the 

raw materials used, the final products to be made and any by-products derived during 

manufacture, shall be carefully studied and provisions shall be made for dealing with 

any hazards including effects on workers may occur during manufacture. 

 

(2) Information in writing giving details of the process, its hazards and the steps taken or 

proposed to be taken from the design stage to disposal stage for ensuring the safety as 

in sub-para (1) above shall be sent to the Chief inspector at the earliest but in no case 

less than 15 days before commencing manufacture, handling or storage of any of the 

items covered under first Schedule of the Act whether on experimental basis, or as 

pilot plant or as trial production or as large scale manufacture. 

 

(3) The design, construction, installation, operation, maintenance and disposal of the 

buildings, plant and facilities shall take into consideration effective safeguards against 

all the safety and health hazards so evaluated. 

(4) The requirements under the sub-paras (1) to (3) shall not act in lieu of or in derogation 

to any other provisions contained in any other Act governing the work. 

 

6. Authorised entry:- 

 

Authorized persons only shall be permitted enter any section of the factory of plant on 

or where dangerous chemical reactions are taking place or where hazardous chemicals 

are stored. 

 

7. Examination of instruments and safety devices:- 

 

(1) All instruments and safety devices used in the process shall be tested before taking 

into use and after carrying out any repair to them and, examined once in a month by a 

competent person, records of such tests and examinations shall be maintained in a 

register. 

 

(2) All instruments and safety devices used in the process shall be operated dally or as 

often as it is necessary, to ensure it’s effective and efficient working at all times. 

 

8. Electrical installations:- 

 

All electrical installations used in the process covered in the first Schedule of the Act, 

shall be of an appropriate type to ensure safety against the hazard prevalent in that 

area such as suitability against dust, dampness, corrosion, flammability and 

explosiveness etc. and shall conform to the relevant Indian Standard Institute (ISI) 

specifications governing their construction and use for that area. 

 

9. Handling and storage of chemicals:- 

 

(1) The containers for handling and storage of chemicals shall be of adequate strength 
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taking into consideration the hazardous nature of the contents. They shall also be 

provided with adequate labeling and color coding arrangements to enable 

identification of the containers and their contents indicating the hazards and safe 

handling methods and shall conform to the respective Indian Standard Institute (ISI) 

standards. The instructions given in the label shall be strictly adhered to. Damaged 

containers shall be handled only under supervision of a knowledgeable and 

responsible person and spillage shall be rendered innocuous in a safe manner using 

appropriate means. 

 

(2) The arrangements for the storage of chemicals including charging of chemicals in 

reaction vessels containers shall be such as to prevent any risk of fire or explosion or 

formation of toxic concentration of substances above the limits specified in second 

Schedule of the Act. 

 

(3) Without prejudice to the generality of the requirements in sub-para (2) above, the 

arrangements shall have suitable ventilation facilities and shall enable the maintenance 

of safe levels in vessels and containers. Such arrangements shall also take into 

consideration, the type of flooring and the capacity of flooring and the compatibility 

requirements of substances with other chemicals store nearby. 

 

(4) (a) Storage of chemicals and intermediate products, which are highly unstable 

or reactive or explosive shall be limited to the quantities required for two 

months use. 

 

(b) Whenever the quantities laid down in the above clause (a) are to be exceeded, 

the permission of the Chief Inspector shall be obtained. 

 

(c) Notwithstanding anything contained in clauses (a) and (b) above, the Chief 

Inspector of Factories may direct any factory carrying out processes covered 

in the first schedule of the Act, to further limit the storage of hazardous 

substances to quantities less than two months in considerations of safety. 

 

(5) Standby arrangements equal to the biggest container shall always be available to 

transfer the toxic substances quickly into the standby storage facility if any defect 

developed in any of the container resulting in the release of toxic substances. 

 

(6) Any storage facility constructed using non-metallic material such as Fiber glass 

Reinforced Plastics (FRP) all glass vessels etc. shall have adequate a strength to 

withstand the stress. If any, exerted by the contents and shall be properly anchored, 

working platforms, access ladders, pipe lines etc. used in such storage facility shall not 

have any support on the structure of the storage facility and shall be independently 

supported. 

 

10. Facility for isolation:- 

 

The plant and equipment shall be so constructed and maintained as to enable quick 

isolation of plant or part of plant or equipment, with appropriate indication. One copy 

of the layout plant indicating the isolation facilities shall always be available with the 

security, the maintenance and the health and safety personnel, and these isolation 

facilities shall be checked for its effectiveness once in a month. 

 

11. Personal protective equipment:- 

 

(1) All workers to the hazards in the processes covered by the Schedule shall be provided 

with appropriate and approved type of personal protective equipment. Such equipment 

shall be in a    clean, sterile and hygienic condition before issue. 
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(2) The occupier shall arrange to inform, educate and supervise all the workers in the use 

of personal protective equipment while carrying out the job. 

 

(3) As regards any doubt regarding the appropriateness of any personal protective 

equipment, the decision of the Chief Inspector shall be final. 

 

12. Alarm systems:- 

 

(1) Suitable and effective alarm systems giving audible and visible indications, shall be 

installed at the control-room as well as in all strategic locations where process-

control arrangements are available so as to enable corrective action to be taken before 

the operational parameters exceed the predetermined safe levels or lead to conditions 

conducive for the outbreak of fire or explosion to occur: such alarm system shall be 

checked daily and tested every month at least once to ensure its performance 

efficiency at the times. 

 

(2) The Chief Inspector of Factories may direct such system to be installed in case of 

plants or processes where toxic materials are being used and spillage or leakage of 

which may cause wide spread poisoning in or around the plant. 

 

13. Control of escape of substances into the work atmosphere:- 

 

(1) Effective arrangements such as, enclosure, or by-pass, or efficient exhaust draught 

maintenance of negative pressure etc., shall be provided in all plants, containers, 

vessels, sewers, drains, flues, ducts, culverts, and hurried pipes and equipment to 

control the escape and spread of substances which are likely to give rise to fire or 

explosion or toxic hazards during normal working and in the event of accident or 

emergency. 

 

(2) In the event of the failure of the arrangements for control resulting in the escape of 

substances in the work atmosphere, immediate steps shall be taken to control the 

process in such a manner, that further escape is brought down to the safe level. 

 

(3) The substances that would have escaped into the work atmosphere before immediate 

steps as required in sub-para (2), shall be rendered in nocuous by diluting with air or 

water or any other Suitable agent or by suitably treating the substances. 

 

14. Conduct of dangerous chemical reactions:- 

 

Suitable provision, such as automatic and/or remote control arrangements, shall be 

made for controlling the effects of dangerous chemical reactions'. In the event of 

failure of control arrangements automatic flooding or blanketing or other effective 

arrangements shall come into operation. 

 

15. Testing examination and repair of plant and equipment:- 

 

(1) All parts of plant, equipment and machinery used in the process which in the likely 

event of their failure may give rise to an emergent situation shall be tested by a 

competent person before commencing process and retested at an interval of two years 

or after carrying out repairs to it. The competent person shall identify the parts of the 

plant, equipment and machinery required to be tested as aforesaid arid evolve a 

suitable testing procedure, in carrying out the test as mentioned above in respect of 

pressure vessels or reaction vessels the following precautions shall be observed, 

namely:- 

 

(a) Before the test is carried out, each vessel shall be thoroughly cleaned and 

examined externally, and as far as practicable internally also for surface 

defects, corrosion, and foreign matter. During the process of cleaning and 
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removal of sludge, if any, all due precautions shall be taken against fire or 

explosion, if such sludge is of pyrophoric nature or contains spontaneously 

combustible chemicals; 

 

(b) as soon as the test is completed, the vessel shall be thoroughly dried internally 

and shall be clearly stamped with the marks and figures indicating the person 

by whom testing has been done and the date of test; and 

 

(c) any vessel which fails to pass the test or which for any other reason is found 

to be unsafe for use shall be destroyed or rendered unusable under intimation 

to the Chief Inspector. 

 

(2) All parts of plants, equipment, machinery which in the likely event of failure may 

give rise to an emergent situation shall be examined once in a month by the 

competent person. 

 

(3) Records of testing and examination referred to in paragraphs (1) and (2) shall be 

maintained as long as that part of the plant, equipment, and machinery are in use. 

 

(4) All repair work including alteration, modification and addition to be carried out to the 

plant, equipment and machinery shall be done under the supervision of a responsible 

person who shall evolve a procedure to ensure safety and health of persons doing the 

work. When repairs or modification is done on pipeline, and joints are required to be 

welded, but welding of joints shall be preferred. Wherever, the responsible person 

shall regulate the aforesaid work through a 'permit to work system'. 

 

16. Staging:- 

 

(1) All staging that is erected for the purpose of maintenance work or repair work or for 

work connected with entry into confined spaces and used in the processes included in 

first Schedule of the Act, shall be state, rigid and constructed out of substantial 

material of adequate strength, such staging shall confirm to the respective Indian 

Standard specifications. 

 

(2) Staging shall not be erected over any closed or open vessel unless the vessel is so 

constructed and ventilated to prevent exposure of persons working on the stages. 

 

(3) All the staging constructed for the purpose of this Para shall have appropriate access 

which are safe and shall be fitted with proper hand-rails to a height of one meter and 

toe board. 

17. Seating arrangements:- 

 

The seating arrangements provided for the operating personnel working in processes 

covered in the first Schedule shall be located in a safe manner as to prevent the risk of 

exposure to toxic, flammable and explosive substances evolved in the work 

environment in the course of  manufacture of repair or maintenance, either due to 

failure of plant and equipment or due to the substances which are under pressure, 

escaping into the atmosphere. 

 

18. Entry into or work in confined spaces:- 

 

(1) The occupier of every factory to which the provisions of this Schedule apply, shall 

ensure the observance of the following precautions before permitting and person to 

enter or work inside the confined spaces.:- 

 

(a) to identify all confined spaces and the nature of hazards that are encountered 

in such spaces, normally or abnormally, and arrange to develop the most 
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appropriate safeguards for the safety and health of persons entering into or 

working inside, the confined spaces; 

 

(b) to regulate the entry or work inside the confined spaces a 'permit to work 

system' which shall include the safeguards so developed as required under 

sub-clause (a)above; 

 

(c) to render the place safe before testing the confined space for entry into or 

work by washing or cleaning with neutralizing agents; or purging with steam 

or inert gases and making adequate forced ventilation arrangements; 

 

(d) to arrange to carry out such tests as are necessary for the purpose by a 

competent person and ensure that the confined space is safe for the persons to 

enter or work Such testing shall be carried out as often as is necessary during 

the course of work to ensure its continued safety; 

 

(e) to arrange to educate and train the personnel who would be required to work 

in confined spaces about the hazards involved in the work. He shall also keep 

in readiness the appropriate and approved personal protective equipment 

including arrangements for rescue, resurrection and first aid, and shall arrange 

supervision of the work at all times by a responsible and knowledgeable 

person. 

 

(2) The manager shall maintain a log book of every entry into or work in, confined 

spaces and such record shall contain the details of persons assigned for the work, the 

location of the work and such other details that would have a bearing on the safety 

and health of the persons assigned for this work. The log book so maintained shall be 

retained as long as the concerned workers are in service and produced to the 

Inspector when demanded. 

 

19. Maintenance work etc.:- 

 

(1) All the work connected with the maintenance of plants and equipment including 

cleaning of empty containers which have held hazardous substances used in the 

processes covered in this schedule, shall be carried out under 'permit to work system' 

employing trained personnel and under the supervision of responsible person, having 

knowledge of the hazards and precaution required to deal with them. 

 

(2) Maintenance work shall be carried out in such a manner that there is no risk to 

persons in the vicinity or to persons who pass by. If necessary, the place of such work 

shall be cordoned off or the presence of unconnected persons effectively controlled. 

20. Permit to work system:- 

 

The permit to work system shall inter-alia include the observance of the following 

precautions while carrying out any specified work to be subjected to the permit to 

work system:- 

 

(a) all work subject to the permit to work system shall be carried out under the 

supervision of a knowledgeable and responsible person; 

 

(b) all parts of plant or machinery or equipment on which permit to work system 

is carried out, shall remain isolated from other parts throughout the period of 

permit to work and the place of work including the parts of plant, machinery 

shall be rendered safe by cleaning, purging, washing etc.; 

 

(c) all work subject to the permit to work system shall  have predetermined work  

procedure which integrate safety with the work. Such procedures shall be 

reviewed whenever any change occurs in material or equipment so that 
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continued safety is ensured; 

 

(d) persons who are assigned to carry out the permit to work system shall be 

physically fit in all respects taking into consideration the demands and nature 

of the work before entering into the confined space. Such person shall be 

adequately informed about the correct work procedure as well as the 

precautions to be observed while carrying out the permit to work system; 

 

(e) adequate rescue arrangements wherever considered necessary and adequate 

first aid, rescue and resurrection arrangements shall be available in good 

working condition near the place of work while carrying out the permit to 

work system, for use in emergency; 

 

(f) appointed and approved protective equipment shall be used while carrying out 

the permit to work system; 

 

(g) after completion of work subject to the 'permit to work system' the person 

responsible shall remove all the equipment and tools and restore to the 

original condition so as to prevent any danger while carrying out regular 

process. 

 

21. Safety sampling personnel:- 

 

The occupier shall ensure the safety to persons assigned for collecting samples by 

instructing them on the safe procedures. Such personnel shall be provided with 

proper and approved personal protective equipment, if required. 

 

22. Ventilation:- 

 

Adequate ventilation arrangements shall be provided and maintained in the process 

area where dangerous or toxic or flammable or explosive substances could be 

evolved. These arrangements shall ensure that concentrations, which are either 

harmful or could result in explosion,' are not permitted to be built up in the work 

environment. 

 

23. Procedure for meeting emergencies:- 

(1) The occupier of every factory carrying out the works covered in the first Schedule of 

the Act, shall arrange to identify all types of possible emergencies that could in the 

processes during the course of work or while carrying out maintenance work or 

repair work. The emergencies so identified shall be reviewed yearly. 

 

(2) The occupier shall formulate a detailed plant to meet all such identified emergencies 

including arrangements for summoning outside help for rescue and firefighting and 

arrangements for making available urgent medical facilities. 

 

(3) The occupier shall send the list of emergencies and the details of procedures and plans 

formulated to meet the emergencies, to the Chief Inspector of Factories. 

 

(4) The occupier shall arrange to install distinctive and recognizable warning 

arrangements to caution all persons inside the plant as well as the neighboring 

community, if necessary, to enable evacuation of persons and to enable the observance 

of emergency procedures by the persons who are assigned emergency duties. Alt 

concerned must be well informed about the warning arrangements and their meaning. 

The arrangements must be checked for its effectiveness every month. 

 

(5) Alternate power supply arrangements shall be made and interlocked with the normal 

power supply system so as to ensure constant supply of power to the   facilities   and   

equipment    meant for compliance with requirements of paragraphs 10, 11, 12. 13, 14, 
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18, 22, and this paragraph of Part II, Part III, Part IV and Part V of this Schedule. 

 

(6) The occupier shall arrange to suspend the further process work in a place where 

emergency is established and shall forthwith evacuate all persons in that area except 

workers who have assigned emergency duties. 

 

(7) All the employees of the factory shall be trained about the action to be taken by them 

including evacuation procedure during emergencies. 

 

(8) All emergency procedures must be repeated every three months and deficiencies, if 

any, in the achievement of the objectives shall suitably be corrected. 

 

(9) The occupier shall arrange to have ten percent of the workers trained in the use of first 

aid, fire-fighting appliances and in the rendering of specific first aid measures taking- 

into consideration the special hazards of the particular process. 

 

(10) The occupier shall furnish immediately, on request the specific chemical identity of 

the hazardous substance to the treating physician when the information is needed to 

administer proper emergency or first-aid treatment to exposed person. 

 

24. Danger due to effluents:- 

 

(1) Adequate precautions shall be taken to prevent the mixing of effluents from different 

processes and operations which may cascades dangerous or poisonous gases to be 

evolved. 

 

(2) Effluents which contain or give rise in the presence of other effluents to poisonous 

gases shall be provided with independent drainage systems to ensure that may be 

trooped and rendered safe. 

 

Part III 

 

Fire and Explosions Risks 

 

1. (1)No internal combustion engine and no electric motor or other electrical equipment, 

and fittings and fixtures capable of generating sparks or otherwise causing 

combustion or any other source of ignition or any naked light shall be installed or 

permitted to be used in the process area where there could be fire and explosion 

hazards. 

 

(2) All hot exhaust pipes shall be installed outside a building and other hot pipes or hot 

surface or surface likely to become hot shall be suitably protected. 

 

(3) The classification of work area in terms of its hazard potential and the selection of electrical 

equipment or other equipment that could constitute a source of ignition shall be in accordance 

with respective Indian Standard. 

 

(4) Where a flammable atmosphere may be prevalent or could occur, the soles of 

footwear worm by workers shall have no metal on them, and the wheels of trucks or 

conveyors shall be nonconductive type. 

 

(5) All tools and appliances used for work in this area shall be of non-sparking type. 

 

(6) Smoking in process area where there are risks of fire and explosion shall be 

prohibited, and warning notice in the language understood by majority of workers 

shall be pasted in the factory prohibiting smoking into specified areas. 
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2. Static electricity:- 

 

(1) All machinery and plant, particularly, pipe lines and belt drives, on which static 

charge is likely to accumulate, shall be effectively earthed. Receptacles for flammable 

liquids shall have metallic connections to the earthed supply tanks to prevent static 

sparking where necessary, humidity shall be regulated. 

 

(2) Mobile tanker wagons shall be earthed during filling and discharge and precautions 

shall be taken to ensure that earthling is effective before such filling or discharge, 

takes place. 

 

3. Lightning protection:- 

 

Lightning protection arrangement shall be fitted where necessary, and shall be maintained. 

 

4. Process heating:- 

 

The method of providing heat for a process likely to result in fire and explosion shall 

be as safe as possible and where the use of naked flame is necessary, the plant shall be 

so constructed as to prevent any escaping flammable gas, vapor, or dust coming into 

contact with the flame, or exhaust gases, or other sources likely to cause ignition. 

Wherever possible, the heating arrangement shall be automatically controlled at a pre-

determined temperature below the danger temperature. 

 

5. Leakage of flammable liquids:- 

 

(1) Provision shall be made to confine by means of bund walls, dykes, sumps etc. possible 

leakages from storage vessels containing flammable liquids. 

 

(2) Waste material in contact with flammable substances shall be disposed of suitably 

under the supervision of knowledgeable and responsible person. 

 

(3) Adequate and suitable fire-fighting appliances shall be installed in the vicinity of such 

vessels. 

 

6. Safety valves:- 

 

Every still and every closed vessel in which gas is evolved or into which gas 

is passed, and in which the pressure is liable to rise above the atmospheric pressure, 

shall have attached to it a pressure gauge, and a proper safety valve or other equally 

efficient means to relieve the pressure. These appliances shall be maintained in good 

condition. 

 

7. Installation of pipe line etc.:- 

 

All pipelines carrying flammable or explosive substances shall be protected 

from mechanical damage and shall be examined by a responsible person once in a 

week to defect any deterioration or defects, for accumulation of flammable or 

explosive substances, and record kept of any defects found and repairs made. 

 

8. Fire-fighting systems:- 

 

(1) Every factory employing 500 or more persons and carrying out processes 

listed in the First Schedule of the Act, shall provide:- 

 

(a) trained and responsible fire-fighting squad so as to effectively handle the fire-
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fighting and life-saving equipment in the event of fire or other emergency. 

Number of persons in this squad shall necessarily depend upon the size of risk 

involved, but in no case shall be less than 8 such trained persons to be 

available at any time. The squad shall consists of watch and ward personnel, 

fire pump man and departmental supervisors and operators trained in the 

operation of fire and emergency services; 

 

(b) squad  leaders  shall  preferably  be  trained  in   a   recognized  Government   

institution and their usefulness enhanced by providing residence on the 

premises; 

 

(c) Squad personnel shall be provided with clothing and equipment including 

helmets, boots and belts. 

 

(2) A muster roll showing the duties allocated to each member of the squad shall be 

prepared and copies supplied to each such leader as well as displayed in prominent 

places so as to be easily available for reference in case of emergency. 

 

(3) The pump man shall be thoroughly conversant with the location of all appliances. He 

shall be responsible for maintaining all fire-fighting equipment in proper working 

order. Any defect coming to his notice shall be immediately be brought to the notice 

of squad leader. 

 

(4) As far as is practicable, the fire pump room and the main gate(s) of the factory be 

connected to all manufacturing or storing areas through telephone interlinked and 

placed in a convenient location near such areas. 

 

Part IV 

 

Risks of Toxic Substances 

 

1. Leakage:- 

 

(1) All plants shall be so designed and constructed as to prevent the escape of toxic 

substance. Where necessary, separate building, rooms, or protective structures shall be 

used for the dangerous stages of the process and the building shall be so designed as to 

localize and escape of toxic substances. 

 

(2) Catch bund walls, dykes, or other suitable safeguards shall be provided to restrict the 

serious effects of such leakage. Catch pits shall be places below joints in pipelines 

where there is danger involved to maintenance and other workers from such leakage. 

 

2. Drainage:- 

 

Adequate drainage shall be provided and shall lead to collection tanks specifically 

provided for this purpose wherein deleterious material shall be neutralized treated or 

otherwise rendered safe before it is discharged into public drains or sewers. 

 

3. Covering of vessels:- 

(1) Every fixed or structure containing any toxic substance and not so covered as to 

eliminate all reasonable risk of accidental contact of any portion of the body of a 

worker, shall be so constructed as to avoid physical contact. 

 

(2) Such vessel shall, unless its edge is at least 90 centimeters above such adjoining 

ground or platform. 

 

(3) Where such vessels adjoin and the space between them clear of any surrounding brick 

491



Page 102 of 105 

 

or other work is either less than 45 centimeters in width or in 45 or more centimeters 

in width, but is not securely fenced on both to a height of at least 90 centimeters, 

secure barriers shall be so placed as to prevent passage between them: 

 

Provided that sub-paragraph (2) of this paragraph shall not apply to saturators used in 

the manufacture of sulphate of ammonia; and that part of the sides of brine 

evaporating pans which require raking, drawing or filling. 

 

4. Continuous exhaust arrangement:- 

 

(1) Any process evolving toxic vapor, gas gume and substance shall have efficient 

continuous exhaust draught. Such arrangement shall be interlocked in the process 

control wherever possible. 

 

(2) in the event of failure of continuous exhaust arrangement means shall be provided to 

automatically stop the process. 

 

5. Workbench:- 

 

All the work benches used in processes involving the manipulation of toxic substances shall 

be graded properly and shall be made of smooth impervious surface which shall be 

washed daily after the completion of work. 

 

6. Waste disposal:- 

 

(1) There shall be provided a suitable receptacle made of non-absorbable material with a 

tightly fitting cover for depositing waste material soiled with toxic substance and the 

contents of such receptacle shall be destroyed by burning or using other suitable 

method under the supervision of a responsible person. 

 

(2) During the course of manufacture, whenever any batch or intermediate products 

having  toxicity is rejected or considerations of quality, sufficient precautions shall be 

taken to render them innocuous or otherwise treat them or inactive them, before 

disposal. 

 

(3) The empty containers of toxic substances shall be cleaned thoroughly before disposal 

under the supervision of a responsible person. 

 

Part V Special Provisions 

1. Special precautions for nitro or amino processes:- 

 

(1) Unless the crystallized nitro or amino substances or any of its liquor is broken or 

agitated in a completely enclosed process so as not to give rise to dust or fume, such 

process shall be carried on under an efficient exhaust draught or by adopting any other 

suitable means in such a manner as to prevent the escape of dust or fume in the 

working atmosphere. 

(2) No part of the plant or equipment or implements which was in contact with nitro or 

amino compounds shall be repaired, or handled unless they have been emptied and 

thoroughly cleaned and decontaminated. 

 

(3) Filling of containers with nitro or amino compounds shall be done only by using a 

suitable scope to avoid physical contact and the drying of the containers in the stove 

shall be done in such a manner that the hot and contaminated air from the stove is not 

drawn into the workroom. 

 

(4) Processes involving the steaming into or around any vessel containing nitro or amino 

compounds or is raw materials shall be carried out in such a manner that the steam or 
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vapor is effectively prevented to be blown back into the working atmosphere. 

 

(5) Suitable antidotes such as methylene blue injections shall always be available at 

designed places of work, for use during emergency involving the poisoning with nitro 

or amino compounds. 

 

2. Special precautions for "chrome processes”:- 

 

(1) Grinding and sieving of raw materials in chrome processes shall be carried on in such 

a manner and under such condition as to secure effective separation from any other 

processes and under an efficient exhaust draught. 

 

(2) There shall be washing facilities located very near to places where wet chrome 

processes such as leaching acidification, sulphate setting, evaporation, crystallization, 

centrifugation or packing are carried out, to enable quick washing of affected parts of 

body with running water. 

 

(3) Weekly inspection of hand and feet of all persons employed in chrome process shall 

be done by a qualified nurse and record of such inspections shall be maintained in a 

form approved by the Chief Inspector of Factories. 

 

(4) There shall be always available at designated places of work suitable ointment such as 

glycerin, Vaseline etc. and water proof plaster in a separated box readily accessible to 

the workers so as to protect against perforation of nasal septum. 

 

 

 

3. Special precautions for processes carried out in all glass vessels:- 

 

(1) Processes and chemical reactions such as manufacture of Phenyl chloride, benzyl 

chloride etc. which are required to be carried out in all glass vessels shall have suitable 

means like substantial wire mesh covering to protect persons working nearby in the 

event of breakage of glass vessel. 

 

(2) Any spillage or emission of vapor from the glass vessel due to breakage, shall be 

immediately inactivated or rendered innocuous by suitable means such as dilution 

with water or suitable solvents so as to avoid the risks of fire or explosion or health 

hazards. 

 

4. Special precautions or processes involving chlorate manufacture:- 

 

(1) Crystallization, grinding or packing of chlorate shall not be done in a place used for 

any other purpose and such places shall have hard, smooth and impervious surface 

made of non-combustible material. The place shall be thoroughly cleaned daily. 

 

(2) The personal protective equipment like overall, etc. provided for the chlorated 

workers shall not be taken from the place of work and they shall be thoroughly 

cleaned daily. 

 

(3) Adequate quantity of water shall be available near the place of process for use during 

the emergency. 

 

(4) Wooden vessels shall not be used for the crystallization of chlorate or to contain 

crystallized ground chlorate. 
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5. Special precautions in the use of plant and equipment made from reinforced 

plastics:- 

 

(1) All plant and equipment shall conform to appropriate Indian or any other National Standard. 

 

(2) Care shall be taken during storage, transport, handling and installation of plant and 

equipment to avoid accidental damage. 

 

(3) All plant and equipment shall be installed in such a way as to ensure that loads are 

distributed as intended in design or as per the recommendations of the manufacturers. 

 

(4) All pipe-work shall be supported so that total loads local to the branches on the vessel 

or tank do not exceed their design values. 

 

(5) After erection, all plant and equipment shall be subjected to a pressure test followed 

by a thorough examination by a competent person. The test and examination shall be 

as per relevant standard. A certificate of test and examination by competent person 

shall be obtained and kept available at site. 

 

(6) All plant and equipment shall be subjected to periodical tests and examination and 

record maintained as per paragraph 15 in Part II of this Schedule. 

 

(7) Plant and equipment during their use shall not be subjected to over filling or over 

loading beyond rated capacity. 

 

(8) Restrict or prohibit the employment of women and young persons under the age of 18, 

in any of the processes covered in First Schedule of the Act on, consideration of 

health and safety of women and young persons. 

 

(9) Such persons who are restricted or prohibited from working in the process due to the 

order issued in pursuance of sub-para (1) above shall be provided with alternate work 

which is not detrimental to their health or safety. 

 

 

 

Appendix 

 

(Concerning Special Bathing Accommodation in Pursuance of Para 4 of Part VI) 

 

1. Nitro or amino processes. 

 

2. All chrome processes. 

 

3. Processes of distilling gas or coal tar or processes of chemical manufacture in 

which tar is used. 

 

4. Processes involving manufacture, manipulation, handling or recovery of cyanogen 

compound, cyanide compound, cyanate compounds. 

 

5. Processes involving manufacture of bleaching powder or production of chlorine 

gas in choro- alkali plants. 

 

6. Manufacture, manipulation or recovery of nickel and its compounds. 

 

7. All processes involving the manufacture, manipulation or recovery of aliphatic 

or aromatic compounds or their derivatives or substituted derivatives.                                  
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                                      Annexure- 6 

Rule 61-B of the Gujrat Factories Rules, 1963 

Reaction vessels and kettles:- 

 (1)    This rule applies to reaction vessels and kettles (hereinafter referred to as "reaction vessels") 

which normally work at the pressure not above the atmospheric pressure but in which there is 

likelihood of pressure being created above the atmospheric pressure due to reaction getting 

out of control or any other circumstances.  

(2)     In the event of the vessel being heated by electrical means, a suitable control device shall be 

provided to prevent the temperature exceeding the safe limit. 

 (3)     Where steam is used for heating purposes in reaction vessel, it shall be supplied through a 

suitable automatic device to prevent the maximum permissible steam pressure being exceeded 

unless the pressure of the steam in the supply line itself cannot exceed the said maximum 

permissible pressure.  

(4)      A suitable safety valve or require disc of adequate size and capacity shall be provided to 

effectively prevent the pressure being built up in the reaction vessel beyond the safe limit. 

Effective arrangement shall be made to ensure that the released gases, fumes, vapours, liquids 

or dusts, as the case may be, are led away and disposed of through suitable pipes without 

causing any hazard flammable gases or vapours are likely to be vented out from the vessel the 

discharge end shall be provided with a flame arrester.  

(5)       Every reaction vessel shall be provided with a pressure gauge having an appropriate range. 

(6) In addition to the device as mentioned in the above clauses, means shall be provided for 

automatically stopping the feed in to the vessel as soon as process condition deviates from the 

normal limit to an extent which can be considered as dangerous.  

(7)      Where necessary, an effective system for cooling, flooring or blanketing shall be provided for 

the purpose of controlling the reaction and process conditions within the safe limits of 

temperature and pressures.  

(8)    All automatic auditory and visual warning devices shall be provided for clear warning 

whenever process conditions exceed the present limits. This device wherever possible shall be 

integrated without automatic process correction system.  

(9)      A notice pointing, out the possible circumstances in which pressure above atmospheric 

pressure may be built up in the reaction vessel, the dangers involved and the precautions to be 

taken by the operators shall be displayed at the conspicuous place near the vessel 
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ASSESSMENT OF COMPENSATION FOR DECEASED PERSON 

Sr. 
no. 

Name 

Age at 
the 

time of 
death  

Salary/ 
Income 

per 
month  

Addition to 
income for 

future 
prospectus

#    

 

 Deducti
on of 

personal 
& living 
expense

s$  

 Total 
Income 

Per 
month  

No. of 
month
s (one 
year)  

Multip
lier  

Loss of 
Future 
Income   

Loss of 
Love & 
affectio

n  

Loss of 
Estate & 
Funeral 

Expenses  

Compensation  

   (A)  (B) C=A + B (D) E=C-D (F) (G) (H=E xFx G) (I) (J) (K=H+I+J) 

1 

Sh. Mohan 

Suryabhan 

Ingle 

55 22000 3,300 25,300 8433 16,867 12 11 2226400 2,00,000 50,000 24,76,400 

2 
Sh. Ilias Bashir 

Ansari 
58 13000 1,300 14,300 4767 9,533 12 9 1029600 2,00,000 50,000 12,79,600 

3 

Smt. Madhuri 

Vasistha  

Singh 

49 11700 2,925 14,625 4875 9,750 12 13 1521000 2,00,000 50,000 17,71,000 

4 

Smt. 

Rajmatidevi   

Yadav 

36 11700 5,850 17,550 5850 11,700 12 15 2106000 2,00,000 50,000 23,56,000 

5 
Sh. Trinath 

Dasri 
41 11936 2,984 14,920 4973 9,947 12 14 1671040 2,00,000 50,000 19,21,040 

 

(Refer Annexure-XII, for deceased persons Details-Name, Age, Salary/Wages and Para 10.1.4 B for factors taken in computation of compensation. In case 

of Shri. Trinath Dasri who came for Lift maintenance on day of incident.  The committee considered him as a Temporary Technician and considered salary of 

Rs. 11936 per month as per applicable minimum wages rate per month,  Govt of Maharashtra.  

# - Addition to income for future prospectus -10% for Sr. No.1, 25% for Sr. No.2 & Sr. No. 5, 50% for Sr No.3 & 15% for Sr No.4 of salary/monthly income 

$- Deduction expenses for personal & living- 1/3 i.e. 33.33 %  

Annexure XVI514
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